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[Brief Record of Proceed1npl 

r .... y, lfooember 1, 1968/.KGrtiJca 10, 1_ (8.) 

No.55S 

1. Obitual'J' Reference .. 

The Speaker and Shri Satlya Narayan Sinha made references to 
~e paMlng away of Dr. C. P. Bamuw.uy Aiyar, who was a 
member of the Central Legislative Asseaa.Wy, Slui Krishnacharya 
J&lhi, who was a member of the first Lok Sabha and Shri Banarai 
Prasad J'hunjhunwala, who wu a member of the Central Legtslatlve 
Aaembly. Constituent Assembly of India, Prm.!onal Parliame.at, 
First Lok Sabha and the Second Lok Sabha. 

Thereafter members stood in silence for a short while al a ID8l'It 
of reepect. ' 

2. Starred Questions 

Starred Quest10ftS Kos. 1-1 md I. 7 .... cally • answered. 
Replies to remaming questicms were JaitI CII1 tlIe l'able. 
3. Uutarred. Questions 

Beplies .to UIlsW'M Questions Nos. 1-33. 35-86 and 88-101 
were laid on the Table. 

4. ...... laY ,. die raw. 
The followiD,g papers were laid on the '!'ab1e~ 

(1) A copy of the IIlterlm BepQrt of the Administrative 
Be.fQl"lllS Conunission on Problems of BednIs of 
CitizenS' Grievances. 

< •. A IltateilleDltClll ~tWll'eat. 
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(3) A copy of the Report of the Commission on Dearness 
Allowance appointed under Governm.entResolution No. 
F. 1(8)-E. II(B)/66(II) dated the 26th July, 1966, on the 
question of adequacy of the dearness allowance 
admissible to the Central Government employees as 
from 1-12-1965, together with the Government's decision 
thereon. 

(4) A copy of draft Notification proposed to be issued under 
sub-section (1) of section 324 of the Companies Act, 
1956, under sub-section (4) of section 324 of the said 

. Ac:t, together with an Explanatory Memorandum thereon. 

(5) A copy each of the follOWing papers under sub-section (2) 
of section 16 of the .Tariff Commission Act, 1951:-

(i) Statement showing the reasons for delay in .finalising 
the Supplementary Report (1965) of the Tariff Com-
missiOn on the continuance of protection.to the 
Dye-stuff Industry and action takpn thereon by 
Government. 

(li) Letter .No. TO/ID/E/87(66) dated the' 2nd August, 1966. 
from the Secretary, Tariff Commission, Bombay to 
the Secretary, Ministry of Commerce, Government of 
India, New Delhi. 

(6) A copy each of the following Notifications under sub-
section (3) of section 17 of the Export (Quality Control 
and Inspection) Act, 1963:-

(1) . The Export of Inorganic Pigments (Inspection) Rules, 
. 1966, published in Notification No. S.O. 2674 in 

Gazette of India dated the 1st September, 1966. 

.• (ii) The Export of Coir Yarn (Inspection) Rwes, 1966, pub-
lished in Notification No. S.O. 2843 in Gazette of India 
dated the 23rd September, 1966. 

(iii) The Export of Cashew Kernels (Quality Control. and 
Inspection) Amendment Rules, 1966, published in 

. Notification No. S.O. 2846 in Gazette Of India dated 
;:~; '. ',.. .: .... ~ 26t~ September, 1966 . 
. ' . r.· j;( A COpy of Government. Resolution No. 2(9) /66 containing V\ '1 • the decisionS of the Government on the recommendations 

, ,".:"1 ,1/ 

made in Part I of' the Report of . the Study Team 
appointed to examine the working of the Textile Com-
missioner's Organisation. 



(8) A-copy each of the following Ordinances, under provisionl 
of article 123(2) (a) of. the Constitution:-

(i) The Metal Corporation of India (Acquisition of Under-
taking) 'Ordinance, 1966 (No. 10 of 1966) promulgated 
by the President on the 13th September, 1966. 

(ii) The -Companies (Amendment) Ordinance, 1986 (No. 11 
of, 1966) promUlgated by the President on the 
21st September, 1966. 

(9) A copy of the Report of the Foodgrains Po1icy Commit-
tee-1966. 

(10) A 'copy of the -Review of the- Scarcity and Food Si~uation. 

(11) A copy of the Annual Report of the Indian Central Oil-
seeds Committee for the year 1964-65 together with the 
Annual Accounts and the Audit Report t~ereon. -

(12) A copy of the Annual Report of the Indian Central 
TobacCo Committee for the year 1964-65 together with 
the Annual Accounts and the Audit Report thereon. 

(13) A copy of the Kerala Court-Fees and Suits Valuation 
(Amendment) Act, 1966 (President's Act No.8 of 1966), 

t, under sub-section (3) of section 3 of the Kerala State 
Legislature (Delegation of Powers) Act, 1965. 

(14) A copy of the, Food Corporations (Eighth Amendment) 
Rules, 1966, published in Notifi~ation No. G.S.R. -1484 in 
Gazette of India dated the 17th September, 1966, under 
,sub-section (3.) of section 44 of the Food Corporations 
Act, 1964. 

,(15) A copy of the Annual Accounts of the Commissioners for 
the Port of 'Calcutta for the year 1964-65 and Audit 
Report thereon . 

. (16) A copy of the Report and the Certified Accounts of the 
Shipping D~elopment Fund Committee for the year 

'. 1964-65 .together with the Audit Report thereon, under 
sub-s~tion (6) of section 16 of the Merchant Shipping 
Act, 1958 . 

. . 1-17.) ..A copy ,each" of ,the following No.tificat,io~.un.~~ sub--
section (6) of section 3 of the Essential Cmrimoditiea 
,Act, 1955:.,.... , . 

. (l) ,The Cotton Textiles Sixth (Amendment) Or:der, 1966, 
published .io ~o~ftcation No. S.O. 2~~.in Gazette of 
India dated the 3rd ~ptember, 1966. 

[p.T.O. 
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(ff) The CoItGa 'l'aUlIIe (Ocmtrol) Sevcth Alneadmmt 
Order, 1968, published m Notification. No. S.D. 2839 
ill Gazette of India dated the Srd September, 1966. 

(ftI) The Art Silk TextUes. (Production aDd Distribution) 
Control (Second Amendment) Order, 1966, published 
in. Noti.fication No. S.O. 2641 in Gazette of India dated 
the 3rd September, 1966. 

(iv) The Woollen Textiles (Production and Distribution). 
Control (Second Amendment) Order, 1966, published 
in Notification No. &0. 2842 in Gazette of IDdiIa dated 
the 3rd September, 1966. 

(v) The Cotton Textiles (Control of Monlllent) Amendment 
Ordet, 1966, published in Notification No. S.O. 2643 in 
Gazette of India dated the 3rd September, 1966. 

(vi) The Cotton Control (Amendment) Order, 1966, published 
In Notification No. S.O. 2ae6 in Gazette of India dated 
the 1st· October, 1966. 

(18) A copy of the Textiles Committee (Amendment) Rules, 
1966, published in Notiflcatton No. G.S.R. 1410 in Gazette 
of India dated the 17th September, 1966, under sub-
section (3) of section 22 of the Textiles Committee Act, 
1963. 

(19) Ii. copy of the Goa (Absorbed Railway Employees' Condi-
ticms of Service) Rules, 1966, published in Notification 
No. G.S.R. 1381 in Gazette of India dated the 7th Septem-
ber, 1966, as corrected by G.S.R. 1600 published in 
Gazette of India dated the 11th October, 1966, under 
sub-section (3) of section 3 of the Goa, Dauum and 
Diu (Absorbed Employees) Act, 1965. 

(20) A COPY each of the following Notifications under sub-
Netton (3) of section 130 of the Keralo Panchayrts Act, 
1980, read with clause (c) (iv) of the Proclamation dated 
the 24th March, 1965, issued by the Vice-President, dis-
charging the functions of the President, in relation to 
the State of Kerala:-

(1) ·The ICerala Panchayats (Compounding of offences) 
Rules, 1966, published in Notification S.R.O. No. 263/66 
in Kerala Gazette dated the 12th July. 1966. 

(ii) S.R.O. No. 279/66 published in Kerala Gazette dated the 
28th July. 1966, making certain amendments to the 
Kerala Panchayats (public and Private Markets) 
Ru1ei, 1964. 



(21) .: ....... _* ~ .. .,.:fD1r cWayiD laJ:InI ·tIIe 
Notifications mentioned at item (20) above. 

(22) A copy of NotiftCatiOl'l No. GSa 1495 publi8hed in 
Ga&ette of lDdia dated the 21st September. r_, uDder 
su.b-eection (6) Of section 3 of the Ellential Comma-
,dtties Act, 1855. 

~. Be of Joint Committees 
(i) Shri Era Sezhiyan presented the Bepen. at tbe .icIim. Com-

ittee . u..e Bill further to amend the Representation of the 
People ct, 1950, and the Representation of the People Ad, 1951. 

) Dr. C. B. Singh presented the Report of the Joint. CGJm,.. 
tee on the Bill to amend and consolidate the law relating to 

patents. . . . 

6> Bvfdenee before Iomt ~Laid OIl the '1'''' . 
Dr. C. B. Singh laid OIl the'Table a copy of tbe eVidence gtval 

before the Joint Committee on the BIn to amend and consolidate 
the law relat.iD& to patenta. 
7. Study Notes at the . ......." GNu,.,of.J'elnt Ce-mi't. '.id·_ 

the Table 
Shri S. V. Krishnamoorthy Rao laid OIl the Table a copy of .the 

Study Notes on the visits undertaken by the Study Groups of the 
Joint Committee . on the Bill to amend and couolidate the Jaw 
relating to patents for an on-the-spot study at the woiting of··the 
vanou. PMrmeeeutical .UJdtII, "loeb ~ __ , 
Drug Fanns, etc. 
8 ........... t.,.· ........ 

The Minister of State ~ Raftways laid on: the 'l'IIbJe.. ::-~ 
ment on recent railway acci.dmta. V 
9. Motion for E1eetion to Committee 

Shri C. Subramaniam moved the fol1owiJlg motion:-
"That in pursuance of Section i(1) (1) of the Prevention of 

Cruelty to Animals Act, 1960, the members of Lok 
Sabha do proceed to elect, in such 1'DanDeI', u the 
Speaker may direct. one member from among them-
selves to serve as a member of the Animal Welfare 

. Board, subject to the other .provisions of the said Act, 
vice Shri N. M. R. Subbaraman resigned from the 
membership of the Board." 

The motion was adopted. 
-----~-------.---.. --- -----_ ... _- .- .... ---. 

-Presented at' '.55 P.M. 
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, .10," MottOla r of; N~deDee' iri ftie·CftAeft of "'''I&W1Iri. 

,The s,p~~ ~ked those members who were in favoUr of leave 
heiDi .ei'~ ·to SJ:ui U, M, Trivedi, to make a motion of No-conft-
deJl<:~ in: the Council of Ministers, to rise in their places. As not 
less than fifty members roSe, the SPeaker declared that leave was,' 
granted and the date for taking up the mOHon would be ftxed·\. / 

. , . . 

. . 
~ Cog tract Labour. (Regulation ,and. Abolition) Bill, 1966 . 

. ;. • ~ • t,' . " ',' '. . , 

Shri Shah Nawaz Khan moved the following motion:-

"That the ,-debate on 'the ·.ro.otWn, ~That "the Bill to Pl'ovide tor· 
"._ -r ,., . the welfare of the .workers in heed! and cigar establish-
_, .;, ... ;. ~t&, ~ to regulate the concUtions of their work and . 

for matter connected' therewith, . 88 . passe,cl by Rajya 
S'abha, be taken into consideration', which was ad';' 
jo~ed. ' 'on· .. · ... · 7th ,S~teinber, 1966, be resumed' 
now;" 

r .• ~ ~oti~n wa~ adopted. 

l~ .. ~~Dt·Biu~~ 
: nae::BnCli au CigAr ~Worter. (Conditicms of Employmen.t) BtU, 

1968, as pCIB.ed by Ra;ya Sabha. 
Discussion on the motion for consideration of 'the' Bill. _ pueed 

by· Blt;ya Sabha,·mov9d· on the 7th. September, 1966, was .~\UIl8d. 
The following members took part in the debate:-

(1) Shri Shah Nawaz Khan . . 
(2) H. H. M8haraja Pratap Keshari Deo 
(3) . Shri Diwan Chand Sharma 
(~ Shri K. K. Warior 

. (5)· Shri Kohi Nath Pandey 
: "::~'-(&) Shrl .. A. K. Gopalan . '. ... 

(7)' 8hr! Hukam Chand Kachwai 
(8)Shri Narendrasingb Mahlda 
(9) Shri Deorao S. Patil 

--Later, It was all"eed that the motion would be taken up on Wedlletl-
d.y,,~: 2nd November, 1988. 



(10) 8hri Ram Sewak Yadav 
(11) Shri Sham Lal Saraf 
(12) 8hri N. Sreekantan Nair 
(13) Shri S. Kandappan 

Shri Shah Nawaz Khan replied to the . debate. 

The motion for consideration was adopted and clause-by-claUJe 
conBiderationwas taken up. . 

Clauses 3 to 26, 28 to 36 and 38 to 43 were adopted. 

Clauses 2, 27, 37 and 44 were adopted, as amended. 

Clause 1, the Enacting Formula and the Long Title were adopt· 
ed. 

The motion that the Bill, as amended, be passed. was moved by 
Shri Shah Nawaz Khan. 

The following members took part in the debate:-
(1) Shri R. Umanath 
(2) Shri Shah Nawaz Khan 

The motion was adopted and the Bill, as amended, was puaed. 

14. Intimation reo Conviction of Member 

The Deputy Speaker informed the House that the Speaker had 
received a communication, dated the 1st November, 1966, from the 
Superintendent, Central Jail, New Delhi, intimating that Swami 
Rameshwaranand, Member, Lok Sabha, was sentenced to pay fine of 
Rs. 20 or in default to undergo 7 days' simple imprisonment, under 
Section 32, Police Act, by the Court of Magistrate, ist Clais, New 
Delhi, on the 28th October, 1966. 

15. Statement by Minister 

The Minister of Home Aftairs made a statement regarding Delhi 
Police. 

(Lok Sabha adjourned till 11 A.M. on Wed.aem.y, the 2nd -Novem-
ber, 1966). 
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LOK SABRA 

BULLETIN-P ART I 

[Brief Record of Proceedings] 

Wednesday, lfO'l'entber 2, 1966/Ka.rtika 11, 1888 (Sa.ka). 

No. 556 

1. Starred Questions 

~rred Questions Nos. 31-34 and 36 were orally answered. 
RBplies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 107-187, 189--225, 227, 
23()"2S1 , 233-248 and 25()-263 were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

• (1) A copy each of the following Notifications making certain 
amendments to the Kerala Education Rules, 1959, under 
section 37 of the Kerala Education Act, 1958, read with 
clause (e) (iv) of· the Proclamation dated the· 24th 
March, 1965, issued by the Vice-President, discharging 
the functions of the President, in relation to the State 
of Kerala:-

(i) s.R.O. No. 41O/65 published in Kerala Gazette dated the 
23rd November, 1965. 

(ii) S.R.O. No. 119/66 published in Kerala Gazette dated the 
15th March. 1966. 

(1ii) S.R.O. No. 197/66 published inK8l'ala G~'dated the 
17th May, 1966. 

-The notSleationa ,"re previously laid on the Table on the 7th &!ptem-
bel', 1966 and were re-Iaid under Rule 2U(2) oi the Bu.:. of Proce-
dure. 

[p.T.O. 



(2) A copy of the Defence of India (Fourth Amendment) 
Rules, 1966, published in Notification No. G.Sl.R. 1678 
in Gazette of India dated the 1st November, 1966. under 
section 41 of the Defence of India Act, 1962, together 

I with an Explanatory Note. 

t73) .copy of Government Resolution No. WB-3(18)/66, dated 
the 29th September, 1966, publishing Government deci-
sions on the recommendations made by the Central 
Wage Board for Rubber Plantations. 

(4) A copy each of the following Notifications under sub-sec-
tion (2) of section 3 of the All India Services Act, 1951:-

•• (i) G.S.& 1203 published in Gazette of India dated the 6th 
August, 1966, making certain amendments to Schedule 
In to the Indian Administrative Service (Pay) Rules, 
1954. 

··(ti) G.S.R. 1204 published in Gazette of India dated the 
6th August, 1966. making certain amendments to Slehe-
dule III to the Indian Police Service (Pay) Rules, 1954. 

£ (iii) G.S.R. 1228 published in Gazette of India dated the 
13th August, 1966, making certain amendments to 
Schedule III to the Indian Police Service (Pay) Rules, 
1954. 

£ (iv) G.S.R. 1230 published in Gazette of India dated the 
13th August, 1966, making certain amendments t( 
Schedule III to the Indian Administrative Service 
(Pay) Rules, 1954. 

£ (v) The Indian Police Service (Probation) Amendment 
Rules, 1966, published in Notification No. G.S.R. 1271 
in Gazette of India dated the 20th August, 1966. 

£. £ (vi) G.S.R. 1270 published in Gazette of India dated the 
20th August, 1966, making certain amendments to 
Schedule III to the Indian Pollee Service (Pay) Rules, 
1954. 

- -The notifications were previouslY laid on the Table on the 2'th· AulUlt, 
1918 and were re-laid under Rule 23' (2) of the Rules of Procedure. 

£ The notifications were previously laid on the Table .on the 311t AUlUlt, 
1966 and were re-laid under Rule 23t(2) of the Rulea of Procedure. 

£ £ The Dotiftcation wal previously laid on the Table on the 7th Sep-
tember, 1988 and Will re-laid under Rule 234(2) of the- Rul. ofProce-
dure. 

2287 
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(5) A copy each of the following Notifications under sub-aec-
tion (2) of section 3 of the All India Services Act, 1951:-

(i) G.S.R. 1329 pt.j.blished in Gazette of India dated the 3rd 
September, 1966, making certain amendment to Sche-
dule ill to the Indian Administrative Slervice (Pay) 
Rules, 1954. 

(ii) G.S.R. 1330 published in Gazette of India dated the 3rd 
September, 1966, making certain amendments to Sche-
dule m to the Indian Police Service (Pay) Rules, 1954. 

(iii) G.s:R. 1366 published in Gazette of India dated the 10th 
September, 1966, making certain amendments to Sche-
dule ill to the Indian Administrative Service (Pay) 
Rules, 1954. 

(iv) The Indian Forest Service (Cadre) Rules, 1966, published 
, in Notification No. G.S.R. 1397 in Gazette of India 

dated the 17th September, 1966. 

(v) The Indian Forest Service (Recruitment) Rules, 1966, 
published in Notification No. G.51R. 1398 in Gazette 
of India dated the 17th September, 1966. 

(vi) The Indian Forest Service (Initial Recruitment) Regula-
tions, 1966, published in Notification No. G.S.R. 1399 
in Gazette of India dated the 17th September, 1966. 

(vii) G.S.R. 1438 published in Gazette of India cated the 24th 
September, 1966, making certain amendments to Sche-
dule III to the Indian Police Service (Pay) Rules, 
1954. 

(viii) The Indian Administrative Service (Recruitm,ent) Second 
Amendment Rules, 1966. published in Notification 
No. G.S.R. 1441 in Gazette of India dated the 24th 
September, 1966. 

(ix) The Indian Police Service (Recruitment) Second Amend-
ment Rules, 1966, published in Notification No. G.S.R. 
1442 in Gazette of Indi,! dated the 24th September, 
1966. 

(x) G.S.R. 1443 published in Gazette of India dated the 24th 
September, 1966, making certain amendments to Sche-
dule m to the Indian Administrative Service (Pay) 
Rules, 1954. 

[p.T.O. 
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(xi) G.SR. 1445 published in Gazette of India dated the 24th 
September, 1916, makin« certain amendments to Sche-
dule In to the Indian Administrative Service (Pay) 
Rules. 1854. 

'.:(xii) G;S;R. 1446 publishect in Gazette of India dated the 24th 
. September. 1966, containing corrigendum to G.S.R. 

1230 published in Gazette of India dated the 13th 
August, 1966. 

(6) A copy each of the following Notifications under section 

./ 

. 43 of the Copyri'g'ht Act, 1957:-

(j.) The International Copyright (Third .AmenGiment) Order, 
1966.publlshed in Notification No. SO. 2678 in Gazette 
of India dated' the 2nd September. 1.966-

(li) 'DIe IntemaUonal Copyrigbt (Fourth Amendment) Order, 
1968, publilhedln Notification No. s.o. 2829 in Gazette 
of India dated the 20th September, 1966. 

(7) A 'copy of the Metalliferous Mines (Amendment) Regula-
tions, 1981, published in Notification No: a.s.R. 1359 in 
Gaftitte of india . dated the 26th August, 1966; unde>r sub-
section (7) .of section 59 of the Mines Act, 1958. 

, . 
. (~) A, copy of the Ann\lal l{eport of the Central Coal Mines 

Rescue Stations CommIttee, Dhanbad. for the year 
1986-86. 

~) A .copy .of the Minimum Wages, (Central~ Amendment 
Rules, 1966, published in Notification No. G.S.R. 1473 in 
Gazette of India dated the 24th September, 1966, under 
~t1on 30A of the Minimum Wages Aet, 1948. 

(1&) A CGPY each t)f the following' Notffteatiors under sub-
section (2) of section 7 of the Etnp1oyee~' Provident 
Funds Act, 1952:-

(i) 'n'le Employees'- Provident Funds ('i'hirteen~h Amend-
ment) 'SCheme.. 19M, pub1·"hed in Notification 
No. G.S.R. 1314 in Gazette of India datE'd the 27th 
August, 196ft· 

. . , 

(Ii) The Employ~' Provid!mt· Funds (Fourteenth Amend-
~ ment) Scheme, 1986, publlab~ in Notification 

No. G.S.R. 1315 in Gazette of lnd;tt dated the 27th 
August, 1966. , 

\. 



(iii) The Employees' Provident Funds (Fifteenth Amend-
ment) Scheme, 1966, published in Notification 
No. G.S.R. 1412 in. Gazette of India dated the 17th 
Septem'ber.l966. 

(iv) The Employees' 'Provident FUBds (Sixteenth Amend-
ment) Scheme, 1966, published in Notification 
No. G.S.R. 1413 in Gazette of India dated. the 17th 
September, 19M. 

(11) A copy of Notification No. G.S.R 1362 published'in Gazette 
of India dated the 3rd September, 1966, extending the 
'Employees' Provident Funds Act, 1952 to licensed Salt 
industry, under sub-section- (2) of f;ection 4 of the said 
Act. 

(12) A: copy each of the following Notifications under sec-
tion 7 A of the Coal 'Mines Provident Fund and Bonus 
Schemes Act, 1948:-

(i) The Coal Mines Provident Fund (Second Amendment) 
Scheme', 1986, published in Notification No. G.S.R. 1221 
in Gazette of India dated the 6th August, 1966. 

(ii) Th~ Rajasthan Coal MinE'S Provident Fun~ (Second 
Amendment) Scheme, 1966, published in Notification 
No. G.S.B. 1222 in Gazettp of India dated the 6th 
Au~st, 1ge6. 

(iii) The Andhra Pradesh Coal Mines Provident Fund 
(Sec()nd Amendment) Scheme, 1966,pubIished in 

Notification No. S.D. 2356 in Gazette of India dated the 
6th AUguf;t, 1966, 

(iv). The Coal Mines Provident Fund (Third Amendment), 
Schemel 1966, published in Notification No. G.S.R. 
1577 in Gazette of India dated the 15th Oetober, 1966. 

(v~ The Andhra Pradesh Coal Mines Provident Fund (Third 
Amendment) Scbeme, 1966, published in Notification 
No. G.S..R. 1578 in Gazette of India dated the 15th 
October', 1966. 

(vi) The Rajasthan Coal Mines Providtont "Fund (Third 
Amendment.) Scheme, 1966, published in Noti6cation 
No. G.S.R. 1579 in Gazette of India dated the 15th 
October, 19611. . 

[P.T.O. 
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(13) A copy of the Delhi Administration (Removal of DlfBcul-
ties) Order No.2 published in Notification No. F.I0/28/ 
66-SR in Delhi Gazette dated the 5th September, 1966, 
under sub-section (2) of section 38 of the Delhi Adminis-
tration Act, 1966. 

(14) A copy of the Arms (Amendment) Rules, 1986, published 
in Notification No. G.S.R. 1534 in Gazette of India dated 
the 8th October, 1966, under sub-section (3) of section 4:4 
of the Arms Act, 1959. 

(15) A copy each of the following NotHications under sub-sec-
,tion (2) of section 3 of the.A11 India Services Act, 1951:-

(i) The Indian. Administrative Service (Recruitment) 
Amendment Rules, 1966, published in Notification 
No. G.S.R. 1530 in Gazette of India dated the 1st 
October, 1966. 

(ii) The Indian Police Service (Recruitment) Amendment 
Rules, 1966 published in Notification No. G.S.R. 1531 
in Gazette of India dated the 1st October, 1966. 

(16) (a) A copy of Notification No. G.S.R. 1276 published in 
Gazette of India dated the 4th Septem~r, 1965, making 
certain amendment to the order published in Notification 
No. G.S.R. 1418 dated the 30th October, '96~, under 
clause (3) of article 359 of the Constitution. 

(b) A statement showing reasons for delay in laying the 
above Notification. 

(17) A copy each of the following Notifications makIng certain 
amendments to the Rules for the prevention of misuse 
and for the import, export and transport of Medicinal 
and Toilet Preparations including Asavas and Arishtas 
containing alcohol and intoxicating drugs, under sub-
section (3) of section 62 of the Prohibition Act, 1950, 
read with clause (c) (iv) of the Proclamation dated the 
24th March, 1965, issued by the Vice-President, discharg-
ing the functions of the President, in relation to the State 
of Kerala:-

(i) S.R.O. No. 372/66 published in Kerala Gazette dated the 
4th October, 1966. 

(ii) S.R.O. No. 396/66 published in Kerala Gazette dated the 
18th October, 1966. 

2291 



(8) A copy of the Kera~a Public Service Commission (Addi-
tional Functions) (Consultation) Rules, 1966, published 
in Notification S.R.O. No. 277/66 in Kerala Gazette dated 
the 19th July, 1966, under sub-section (3) of section 4 
of the Kerala Public Service Commission (Additional 
Functions) Act, 1963, read with clause (c) (iv) of the 
Proclamation dated the 24th March, 1965, issued by the 
Vice-President, discharging the functions of the Presi-
dent, in relation to the State of Kerala. 

4. President's Assent to Bills 
(i) Secretary laid on the Table following two Bills passed by the 

Houses of Parliament during the last Session and assented to by the 
President since a report was last made to the House on the Srd 
September, 1966:-

(1) The Appropriation (No.3) Bill, 1966. 
(2) The Railway Property (Unlawful Possession) Bill, 1966. 

(ii) Secretary also laid on the Table copies, duly authenticated 
by the Secretary of Rajya Sabha, of the following ten Bills passed 
by the Houses of Parliament during the last Session and assented to 
by the President since a re~rt was last made to the House on the 
3rd September, 1966:--

(1) The Constitution (Eighteenth Amendment) Bill, 1966. 
(2) The Merchant Shipping (Amendment) Bill, 1966. 
(3) The Criminal Law Amendment (Amending) Bill, 1966. 
(4) The Advocates (Amendment) Bill, 1966-
(5) The Jayanti Shipping Company (Taking over of Manage-

ment) Bill, 1966. 
(6) The Essential Commodities (Amendment) Bill, 1966. 
(7) The Delhi High Court Bill, 1966. 
(8) The Punjab State Legislature (Delegation of Powers) 

Bill, 1966. 
(9) The Electricity (Supply) Amendment Bill, 1966. 

(10) The Punjab Reorganisation Bill, 1966. 

5. Report of Committee on Private Members' Bills and BesoIutloaa 
Shri S. V. Krishnamoorthy Rao presented the Ninety-sixth Report 

of the Committee on Private Members' BUls and Resolutions. 

6. Report of Committee of Privilecea 
Shri S. V. Krishnamoorthy Rao presented the Tenth Report of 

the Committee of Privileges. 
[p.T.O. 



.,,:. stat __ ,,"Prime 'MiDister 

The PriJne.MiDistermade a statement OIl the Tripartite Meeting 
· recently held in New DeIhL The Prime Minister also laid on the 
'I.$ble a copy each of (1) Joint Communique iIsueId at the conclusion 
pf tpe'T.ripartite Meeting and (ii) press release illlued at the conclu-
sion of President N8SIIer's. State visit. 

· I( Motion of N .... CoaftdeDce in the C01UICil of Mi ..... n 

8hri U. M. Trivedi moved the following motion:-

"That this House expresses ,its want of confidence in the 
Council of Ministers." 

The following members took part in the debate:-

(1) 8hri M .. B. Maaani 
,(2) Sbri C. K. Bhattacharyya 

. (3). Shri M"athura Prasad Mishra 
(4) Shrimati Renu Chakravartty 
(5) Shri P. Venk.atasubbaiah 
(6) &hri 8. M. Banerjee 
(7) Shri A. P. Sharma 
(8~ Shrimati Savitri N~gam 
(9) Shri M. P. Shinkre 

(10) 5hrimati Kamala Chaudhri 
. (11) Shri Mohammad Tahir 
(12) Shri Sheo Narain (Speech unftnished~. 

'The discussion was not concluded. 

9. *a.port of B~ Advisory Committee 
Shri Jagannath Rao presented the Fiftieth RerOrtof the Business 

Advisory· Committee. 

[Lok Sabha adj._med till 11 A.M. on Thtanday, the 3rd. Novem-
ber, 1966]. 

ii' • " · .. ~. 
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BULL!l'1'IN-PART I 

[Brief Record of ProceediDllal 

TI&w_,. N'ow..b.,. S, II66/KArtUca 12, 1888 (BaktJ) 

No. SST 

1. Starred Q ....... 

Starred Questions Nos. 81~ Wen! orally' answered. RepUes 
to remaining questions were laid. on the Table. 

2.~Qaes"" 

RepUes to Unstarnd QYeltiOllS Nos. 3&l--27t. 2'78-294, ~ 
37[1., ~89, 391-402, :404--415. 417-426 and 428 were laid on 
the~. 

a. Papers lai' OD tle Table 

The following ~ wen laid OIl the Table:-
(1) A copy of the A.mmal Report of u.e Agriealtural Re-

ft_ace CDrporation, Bombay, for the year ended the 
80th June. 1981, alaDg with the Audited Accounts, under 
sub-sectia (2) of aec:tion S2 of the Alrieultural Refinance 
Corporation Act, 1863. 

(I) A copy each at the toJ.IowiDg Motifteations under sub-aec-
tion (4) of section 280Zil of the Ineome-tax Act, 1961:-

(i) The Tax Credit Certiftcate (CGl'pGntIcm Tax) Scheme, 
1916, pobtiabed in Not1ftcation No. 8.0. 2S71 in Gazette 
of IDdia dated the JOth AQgUlt, 1986. 

(ii) G.S.R. 1589 published in Gezette of India dated the 8th 
OoWber, 1B, 1D8IdJt, certain an'letldments tet the Tax 
Qtedit Certiflnte (ketee INty on Exeeas Clearance) 
8c:heIIle, 1111. 

[P.T.O. 



(3) A copy of Notification No. G's.R. 1475 published in G~ette 
of India dated the 24th Septem~, 1966, making certain 
amendment to the Central Sales Tax (Registration and 
Turnover) Rules, 1957. under 'sub-section (2) of section 
13 of the Centr~l Sales Tax Act, '1956. 

(4) A' copy of the Central Excise (Seventh Amendment) Rules, 
1966, published in NQtiftcatio~ No. G.S.R. 1590 in Gazette 
of India dated the 15th October, 1966, under section 38 
of the Central Excis~1 and Salt Act, 1944. 

(5) A copy each of the following Notifications under section 159 
of the Customs Act, 1962 and section 38 of the Central 
Excises and Slalt Act, 1944:-

(i) The Customs and Central Excise Duties Export Drawback 
(General) Eightieth Amendment Rules, 1966, published 
in Notification No. G.S.R. 1354 in Gazette of India 
dated the ,3rd September, 1966. 

(ii) The Customs and Central Excise DUties EXport Drawback 
(General) Eighty-first Amendment Rules, 1966, pub-
lished in Notification No. G.S.R. 1355 in Gazette of 
India dated the 3rd September, 1966. 

"" 

(iii) The Customs and Central Excise Duties Export Draw-
back (General) Eighty-second Amendment Rules, 1966, 
published, in Notification No. G.S.R. 1356 in Gazette of 
India dated the 3rd September, 1966. 

(iv) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-third Amendment Rules, 1966, pub-
lished in Notification No. G.~R. 1357 in Gazette of 
India dated the 3rd September, 1966. 

(v) G.S.& 1358 published in Gazette of India dated the 3rd. 
September, 1966 containing erratum 'i;o G.S.R. 384 dated 
the 19th March, 1966. 

(vi) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-fourth Amendment Rules, 1966, pub-
lished in Notification No.' G.S.R. 1426 in Gazette of 
India dated the 17th September, 1966. 

(vii) The Customs and Central Excise Duties Export Drawback 
(General) ~ghty·ft.fth Amendment Rules, 1966, pu».. 
lished in Notification No. G.51.R. 14:l7 in Gazette of 
India dated the 17th September, 1966. -i"; 



, ;L 
,(viii) The Customs and CenttaI Excise Duties Export Drawback 

(General) Eighty-sixth Amendment Rules, 1966, pub-
'lished in Notification No. G.S.R. 1428 in Gazette of 
India dated the 17th September, 1966. ' 

(ix) The Customs and Central Excise Duties Exp,>rt Drawback 
(General) Eighty-seventh Amendment Rules, 1966, pub-
lished in Notification No. G.S.R. 1429 in Gazette of 
India dated the '17~h Sept~ber, i966. 

(x) The Customs and Central Excise Duties Export Drawbaqk 
(General) Eighty-eighth Amendment Rules, 1966, pub-
lished in Notification No. G.S.R. 1430 in Gazette of 
India dated the 17th September, 1966. 

(xi) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-ninth Amendment Rules, 1966, pub-
lished in Notification No. G.S.R. 1478 in' Gazette of 
India dated the 24th September, 1966. 

(xU) The Customs and Central Excise Duties Export Drawback 
(General) Ninetieth Amendment Rules, 1966, published 
in Notification No. G.S.R. 1521 in Gazette of India dated 
the 1st October, 1966. 

(xlii) The Customs and Central Excise Duties Export Drawback 
(General) Ninety-first Amendment Rules, 1966, pub-
lished in Notification No. G.S.R. 1557 i~ Gazette of 
India dat~ the 8th October, 1986. 

(xiv) The Customs and Central Exeise Duties Export Drawback 
(General) Ninety-second Amendment Rules, 1966. pub-
lished in Notification No. G.s.a 1558 in Gazette of 
India dated the 8th October, 1966. 

(xv) The Customs and Central Excise Duties Export Drawback 
(General) Ninety-third Amendment Rules, 1966, pub-
lished in Notification No. G.S.R. 1589 in Gazette of, India 
dated the 15th October, 1966. 

(6) A copy each of the following Notifications under section 159 
of the Customs Act, 1962:"": 

(1) G,s.R. 1352 published in (}azette of India dated the 3rd 
September, 1966. 

(ii) G.S.R. 1353 published in Gazette of India dated the 3rd 
September, 1966. . 

(iii) G.B.a 1369 published in Gazette of India dated the 10th 
September, 1966. . 

[P.T.O. 
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(iv) G.S.a. .13~O published in Gazette of India dated the 10th 
September, 1 •. 

(¥) 'o.s.a. 1378 p~1ished bi ODette of india dated the 3rd 
Septtrftlber, 1 ... 

( .. ) G.S.ft. 1m published in Gazette of Indi. dattd the 7th 
September, 18M. . 

(vii) G.s.a oHM pubUlbed in Gazette of India dated the 17th 
September, 1966. 

·(~fi) GAR 1_ pablisllfJ4 in Oaette Of Indi. dated the 17th 
SepNmbet, 1988. 

fix) G.S.R. 1434 published in Gazette of India dated the 16th 
September, 1986. 

(x~ OS.B. 1477 published in Guat. of India dated the 24th 
SepMmber, .l96I. 

~xi) G.s.R. 16122 puDlilhed ill Gazette of India dated the 1st 
'October, I •. 

{lItii) G.S.R. 106 pu.blishtd in Gazette of ltadia IIated the 28th 
September, 1966. 

(xfl1) G.S:R. lUT publithed In Gazette of lIldia dated the 1st 
oetober, 1886. 

(~v) S.O. 28&9 ~bUshed in Gazette of India dated the 1st 
October, 1066~ 

(xv) G.S.1\. 1588 pUblished In Gazette of India dated the 15th 
QetOber, 1_. 0 • • • 

(xvi) G.S.It. 1614 published in Guette of Inella dated the 14th 
October, 1968. 

(xv11) G.S.tt. 1615 purblilShed in Gazette of India dated the 14th 
October, 1986. 

(xviii) G.S.R. 1617 puDUshed in Gazette of India dated the 15th 
October, 1966. 

• • 0 

(xix) G.S.B. 1618 published in Gazette of India dated the 15th 
October, 1966. 0 

(xx) 0.5.1\.1619 published in Gazette of India dated the 15th 
October, 1966. 

(7) A copy ()f 0 the Po8t Offtet Saving BanD (Seeond Amend-
ment) Rules. 1966, published iii Notlftcatjon No. G.5.R. 
134.7 in Gazette of India cia,"- the ard ~, 1966, 
under 8ub-section (3) of ~iol1 16 of the Government 
Savings Bank Act, 1873 . 

• 7 



(8) The followUW Matementa Ihow!Df tIae aetian WEen by the 
Government OIl various UIUl'anceJ, pIaDDes and under-
takinp given by the KiDiltar •. ~ the various 
sessions of the Third Lok ~:~. 

(i) Supplemeatary ·J'i~th ..... , 1966. 
Statement No. I 

(Ii) Supplemf!lltary ~arteenth Seuion, 1988. 
• . Statemeftt No. VI 

(iii) Supplementary 'l'hiIteeDt:ia Seaton, 1965. 
Statement No. VIII 

(iv) Supplementary 
Statement No. XV 

(v) Supplementary 
Statement No. VIII 

&veatoh Session, 1965. 

Eighth Seiaion, 1964. 

• (" A eGP1 of NotiftcatiOll· SAO. No. 246/_ published in 
Kerala Gazette daied the 5th July, 1966, underSUl'b-sec-
.tion (2) of seetion .. of the GuruvayurTownshlp Act, 
1961, ~d with eiause (e) (Iv) of the Proeiamation dated 
the 24th Mareh, 1965, issued by the VIce-President, 
discharging the functions of the President, In relation to 
the State of Kerala. 

(10) A cOPY. of the Report of the I~dian Del~gatiOll to the 19th ~ 
World Health Asaembly held in Geneva in May, 1966. 

(11) A copy of the Anmaal Report of the AlllDdia Institute of 
Medical ScienCII, New Delhi. for the year 1965-66, under 
section 19 of the All India Institute of Medical Sciences 
Act, 19M. ' 

(13) A copy each of the ioUowiAI NoUftcattoDS under sub-sec-
tion (2) of section 345 of the Kerala MuniCipalities Act, 
1960, read with clause (c) (iv) of the Proc;unation dated 
the 24th March, 1965, issued.by the ~ioa-PN8iAent, 
discharging the functions of the President, in relation 
to the State of Kerala:-

(a) The Kerala Municipalities (Taxation and Fees-Forms 
and Beptera) Rules, 1966. publUbed in Motileation 
S.R.D. No. 120/66 in Kerala' Gazette dated the 15th 
Mareh, 18. ----._-----,,--

eont.e nottftcation wI'S previously laid on the Table Oft the 8th Septem-.. , 1_ Iftd 'W .. re-lat4 .... , Rate IH(t) or the Itul.. of Procedur.. 
[P.T.D . .. 



(b)"'SAO.:No: 297/&6 published inXeraia G~~tte dated 
~:.. ··the9th August\' ,1966, making certain "amendment to 

': If, ;. ',. the Kerala Enforcement of Vaccination In Municipal 
Areas Rules, 1962.' ... 

':': ":. (~) S.R.O. ·No. 321/66 published in Kerala Gazette dated 
the 23rd August, 1966, making 'certain amendment to 

"II,':.' , .-. '.' the . ,Rules . regulating the Payment, of Travelling 
. " .. , Allowance by Municipal Councils to 'Counsels ror 

. journeys ~de by them to conduct caseS ,in C.ourt on 
. ~"l' '~'"'' :behalf of Municipal Councils. .....' . 

(d) S.R.O. No. ~/66 pu,blished in Kerala Gazette dated 
:; the 27th September, 1966, making certain amendment 

to the Kerala MunieJpalities (Public Works and 
, ". -, Supplies) . Rules, 1963. 

(13) Three statements showing reasons for delay in laying the 
'~Notiftcations mentioned at (a> to (c) of item (12) above. 

" (14) A copy each of the following Notifications un!ier sub-sec-
tion (5) of section 367 of the Kerala Municipal Corpora-
tions Act, 1961, read with clause (c) (fv) of the Proclama-
tion dated the 24th March, 1965, issued by the Vice-
President, discharging the functions of the President, in 
relation to the State of Kerala:-

• .1 _ ._. ..., ~ 

~," . (4) ':The Xerala Municipal Corporations (Powers of OfBcers 
authorised to hold inquiries) Rules, 1966, published 

':'.: .: 
,...1 -. 

in Notification' S,~,O. No. 320/66 in Kerala Gazette 
dat~d the 23rd August, 1966. 

(b) The Kerala Municipal Corporations (Enforcement of 
Vaccination) Rules, 1966, published in Notification 

·S.R.e;>. No. 318/66 in ~erala Gazette dated the 6th 
Septem'ber. 1986 . 

. . , " . 

t lhateDiftt by Milli:-ter 

The Minister of Finance laid on the Table Ii statement on his 
r~,j!~t. vis*t to Canada and .United States of America. 

S.Motion Re. Fiftieth Report of BUsiness Advisory Committee 
.,'.,. ~ . ,. : . - .' -~ . . 

Shri J aganath Rao moved the following motion:- . 

"~at this .House agrees with the Fiftieth Report of the Busi- ' 
,.' .', ne~ ·Advi~ry Committeepresl!nted ,.to· thl! Houaeo~ the' 
, ." . 2nd November, 1966," 

'. ' 
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Shri Hari Vishnu Kamath moved the foUdwing amendment:-:-
"That paragraph 3 of the Fiftieth Report of the Business Ad-

visory Committee b~ referred back to the Committee 
for re-consideration.',', 

On the amendment the HOUle divided, Ayes 36; Noes 144. on. 
amendment was accordingly negatived. 

The following amendment moved by Shri Hari Vishnu Kamath 
was also negatived:-

"That at the end of the motion the follow1nI be added, 
namely:-

'subject to the modification that paragraph 3 of the aaid 
. Report be ~mitted.'" 

The motion moved by Shri J aganath Rao was adopted. 

6. Motiod of No-CoDftdenee in the CoUDdl of tliDisten 

Discussion on the following motion moved by Sbri U. M. Trivedi 
on the 2nd November, 1966"continued:-

"That this House expresses its want of confidence in the Coun· 
cil of Ministers." 

The following members took part in the debate:-
(1) Shri Sheo Naram 
(2) Shri R. S. Pandey 
(3) Shri J. B. Kripalani 
(4) Shri M. L. Dwivedi 
(5) Sbrimati Subhadra Joshi 
(6) Shri Humayun Kabir 
(7) Shri Yashpal Singh 
(8) Shri Harish Chandra Mathur 
(9) Shri C. Subramaniam 

The d1acuuion was not concluded. 
7. Intimation Re. Release of Member 

The Chairman info~d the House that the Speaker had received 
a communication, dated the 3rd November, 1966, from the Superinten-
dent, Central Jail. New ~lhi, intimating that Swami Rameshwar&-
nand, Member, Lok Sabha, was released from Central Jail, New 
Delhi, on the 3rd November, 1986. 

[Lok Sabha adjourned tm 11 A.M. on Friday, the "th November, 
1966]. 

S. L. SHAKDHER, 
Secretary. 
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GMGIPND-LS 1-1809 (D) LS-3.11-66-800. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, November 4, 1966LKartika 13, 1888 (Saka) 

No. 558 
1. Starred Questions 

. Starred Questions Nos. 94-99 were orally answered. Replies 
to remaining questions were laid on the Table. 

I 
2. Uastarred Questions, 

Replies to Unstarred Questions Nos. 429, 430, 432-434, ~1, 
443-445, 447---496, 499-501, 503-533, 535-560, 562-573, 575, 577-
595, 597-622 and 6~ were laid on the Table. 

A statement by the Minister of Industry correcting! the reply 
given on the' 15th April, 1966 to Unstarred Question No. 3688 regard-
ing Zonal Match Manufacturing Cooperative Society was also laid 
on the Table. . 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report of the Hindustan Salts 

Limited, Jaipur for the year 1964-65 along with the 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon, under sub-section 
(1) of section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
I 

above Company. . 
(2) (1) A copy of the Annual Report of the Sambhar Salta 

Limited, Jaipur for the year 1964-65 along with the 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon, under sub-section 
(1) of section 619A of the Companies Act, 1956. 

(il) Review by the Government On the working of the 
above Company. 

(3) (i) A copy of the Export of Refractory Bricks (inspection) 
Rules, 1966, published in Notification No. S.O. 2517 
in Gazett. of India dated the 22nd August, 1966, 

under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963. . 

[p.T.O. 
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(ii) A statement showini reasons for delay in laying the 
above Notification.' . 

~ A copy of the Report of the Committee on Cost of PrO!-
duction of. S~l. 

(5) A copy of the Annual Report on the activitiea of the Coir 
Board and the working of the Coir Industry Act, 1953 
for the year 1965-66, under sub-section (1) of section 
19 of the Coir Industry Act, 1953. 

(6) A copy of the Certified Accounts of the Coir Board, 'Erna-
kulam, for the year 1965-66 and the Auclit Report there-
on, under sub-section (4) of section 17 of the Coir Indus-
try Act, 1953. 

(T) A copy of the Woollen Textiles (Produetion and Distri-
button Cont~ol) Third Amendm~t Onier, 1966, pub-
lished in Notification No. 5.0. 2'787 in Gazette of India 
dated the 7th Sieptember, 1966, under sub-section (6) 
of ~tion 3 of the Essential Commodities Act, 1'955. 

(8) A copy of Notification No. 16354/66/K2/RD pu'9ltshed in 
Kerala Gazette dated the 6th September, 1968, making 
certain amendment to the Kerals Weights and MeaJUrel 
(Enforcement) Rules, 1964. under sub-section (~) of 
section 43 of the Kerala Weights and Measures (E~­
torc~ent) 4f;:t, less, read with clause (c) (iv) of the 
Proelamation ~ted the 24th :March, 1965, issued by 
the Vice-Prelident, discharging the functions of the 
President, in relation to the State of Kerala. r.¥ of Seled ~ . 

.$hri S. C. Samanta presented the Report of the Select .Committee 
~ the Bill to provide for regulating the quality of certain seeds for 

sale, and for matters connected therewith, as passed by Rajya Sabha: 

5. Evldenee Wore 88led Q,mmIttee-Laid on the Table 

'Shri S. C. Samanta laid on the Table a copy of the evidence 
given before the Select Committee on the Bill to provide for regu-
lating the quality of certain seeds for sale, and for matters connected 
therewith, as pauid by Rajya Sabha. 

-6. Statem.eat Re. G.venunea.t Buai ... 

. The i..eade~ of the House made a statemeftt regarding Govern-
ment business for the week commencift; the 7th November, 1968. 

2302 



7. Motioll of N'o-CoDftdenee ill the ConeD of MiDiIters 
Discussion on the foUowing motion moved by SIh.ri U. M. Trivedi 

on the 2nd November, 1966, continued:-
':That this House expresses its want of confic!ence in the 

CounCil of Ministers." 
The following members took part in the debate:-

(1) Shri Surendranath Dwivedy 
(2) Shri Gulzarilal Nanda 
(3) Shri N. G. Ran,ga 
(4) Shri R. Umanath 
(5) Shri S. K. Patil 
(6), Shri G. G. Swell. (Speech unjlniBMcI). 

The discussion was not concluded. . 
·8. Motion Be: Ninety-Sixth Report of Committee oa PrIvate 1Iem'ben' 

Bills and Resolutions 
Shrt Shree Narayan Das moved the following motion:-

"That this House agrees with the Ninety-sixth Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the' House on the 2nd November, 1868." 

The motion was adOpted. 
9. Private Member's Bill-IIltnMhaeed 

,The National Board of POit-Graduate Medie~l Examinations 
Bill, 1966 by Dr. C. B. Singh. 
10. Private Member's BUIll-Withdrawn 

(l) The Constitution' (Amendment) Bill, 1962 (Amendmett.t of 
the Eighth Scheclule) by Shri U. M. Tri~ed~ 

Shri U. M. Trivedi concluded his speech on the motion for consi-
deration of the Bill moved by him on the 28th August, 1986. 

, 
The following members took part in the debate:-

(1) Shri Raghunath Singh , 
(2) Shri H. N. Mukherjee 
(3) Shri Shree 'Narayan Das 
(4.) Dr. L. M. Singhvt ' 
(5) Shri Narendrasingh Mahida 
(6) Shri Hbnmatsinbji 
(7) Shri N. C. Chatterjee 
(8) Shri Diwan Chand Sharma 
(9) Dr. M. S. AfU!1 

(10) Shri Madhu Limaye 
(11) Shri S. Kahdappan 
(12) Shri Vidya Ch.aran Shukla 

2303· 
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Shri U. M. Trivedi asked for leave to withdraw the Bill and the 
Bill was withdrawn by leave of the House. 

(ii) The Constitution (Amendment) Bill, 1965 (Omission Of arti-
cle 314) by Shri Vishwa Nath Pandey. 

The motion for consideration of the Bill was moved by Shri Vishwa 
Nath Pandey. 

The following members took part in the debate:-
(1) &hri Narendrasingh Mahida 
(2) Shri S}ulee Narayan Das . 
(3) Shri Sheo Narain . 

• (4) Shri Diwan Chand Shanna 
(5) Pandit Jwala Prasad Jyotishi 
(6) Sohri Ramchandra Vithal Bade 
(7) Shri K. Hanumanthaiya 
(8) Shri Prabhu :payal Himatsingka 
(9) Shri Vidya Charan Shukla 

'Shri Vishwa Nath Pandey repUed to the debate. 

The Bill was withdrawn by leave of the House. 
11. Private Member's Bill-Under Couic1er.tion 

The Representation. of the People (Amendment) Bilt, 1-964, bll 
ShTi M. Ma14ichami. 

The motion for considera!:ion of the Bill was moved by Sihri M. 
Malaichami. 

The following membeni took part in the debate:-
(1) Shri Ramchandra Vithal Bade 
(2) Shri Shree Narayan Das 
(3) Shri Raghunath Singh (Speech unfinished). 

The discussion was not concluded. 
12. Statements by Ministers 

(i) The Minister of Home Affairs made a statement regarding 
banning cow s~ughter. 

(ii) The Minister of Iron and Steel made a statement regarding 
the location of future steel plants.' 

[Lok Sabha adjourned till 11 A.M. on Monday, -the 7th November, 
1966]. 

S. L. SHAKDHER, 
Secretary. 

2304 
GMGIPND-LS 1-1823 (D) LS--4-11-66-800. 



LOK SABRA' 

BULLETIN-PART I . . 
[Brief Record of Proceedtng8] 

Monday, Ncwem.ber 7, . 1966/Ka,.tika 16, 1888 (Saka) 

No. 559 
• 

1. Starred Questions 
Starred. Questions Nos. 121-126 'Were orally answered. Replies 

to remaining questions were laid on the Table. 

2. Uutarred Questions 
Replies to Unstarred Questions Nos. 635-647, 649-736, 738-755 

and 757-765 were laid on the Table .. 
A statement by the Minister of Defence correcting tbereply 

given on the' 29t~ August, 1966 . to Unstarred Question No. 3616 
regarding I.A.F. Helicopter's forced landing was IBid on the Table. 

A statement by the Minister of Defence correct~ the reply 
given on the 25th July, 1966 to Unstarred Question No. 61 regarding 
Explosion in Ordnance Factory, Kirkee was· also laid on the Table . 

. 3. sUspension of Member 

Shri Satya Narayan Sinha moved that Swami Rameshwaranand 
be suspended from the service of the House for ten days. 

On the motion the House divided, Ayes 171;·Noes 31. The motion 
was accordingly adopted . . 1 . . . 

• 'fr.,ok -8abha adjourned at 12-20 P.M. ·and re-aaaembled .' at a-6o 
P.M.]. 

4. Papen laid on the Table 

The following papers were laid o~ the Table:-
(1) A copy of. the Annual. Report of the Indian Statistical 

Institute, Calcutta, for the year 1964;85. ' 
[p.T.O. 
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(2) (i) A copy of Annual Report of the Film Finance Co~-. 
tion Limited, Bombay, for the year 1963-64 along wIth 
the Audited. Accounts and the comments of the 

• Comptroller aad AuditQr General thereon, under sub-
section (1) of seCiion 619A of the Companies Act, 1956. 

(li) A statement showing the reasons for delay in laying 
the aPo.ve~pwt. 

(3) A copy of the Annual 'Report of the Film Finance Corpo-
:ratien Limited, BQm~y. for the year 1~~ along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies A~t, 1956. 

(4) Review »y the Government on the working of the Film 
Finance Coq>oration Limited, Bombay, for the years 
1963-64 and 1~5. 

5. Statement Be: Supplementary Demands for Grant. (Kerala) for 
l~GT 

Shri Sachindra Chaudhuri PJ'C!§eI1ttld a ~tatelhent Ihowing 
S~p.pl~ntary Demands for Grants in resp~ct of State of Kerala 
fQr 19GCS-67. 
. , 
6. Supplementary DeInaIMIs for GleDts (Railwa,.) for 1.-7 

Shri S. K. Patil presented a statement showing Supple1l1e~tary 
D~8Jlds for Grants in respect of the Budget (Railways) for 19.6&-67. 

7. Statement by Minister 

~e Minister of Extem~l Affairs laid on the Table a statement 
regarding the Commonwealth Prime Ministers' CortfeNRoe Mid in 
London in September, 1966."" The Minister also laid on the '.Pahle a 
copy of the ~-..1 CQu\In.~q\le ~IJ&~ a~ the end qf the ~ing, 
which included the Communique on RhodesiHl. . . 

8. Gove.romea& Bm-Inboduo,d 

The Companies (Amendment) Bill, 1966. 

9. Statement Be: O~~lai~on th-: Table 

A cD.pY ().( the explllD"torf B~t~~nt ~v.iqs re~on. ~~ imme-
diate legislati~ b~ tl\e ~otn,p.an,i,u (A~enc:\ment). Ordinance, 1966, 
wAA ~aid on the Ta~le under rule 71(1) of the Rules of Procedure 
and eonduct of Business in Lok Sabha. 
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10. Goverlimeat BiU-lDtroIlueed 

The Metal Corporation of India (Acquisition of UJil~) 
Bill, 1966. 

11. Statement Be: Ordinance-laid OIl the .... ble 

A copy of the explanatory state"qlent giving reasons for i~ 
diate legislation by the Metal Corporation .of India (Acquisition of 
Undertaking) Ordinance, 1966, was laid on the Table uncIer rule 
71 (1) of the Rules of Prozedure and. CondJ,lct of B~~ in Lok 
Sabha.· . 

12. Govel'lUDent BUl-lntrodaced 

The Coal Bearing Areas (Acquisition and Development) Amend:. 
ment' Bill, 1966. 

13. Motion of No·Confidence in the Couneil of 1IiaiIt .. 
·Discussion on the following motiQn lnQved by ~~i U. M. Trivedi. 

on the 2nd November, 1966, eontinuecl:-

UT4at th~ House opresl.es its wllnt of ~~,,~ ~ the 
Council· of Ministers." 

TIle fallowing members took part in the debate:-
(1) 8hri G. G. Swell I 

.(2) Shri Raghunath . Singh 
(3) Shri Madhu Limaye 
(4) 8hri K. Rajaram 
(5) Shrimati Indira Gandhi . 
(6) 8hri 't!. M. Trivedi (by way of reply): 

On the motion the House divided, Ayes 36; Noes 235. 

The motion ~as accordingly negativ~. 

14. St-!utory Resolution 

Shri Jai Sukh Lal Hathi moved the following Reaolution:-
"That this House approves the continuance in force of the 

Proclamation dated the 24th March, 1965, in relation to 
the State of Kerala, issued under article 356 of the 
Constitution by the Vice-President of India, discharging 
the functions of the President, for a further period of 
six months with e,ffe~ ftom November 11, 1966." 
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The following members took part in the debate~-

,(1) ~dar Kapur Singh 
(2) Shri Cherian J. Kappen , 
(3) Shri Mathew Maniyangadan . 
(4) Shri A. K. Gopalan 
(5) Shri M. Muhammad Ismail 

. (3) Shl'i Raghunath SiDgh 
(7) Shri P. K. Vasudevan Nair 
(8) Shri G. N. Dixit 
(9) Shri C. H. Mohammad Koya 

(10) Shri Diwan Chand Sharma . (Speech unfinished). - . . ~ , 

The discussion was not concluded. 

IS. Statemeat b, MiDiater 
The ~ter of Kome Affairs made a statement regarding 

certain incidents in 'New Delhi on the 7th November, 1966. 

(Lok Sabbs adjourned till 11 A.M. 'on Tuesday, tbeBth Novem-
ber, 1966). 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of ProceecJ.in8s] 

Tuesday, NovembeT 8, 1966/Kartika 17, 1888 (Saka) 

No. 560 

1. Starred QueatiODS 

S~ Questions Nos. 151-153 and 15l)-157 were orally answe~ 
eel Replies to remaining questions were laid on the Table. 

%. Uutarred Questions . 
~plies to Unstarred questions Nos. 766-779,' 782-851 and ~ 

88r were laid on the Table .. 

a. A~eat Motiooa 

(1) The Speaker gave his consent to' the moving of an adjourn-
ment motion given notice of by Shri Hukam Chand Kachwai regard-
Ing use of tear gas, lathi-charge and firing by police on ban-eow 
slaughter demonstrators in New Delhi on the 7th November, 1966 and 
failure of the· Government to protect life and property thus causing 
great UlU'est among the maSSett. 

The Member then asked for leave of the House to the moving of 
the motion and on objection being taken, the Speaker asked those 
members who· were in favour of leave being granted to rise in their . 
places. As less than fifty members rose, the Speaker informed that 
the meD;lber did not have the leave of the House. 

(U) The Speaker gave his consent to the moving of an adjourn-
ment motion given notice of by Dr. Ram Manohar Lobia and Shri 

. Kishen Pattnayak regarding death of several persons and injuries to 
many others as JJ. result of police firing in New Delhi on the 7th 
Novembe,r, 1~ and Government's fallure to protect the lives of the 
citizens. \/ 

[P.T.O. 
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, .. 
. Dr. Ram Manohar Lohia then asked for leave of the House-: to the 

moving of the motion and on objection being taken, the Speaker 
asked those members who were in favour of leave being granted tQl 
rise in their places. As less than fifty members rose, the Speaker/ 
informed that the member did Dot .have the leave of the House. , 

(iii) The Speaker gave his consent to'the moving of an adjourn-
ment motion given notice of by Sarvash1;i ;Hem Barua and S11{endra-
nath Dwivedy regarding the failure of Government to maintaln law 

• and order and enaure security 10 the properties of peaceful citizen. 
against the destructions pe~ted by demonstrators in New Delhi 
on the 7th November, 1966.,; 

~ Shri Hem Barua then al!lked for leave of the House to the moving 
of the motion and on objection being taken, the Speaker \.ked those-
members who were in favour of leave being granted. to rise in their 
places. As less than fifty members rose, the Speaker informed that. 
the member did not have the leave of the House. ,/' 

(iv) The Speaker gave his consent to the lX.loving of m .adjourn-
ment motion given,notice of by Sarvashri N. G. Ranga, Dbanna Singh-
Gulshan and C. L. Narasimha Reddy regarding Government'. fail11ft-
to take necessary _precsutionary measures ~ reg~d to the happenmg. 
In New Delhi on the 7th November, 1", resulting i~ seven deaths 
and many, others having been injured." 

j Shri N. G. Ranga then asked for lea" of the House to the movtngr 
o.f the motion .and OJ) o'bjection beiq taken, 'the Speaker,asked thos&' 
membe~ who were in £avQ1U' of leave being gr@ted trrise in tl).eir 
places. As less than fifty m.e~bers. rose, the Speak.eJ· blformed that 
the member did not have the leave of the House. .' 

(v) Four 'other ,adjoumment n1ations OR ,the Mjeet giv.8I1 aotice 
of by Sarvashri Prakash Vir Shastri, Yuhpal Singh, .MatD,aU LlmaJ'e .. 
Ram Sewak Yad.~v ~d S. M. Banerjee~ were ~e<l. ,.' 

4. Papers laid on the !fable 

TPe fo~wiag ~pers w8I'elaid ~ tl)e TalHet-

(1)'A copy oftbe Indian Telegraph (Third 'iunendinent) 
Rules, ~86, publi8hedin 'Hotua.~iOJlllo. G.s,R. 1265 m, 
Gazette 01 lDdia dated th:" 13th Auguet, 191&6. under sub-
section (6) of. section 7 of the Indian Telegraph Act.. 
1885. 

(2) . A copy of note given by the Min~try of External Afb.Irsr 
\ New Delhi to the Embassy of China in India on the 4th 

November, 1966. 
" 
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(3) A eopy of Proclamation issued by the President on the 1st 
November, 1868, revoking theProc~ation issued by 
him on the 5th July, 1966, in relatiooto the State of Pun-
jab, published in NOtification No. G.&R 1677 in Gazette 
of India dated the 1st November, 1966; under clause (3) 
of article 356 of the Constitution. 

(4) A copy of the Indian Telegraph (Fourth Amendment) 
Rules, 1966, published in Notification No. G.S.R 1493 in 
G~te of India dated the 21st SeptEimbet, 1966, under 
sub-section (5) of section 7 of the Indian Telegraph Act, 
1885. 

(5) A copy of the. Food Corporations (Ninth Amendment) 
Rules, 1966, published in Notification No. G.S.R. 1576 in' 
Gazettle of India dated the l&th October, 1966, under sub-
section (3) of section 44 of the Food Corporations Act, 
1964. . 

. (6) A copy each of the following Notifications under sub-sec-
tion (6) of section 3 of the Essential Commodities Act, 
1955:-

, 
(t) The Food.grains (Prohibttion' of Use in Manufacture of 

Starch) Amendmerrt Order, 1966', publi&hed in Notifi-
cation No. G.&& 1382 in Gazette of India dated the 
9th September;' '1966. 

(11) G.S.R. 1432 published. in Gazette of India dated the 13th 
September, 1966-

(iii) The Gram Zone, (Movement Control) Amendment Order, 
1966, published in Notification No. G.S.R. 1&98 in 
Gazette of India dated the 14th September, 1966. 

(Iv) The West Bengal Essential Commodities (Restrictions on 
Movement) Control Amendment Order, 1966, publish-
ed in l\{otification No. G.S.R. 1435 in Gazette of India 
dated the ~6tb September, 1966. 

(v) The Inter-Zonal Wheat and Wheat Products (Movement 
. Control) Third Amendment Order, 1988, published in 

Notification' No. G.S.H. 1504' ia Gazette of India dated 
'the 1st OCtober, 1966. 

[p.T.O. 
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(7) A copy each of the following Orders of the Delimitation 
Commission, making certain corrections in the Delimita-
tion Commission's Order No.6 dated the 26th March, 
1966, relating to the State of Gujarat under sub-sec-
tion (2) of section 11 of the Delimitation Commission 
Act, 1962:-

(i) Order No. 6A published in Notification No. S.O. 2213 in 
Gazette of India dated the 20th July, 1966. 

(ii) Order No. 6B published in Notification No. S.O. 2457 in 
Gazette of ·India dated the 13th Augus!, 1966. 

(8) A copy of Notification S.R.D. No. 346/66 puJ:>lished in 
Kerala Gazette dated the 13th September, 1966, making 
certain amendments to the Kerala Motor Vehicles Taxa-
tion Rules, 1963, under sub-section (4) of st!ction 24 of . 
the Kerala Motor Vehicles Taxation Act, 1963, read with 
clause (e) (iv) of the Proclamation dated the 24th March, 
1965, issued by the Vice-President, discharging the func-
tions of the President, in relation to the State of Kerala. 

(9) A COpy each of the following Notifications under suI?-
section (3) of section 133 of the Motor Vehicles Act, 
1939:-

(i) Notification No. 100/66/F. No. 68-334/66-Pub. published 
in Andaman and Nicobar Gazette dated. the 12th 
August, 1966, making certain amendment to the Anda-
man and Nicobar Islands (Licensing of Conductors for 
Stage Carriages) Rules, 1961. 

(li) Notification No. 130/66/F. No. 68-334/66-Pub. published 
in Andaman and Nicobar Gazette dated the 6th 0cto-
ber, 1966, making certain amendment to Nicobar ls-
lands Motor Vehicles Rules, 1939. 

(10) A copy of Notification S.R.D. No. 350/66 published in 
Kerala Gazette dated the 20th September, 1966, making 
certain amendm~nts to the Kerala Motor Vehicles Rules, 
1961, under sub-section (3) of section 133 of the Motor 
Vehicles Act, 1939, read with clause (c)(iv) of the Pro-
clamation dated the 24th March, 1965, issued by the Vice-
President, discharging the functions of the President, in 
relation to the State of Kerala. 

(11) A copy of Annual Report of the Indian Central Coconut 
. Committee for the year 1964-65 (Hindi version). 

(12) A copy of Annual Report of the Indian Central Oilseeds 
Committee for the year 1964-65 (Hindi vel'ldon). 
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(13) A Copy of Annual Report of the Indian Central Arecanut 
Co~it'tee for the year ·1~ (Hindi version). 

(14) A copy of Notification No. G.S.R. 1622, published in Gazette 
of India dated the 20th October, 1966, under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955. 

:5. Intimation Re: Arrest of Member 

The Speaker informed the House of a communication, dated the 
"'7th November, 1966, from the Sub-Divisional Magistr~te, New Delhi, 
intimating that Swami Rameshwaranand, Member, Lok Sabha, was 
taken into custody under Sections 120BI3951188114'711481149130713321436 
I.P.C. and section 9 of the Punjab Security of State Act, on the 7th 
November, 1966 and remanded to judicial custody till the 20th 
.November, 1966. 

6. Report of Committee on Private Members' BiU. and Resolutions 

Shri S. V. Krishnamoorthy Rao presented the Ninety-seventh 
Report of the Committee on Private Members' Bills and Resolutions. 

·1. Statement by Minister 

The Minister of Transport, Aviation, Shipping and Tourism laid 
·on the Table a statement regarding damage to ships caused by the 
Cyclone at Madras on the 3rd November, 1966. 

8. Motion under Rule 388 

.Shri Hari Vishnu Kamath moved the following motion:-

"That Rule 338 of the Rules of Procedure and Conduct of Busi-
ness in Lok Sabha in its application to the motion to res-
cind the decisions given by the House on the 3rd Novem~ 
ber, 1966 in regard to the Fiftieth Report of the Business 
Advisory Committee be suspended." 

The followipg members took part in the debate:-
(1) Shri Radhe Lal Vyas 
(2) Sm-i U. M. Trivedi 
(3) Shri A. K. Gopalan 
(4) Shri Diwlm Chand Sharma 
(5) Sardar Kapur Singh 
(6) Shri P. K. Vasudevan Nair 
(7) Dr. Ram Manohar Lohia 
(8) Shri Kaahi Ram Gupt.' 
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(9) Shri Prakash Vir Shastri 
(10) Shri Satya Narayan Sinha 
(11) Shri N. G. Ranga 
(12) Shri Hari Vishnu Kamatb 

On the motion the House di~ded, Ayes 45; Noes 121. The motion 
was accordingly negatived. 

t. Statutory BesolutiOD-Adopted 

Discussion on th~ following Resolution moved by· Shri Jai Sukh 
Lal Hathi on the 7th. November, 1966, continued:-

"That this House approves the continuance in force of the Pro-
clamation dated 24th March, 1965, in relation to the State 
of Kerala, issued under article 356 of the Constitution by 
the Vice-President of India, discharging the functions of. 
the President, for a further period of six months ~th 
effect from November 11, 1966." 

The following members took part in the debate:-
(1) Shri. Diwan. Chand Sharma 
(2) Shri Vishwa Nath Pandey 
(3) Shri Ram Sahal Tiwary 
(4) Dr. M. S. Aney 

Shri Jai Sukh Lal Hath!" replied to the debate. 

The ResolUtion was adopted. 

~ MMi_ Be: Jeiat Committee oa ~t BHI-A1Iopted 
... / The In.aecticides BiU, 1964. ~ 

The motion for concWTeDCe in the recommendatlOD of Rajya Sabba 
for reference of the Bill to a Joint Committee of: the Houses wal 
moved by Dr. SushUa Nayar. 

The following members took part in the debate:--
(I) Shri C. K. Bhattacharyya 
(2) Shri Shree Narayan Das 
(3) Shri P. G. Sen 
(4) Shri Raghunath Singh 
(5) Shri Narendrasingh Mahida 
(6) Shri P. Muthlah 
(7) Shri Braj Behari Mehrotra 

~. SlUhlla Nayar repUed to th@ debate. 
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The motion was adopted as 'foDOWII:-
"That this House concurs ill the NcommenCJatiOll of Rajya 

Sabha that the House do join in the Joint Committee of 
the Houses on the Bill to regulate the import manufacture, 
sale transport, distributioD aDd 1Ue :of imMk:ficides with a 
view to prevent risk to human beings or vertebrate ani-
mals, and for matters ,connected therewith, made in the 
motion adopted by Rajya ,Sabha at its sitting held ·on the 
26th July, 1986 and communicated to this House on the 
28th July, 196& and PesOives that ·the following 30 members 
of Lok Sabha' be nominated to serve on the said Joint 
COmmittee, namely:-

(1) Shri Peter Alvares 
(2) Shri K. L. Balmiki 
(3) Shri Bibhuti Mishra 
(4) Shrimati Zohraben Akbarbhai Cha\lda 
(5) Sardar Daljit Singh 
(6) Shri Gailapati Ram 
(7) 8hri Ansar Harvmli 
(8) Shri J. N. Hazarika 
(9) Shri S. Kandappan 

(10) Sardar Kapur Singh 
(11) Sbri C. H. Mohammad Koya 
(12) Shri P. Kanhan 
(13) Shri Narendrasingh Mahida 
(14) Shri Inder J. Malhotra 
(15) Shri P. Maruthaiah 
(16) Shri Shiv Charan Mathur 
(17-) Sbrl K. L. More 
(18) Shri P. K. Vasudevan Nair 
(19) Shrimati Sahodra Bat RBi 
(20) Chowdhary Ram Sewak 
(21) Shri!. Ramapathi Rao 
(22) Shri R. Surender Reddy 
(23) Dr. SUdr Kumar Saba 
(24) 8hri C. SubranwiillDl 

(25) Shri Surya Prashad 
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(26) Shri Mohammad Tahir 

(27) Shri Dodda Thimmaiah '. 

(28) Shri· Vishram Pr~ad 

(29) $lui Yudhvir Singh, and 

(30) Dr. Sushila Nayar. 

This House further recommends to Rajya Sabha that _ 'the said! 
.Joint Committee be instruCted to report by the.30th November, 1966.'~· 

11. GoVfIl'DII1eIlt BiUs-P8llleil 

(i) The Delhi Municipal Corporation (Validation. of Electricity' 
Tax) Bill, 1966. 

The motion for consideration of the Bill was 'moved by Shrii 
Vidya Charan Shukla.' 

, The following members took p~ in the debate:-

(1) Shri Narendrasingh Mahida 

(2) Shri Naval Prabhakar 

(3) Shri C. K. Bhattacharyya 

(4) Shri Shree Narayan Das 

Shri Vidya Charan Shukla replied to the debate. 

The motion for consideration, was adopted and clause-by-clause· 
consideration was taken up. 

Clause 2 was adopted. 

Clause I, the Enacting Formula and the Long Title were also-· 
adopted. 

The motion' that the Bill be pp,ned was moved by Shri Vidya1 

Charan Shukla. 

The motion was adopted a~d the Bill was passed. 
, .' . 

(if) The Compan.ie. (Second Ammcl1Mn.t) Bitl, 1965 . . 
The motion for consideration of the Bill was moved by Shri C. R •. 

Pattabhi Raman. 

2316 



• 
The following members took pa.rt in the .d.ebate:-· 

(1) Shri.NarendrBBinJh Mahida. 
(2) Shri V. B. Ganc:UU 

Shri C. R.PBttabbi Ramah replied to the debate. 
The motion for consideration was adopted aDd claUS&-by-elauM 

consideration was taken up. -

Clause 2 was adopted. 

. Clause 3 w.as adopted, as amended. 

Clause 1 and the Enacting Formula were adopted. as amended. 

The Long Title was adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri C. R. Pattabhi Raman. 

The motion was adopted and the Bill, as amended, was passed. 

12. Motion under Rule 388 
Shri C. R. Pat~abhi Raman moved the following motlon:-

"That the proviso to Rule 66 of the Rules of Procedure and 
Conduct of Business in Lok Sabha in its application to the 
motions for taking into consideration and passing of the 
Constitution (Twenty-first Amendment) Bill, 1966, be 
suspendt!d.. " 

The following members took part in the debate:-
(1) Shri Shree Narayan Das· 
(2) Shri Radhe La! Vyas 
(3) Dr. M. S. Aney 
(4) Shri C. K. Bhattacharyya 
(5) Shri Narendrasingh Mahida 
(6) Shri G. S. Pathak 

The motion was adopted in the following amended form:-
"That the proviso to Rule 66 of the Rules of Procedure and 

Conduct of Business in Lok Sabha in its application to 
the motions for taking Jnto consideration and passing of 
the Representation of People (Amendment) Bill, 1966 8S 
reported by the Joint Committee and the Constitution 
(Twenty-first Amendment) BUl, 1966, be suspended." 

[p.T.O. 
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13· Govemmellt BIlIil-U.derOaasklentiell 
The motions for considenltloft of the foUowin, BUb were moved 

by Shri G. S. Pathak:-

(1) The RepreseDtation of People (Amendment) Bill,. 1966, as 
r ......... :: .. ,.... . ~epo~d·.by the J:oint Copunittee. 

, ; 

(2) The Constitution (Twenty-first Am.~nt) Bill, 1966. 

The discussion was not concluded. . 

(Lok Sabba adjourned' till 11 A.M. on' Wednesday, the 9th 
.: Novtwnber., .iM8) • 

!. 0'· ••••• , ~., -~ ~ . ," 

. \", 
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Wit SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wedn.esday, November 9, 1966fKartika 18, 1888 (Saka) 

No. 561 

,1. Starred (llJestiDns 

Starred Questions Nos. 181-183, 185, 186 and 191 were orally 
answered. Replies to remaining questions were laid oJ:l the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions' Nos. 886--806, 908-993, 997-
1020,' 1022-1040, 1042 and 1044-1058 were laid ~ the Table. 

3. Short Notice Question 

Short Notice Question No.1 addressed to the Minister of Labour, 
Emplqyment and Rehabilitation regarding Caltex Oil Company, 
Calcutta was orally answered and supplementary questions were 
,also answered thereon. ' 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the International Copyright (Fifth ~end­
ment) Order, 1966, published in Notification No. s.o. 
3157 in Gazette of India dated the 19th betober, 1968, 
under section 43 of the Copyright Act, 1~7. 

(2) A copy each' of ~e follo~ing Notifications under sub-
section (3) of section 37 of the ","pprenticee Act, 1961::-

(i) The Apprenticeship (Amendment) Rules, 1966. pu~ 

lished in Notification No. G.8.R. 1538 in Ga.zette of 
Incija dated' 'the 8th October, 1986. 

[p.T.C. 
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(ii) The Apprenticeship (Second Amendm.ent) Rules, 1966, 
published in Notification No. G.S.R.· 1580 in Gazette 
ot" India dated the 15th October, 1966. 

(3) A copy of the Payment· of Wages (Manner of Recovery 
of Excess Deductions) Rules, 1956, published in Notjfica-
tion No. S.O. 3090 in Gazette of India dated the 15th 
October, 1966, under sub-section (6) of section 26 of 
the Payment of Wages Act, 1936. . . 

(4) A copy of the Mines ·(Amendment) Rules, 1966, published 
in Notification No. G.S.R. 1511 in Gazette of India dated 
the 1st October, 1966, under sub-section (7) of section 
59 of the .Mines Act, 1~2. 

(5) A copy each of the following Notifications making certain 
amendments to Schedule III of the Indian Police Service 
(Pay) Rules, 1954, under sub-section (2) of section 3 of 
the All India Services Act, 1951:-

(i) G.S.R. 1536 published in Gazette of .India dated the 8th 
October, 1966. 

(it) G.S.R. 1596. published in Gazette of India dated the 15th 
October, 1966. -

(iii) G's.R. 1597 published in Gazette of India dated the. 15th 
October, 1966. 

(6) A copy of Notification No. G.S.R. 1593 published in 
Gazette of India dated the 15th October, 1966, making 
certain amendment to Schedule III to the Indian 
Administrative Service (Pay) Rules, 1954, under sub-
section (2) of section 3 of the All India Services Act, 
1951. 

(7) A copy of the Kenla Essential Services (Maintenance) 
Ordinance, 1966' (NOt 3· of 1966) promulgated by the 
GoveJ,'Ilor of Kerala on the 24th September, 1966, under 
prOvisions' of article 213(2){a) of the Constitution read. 
with clause (c)(iv) of the Proclamation dated the 24th 
March, 1965, issu.ed by the Vice-President, discharging 
the functions of the President, in relation to the &tate 
of Kerala. 

(8) A copy of the Second Annual Report of the Central Vigi-
lance Commission for the year 1965-tJ6 together with a 
Memorandum explaining the reasons for non-accep-
tance by the Government of Commission's advice. 
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(9) A. copy each of two 'Declarations of Exemption' dated the 
15th September, 1966, under section 6 of the Registra-
tion of Foreigners' Act, 1939. 

5. Report of Public Accounts Committee 

Shri R. 'R. Morarka pre~ented the Fifty-ninth Report of the Public 
Accounts Committee on· Appropriation Account~ (Civil), 1964-65 and 
Audit Report (Civil), 1966 relating to the Ministries of Education, 
Food, Agriculture, Community Development and Co-operation, 
Industry and Department of Social Welfare (Formerly Department 
of Social Security). \ . 

6. Government Bills-under consideration 

(i) The Representation of the People (Amendment) Bill, 1966, 
as Teported hy the Joint Committee. 

(ii) The Constitution (Twenty-first Amendment) Bill, 1968. 

Discussion on the mations for consideration of the Bills .moved 
on ·the 8th November, 1966, continued. 

An amendment for recommitting the Representation of th~ People 
(Amendment) Bill, 1966 to the Joint Committee was moved by Shri 
M. Muhammad Ismail. 

The following members took part. in the combined dehatr. (In the 
two Bills:- . 

(1) Shri M. Muhammad Tsmail 
(2) Shri N: C. Chatterjee 
(3) Shri Homi F. Dajr' 
(4) Shrimati Renuka Ray 
(5) Shri ,Kashi Nath Pandey 
(6) .shri R. Umanath 
(7) Shrimati Yashoda Reddy 
(8) Shri Madhu Limaye 

. (9) Shri G. N. Dixit 
(to) Shri Era Sezhiyan 
(11) Shri Mahavir Tyag~ 
(12) Shri Hari Vishnu Kamath 
(13) Sardar Amar Singh Saigal 
(14) Shri N. G. Ranga 

i 
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(1ft) Shri M. L. Dwivedi 
(16) Dr. 1.. M. Singhvi 
(17) Shri Joachim Alva 
(18) Shri Narendrasingh Mahida (Speech lJ,nfinishect). 

The discussion was not concluded. 

7. Statements 'by Ministers 

(i) The Minister of State for Home Affairs ~ade a further state-
ment regarding certain incidents in New Deihl on the 7th November, 
1966. J 

(ii) The Minister of Health and Family Planning made a state-
meJ)t regarding strike by nurses in Delhi hospital~. 

8. CalliDg Attention to Matter of Ur.-t Public ImportllD08 

SIu1. S. M. Banerjee called the attention of the Minister of Food, 
Agriculture, Community Development and Co-operation to the acute· 
drought and scarcity conditions in Uttar Pradesh and Bihar. -.' The Minister of Food; Agricultur:e, Community Deve}opment 'and 
'Co-operation made a stetementin regard thereto. 

(Lok Sabha adj.oumed till 11 A.M .. on Thufsd,y, the iOth November, 
1966). - . 
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LOK SABRA 

BULIZl'IN-PART I 
'~rief Record of Proce~] 

Thursday, November 10, 1966/Ka.rtika 19, 1888. (Saka) . .' 

No. 562 

1. St:arr8d. Questions 

Starred Questions Nos. 211-216 were orally answered. Replies 
to remai;ning questions were laid on the Table. 

2. UDS~ Questions 

!teplies to Unstarred Questions ~os. 1059-1149, 1151-1180, 
1182-1188 and 1190-1208 were laid on the Table. 

3. Adjournment Motions and Cellin, Attention to Matter of Urgent 
Publk Importance 

Notices of three adjournment motions and several Calling Atten-
tion Notices regarding the resignation of Shri Gulzarilal Nanda, 
~Ilister of Home Mm, were· taken up. 

The Prime lI(f.riister made a statement on the subject. 

[Lok Sabha adjourned at 12.30 P.M. and re-assembled a~ 1 P.M.] 

The Speaker withheld his consent to the moving of adjourn-
ment motions. 

4 .. Papers lai.d OIl the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report of the Industrial Finance 
COl'ROration of India for the year ended the 30th June, 
1966, along with the Statement showing the Assets and 

[p.T.O. 
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Liabilities and .Profit and Loss Account of the Corpora-
tion, under sulwection (3) of section 3~ of the Industrial 
Finance Corporation Act, 1948. . 

(2) A copy of the Public Debt (Annuity Deposit .Certiftcates) 
Rules, 1966, published in Notification No. G.S.R. 1563 
in Gazette of India dated the 8th October, 1966, under 
sub-sec~ion (3) of section 28 of the Public. Debt Act, 1944. 

(3) A copy of Notification No. S.O. 2721 published in Gazette 
of India dated·the 17th September, 1966, making certain 
amendment to Notification No. S.O. 2072 dated the 22nd 
July, 1963, under section 20 of the Emergency Risks 
(Factories)' Insurance Act, 1962'. 

(4) A copy of the Emergency Risks (Goods) Insurance 
(Third Amendment) Scheme, 1966, published in Notifi-
'catio~ No. S.O. 2840 in Gazette of India dated the 
22nd September, 1966, under sub-section (6) of 'section 
5 of the Emergency Risks (Goods) Insurance Act, 1962. 

(5) A copy of the Emergency Risks (Factories) .. Insurance 
, (Third Amendment) Scheme, 1966, published in Notifi-
cation No. S.O. 2841 in Gazette of India dated the 
22nd Septembei-~ 1966, under' sub-6eotion (7) of section 
3 of the Emergency Risks (FactOries)' Act, 1962. 

(6) A copy each of the following Notifications under section . . 

159 of the Customs Act, 1962:-
(i) S.O. 3262 published in Gazette of India dated the 

26th October, 1966. 
(it) G.S.R. 1656 published in Gaz~tte of India dated the 

29th October, 1966. 
(iii) G·S.R. ~657 ,published ~in G:a.zette fof India dated the 

29th October, 1966. ' 
Uv) G.S.R. 1658 pubUshed in Gazette of India, dated the 

29th October, 1966. 
(V) G.S.R. 1659 published in Gazette of India dated the 

29th October, 1966. 
(vi) ~.S.R. 1660 published in Gazette of India dated .the 

29th October, 1966. 
(vii) G.S.&. 1691 . published in Gazette of India dated the 

5th November, 1966. 
(Viii) G.S.R. 1692 published.' in Gazette of India dated the 

5th Nov~ber, 1966. 
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(7) A co:p~ each of the following Notifications under section 
159 of the Customs Act, 1962 and sectton 38 ~f the Cen-
tral Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Ninety fifth Amendment Rules, Id66, 
publisl'ied in Notification No. G.S.R. 1661 in Gazette of 
India dated the 29th October, 1966. 

(Ii) The Customs and Central Excise Duties Export Drawback 
(General) Ninety-sixth Amendment Rules. 1966, pub-
lished in Notification No. G.S.R: 1662 in Gazette of 
India dated the 29th October, 1966. 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) Ninety-seventh Amendment Rules; 1966. 
published in Notification No. G.s.a 1663 in Gazette of 
India dated the 29th October. 1966. 

(iv) The Customs and Central Excise Duties Export Draw-
back (General) . Ninety-eighth Amendment Rules, 
1966, published in Notification No: G.S.R. 1664 in 
Gazette of India dated the 29th October, 1966. 

(8) A copy of ~otification S.R.O. No. 390/86 published in 
Kerala Gazette dated the 11th October, 1966, making 
certain amendment to the KeraIa General Sales Tax 
Rules, 1963. under sUb-section (3) of section 57 of the_ 
Kerala General Sales Tax Act, 1963, reid with claUse 
(c)(iv) of the Proclamation dated the 24th March. 1965, 
issued by the Vice-President. discharging the functions 
of the President, in relation to the State of Kerala. 

(9) A copy of the Kerala Municipal Corporations (Exceptions 
to Disqualification of Councillors) Rules, 196&, published 
in Notification S.R.O. No. 3,77/66 in Kerala Gazette 
dated the 4th October, 1966, under sub-section (5) of 
section 367 of the Kerala Municipal Corporations Act, 
1961, read with clause (c) (iv) of the Proclamation dated 
the 2~th March. 1965, issued by the Vice-PreSident, dis-
charging the functions of the President. in relation to 
the State of Kerala. , 

(10) A copy of the Naval Officers on the Retired List (Liability 
to Recall for Service) RegulatiOns. 1966, published in 
Notification No. S.R.O. 229 in Gazette of India dated the 
-Sth October, 1966, under section 185 of the Navy Act, 
1957. -
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. (11) A copy of the Annual Report of the Life Iasurance Cor-
poration of India for the year ended 31st March, 1966, 
along with the Audited Accounts, under section 29 of the 
Life InsW'Ilnce Corporation Act, 1956 . 

. (12)" A copy eacl1 of the following Notifications under sub-
section 6 of section 3 of the Essential Commodities Act, 
1955:-

(i) The Textile Machinery (Production and Distribution) 
Control' '(Amendment) Order, 1966, published in 
Notification No. S.O. 2637 in Gazette of India dated' 
the 3rd September, 1966. 

(li) The Textiles (Production by Knitting, Embroidery, Lace 
making and printing machines) Control (Amendment) 
~er, 1966, pub\ished in Notification No. S.O. 2638 in 

. Gazette of India. dated the 3rd September, 1966 . 

• (iii) The Cotton Textiles (Export Control) (Amendment) 
Order, 1966, published in Notification No. S.O. 2640 in 
Gazette of India dated the ~rd September, 1966. 

(13) A copy of the Cardamom (Amendment) Rules, 1966, pub-
lished in Notification No. G.S.R.. 1510 in Gazette of 
India dated the 1st October, 1966, under sub-section (3) 
of section 33 of the Cardamom Act, 1965. 

5. Statement re: Supplamentary demands for I1'8Ilts (General) for. 
1~7 ' 

Shri Sacl1indra Chaudhuri presented a statement showing Supple-
mentary Demands for Grants in respect of the Budget (General) for 
1966-67. 

6. Statement re: Government Basin_ 

The Leader of the House made a statement regarding Govern-
ment business for the week commencing the 14th November, 1966. 

7. Statements by Mia.iJten 

(i) The Minister of State for Finance made a statement correcting 
the answer given on the 4th August, 1966 to Starred Question No. 
249 regarding recovery from Messrs. Chaman Lal Brothers. 

(U) The Deputy Minister of Iron and Steel made a statement re-
garding proposals for cost reduction of Bokaro Steel Project. 
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8. Govenuneat' Bill-Introclueed 

The Preventive Detention (Continuance) Bill, 1966. 

The motion for leave to introduce the Bill moved by Shri Vidya 
Charan Shukla was opposed. On the motion the House divided, Ayes 
165; NOes 18. The motion was aooordingly adopted and. the Bill was 
introduced. 

9. Government Bills-Under Consideration 

(i) The Constitution (TwentY-1irst Amendment) Bill, 1966. 
(ii) The Representation of the People (Amendment) Bill, 1966, 

"LS reported by the Joint Committee. 

Discussion on the motions for considex:ation" of the Bills moved 
on the 8th November; 1966 and the amendment for recommitting the 
Representation of the ~eople (Amendment) Bill, 1966 to the Joint 
Cominittee, moved on the 9th November, 1966, contin1:led. 

The following members took part in the combined debate on the 
two Bills:- ." 

(1) Shri Narendrasingh Mahida 
(2) Pandit K. C. Sharma 
(3) Shri M. Malaichami 
(4) Shri U. M. Trivedi 
(5) Shri Diwan Chand Sharma 
(6) Shri Radhe La! Vyas 

The discussion was not concluded. 

10. Statement by Minister 

The Minister of Commerce made a statement regarding the ex-
port duty on" ttla. 

11. Motion Be: Ninely-aeveDth Report of Committee on Private 
"Members' BllIs and BesolutiOJlS 

Shri shree Narayan Uas moved the following motion:-"': 

"That this House agrees with the Ninety-seventh Report of 
" the Committee on Private Members' Bills and Reso-

lutions presented to the House on the 8th November, 
1966." 

. The motion was adopted. 

[P.T.O. 
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12. Private Members' Resolutions-Negatived 
(i) Shri Era Sezhiyan concluded his speech on the following 

Resolution moved by him on the 2nd September, 1966:-

lIThJs.lIouse is of opinion that the Government should provide 
suffi.dent financial assistance to the State Government 
of Madras for early, implementation of a scheme to 
provide adequate supply of drinking water to the city 
of Madras." 

The following members took part in the debate:-

(1) Shri Narendrasingh Mahida 
(2) Shri Ananda Nambiar 
(3) Shri V. B. 'Gandhi 
(4) Sh'riP. Mu~hiah 
(5) Shri Krishnan Manoharan 
(6) Shri" M. Muhammad Ismail 
(7) Dr. Sushila Nayar' 

Shri Era Sezhiyan replied to the debate. 

The Resolution was negatived. 

(il) Dr. Ranen Sen moved the following Resolution:-

"This Ho'Use is of opinion that, in the interest of holding the 
price line, mobilising internal resources and checking., 
speculation, immediate measures be tWn for nationali-
sation of the private banks." 

~ 

Two substitute motions were moved by Sarvashri P. R. Chakra-
verti and Shree N~a,yan Das. . . . 

Two amendments were moved by Sarv~shri Yashpal Singh and 
P. Muthiah. ' 

The following members took part in the debate:-
(1) Shri Amar Nath Vidyalankar 
(2) Shri Peter Alvares 
(3) Shri C. K. Bhattacharyya 
(4) Shri Yashpal &'lngh 
(5) Shri P. R. Chakraverti 
(6) Shri Sheo Narain 
(7) Shri S. M. Banerjee 
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.. 
(8) &hri P. Venkatasubbaiah 
(9) Shri Shree Narayan Das 

(10) Shri Bali Ram Bhagat , 
Dr. Ranen Sen replied to the debate. 

The substitute motion moved by Shri P. R. Chakraverti wu 
negatived. 

The substitute motion moved by Shri Shree Narayan Das was 
withdrawn by leave of the House. 

The amendment moved by Shri Yashpal Singh was negatived. 

The amendment moved by Shri ·P .. Muthlah was withdrawn by 
leave of the House. 

The Resolution wasnesatived. 

13. Privaie! Member's ResoIution.-Under ,Consideration 

Shri Sinhasan Singh moved .the following Resolution:-

"This House is of opinion that the recommendations made 
by the Administrative Reforms Commission in its in-
terim. report, which was laid on the Table of the House 
on the 1st November, 1966, be adopted by the Govern-
ment in its entirety 'and necessary steps taken to 'enact 
a .law accordingly to implement the said recommenda-
tions expeditiously." 

His speech was not concluded. 

14. BaH-an-hour discussion on matters arising out of answers to 
question 

Shri Madhu Limaye raised a half-an-hour discussion on points 
arising ou.t of the answer given on the 3rd November, 1966 to Un-
starred Question No. 269 regarding raid on Shri Chagganlal Godavat 
of Rajasthan. 

Shri Sachindra Chaudhuri replied 'to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 14th November, 
1966) .. 

• 
S. L. SHAKDHER, 

Secretary . 
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LOK SABRA 

BULLETIN-PART I 
[,rief Record of Proceedings] 

Monday. No'Uember 14, 1966/Kartika 23, 1888 (Saka) 

No. 563 
1. Starred Questions ' 

Starred Questions Nos. 241, 242, 244-246 and 248 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Queatioas 

Replies to Unstarred Questions Nos. 1209-1283, l28~I296, 1298 
and 1299 were' l~id on the Table. 

,,~ Acijoununent Motion -Shri Madhu Limaye asked for leave of the House to the moving 
of an adjournment motion regarding the railway accident Mar Slli-
guri. On objection being taken, the Speak~ asked those members 
who were in favour of leave being gramt~o rise in their places. As 
less than ftfty members rose, the Spea~ informed that the member 
did not have the leave of the House~.' 

4. St. menta by Minillters 

(1) The Minister of State for Railways made a statement regard-
ing derailment of Miliitary Special No. SP 987 between S~vok and 
Pilanshat stations of the Northeast Frontier Railway on the 11th 
November, 1966. 

(U) The Minister of Industry laid on the Table a statement 
regarding the liberalisation of the Industrial· IJcensing Policy. 

',';5. Govenunent BiD-Introduced 

• The, Produce ceSs (Amendment) Bill, 1966. 
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6. Govenun_t BiDs-Pa ..... 

(i) The, Metal Corporation of India (Acquisition of Undertaking) 
Bill, 1966. 

The motion for consideration of the Bill was 'moved by Shri S. K. 
Dey. 

The following members took part in the debBte:-

(1) Shri S. M. Banerjee 
(2.) Shri V. B. Gandhi 
(3) Dr. L. M. Singhvi 
(4) S'hri Narendrasingh ~ahida 
(5) Sardar Amar Singh Saigal 

• Shri S. K. Dey replied to the debate. 

The motion for consideration was adopted and clauae-by-clauae 
consideration was taken up. 

Clauses 2 to 18 and the Schedule were adOpted; 

:. Clause 1, the Eoacti.ng Formula and the Long Title were also 
adoptS. 

. 'I'h.e motion. tha.t the Bill be passed was moved by Shri S. K. Dey, 
The motion 'was. adopted and the BUI was passed. 

(ii) The Com.panies (Amendment) Bill, 1966. 

The motion for consideratiQll of the BiU was moved by Shri G. S. 
Pathak. 

The following members took part in the de~~:­
(1) Shri Dinen Bhattacharya 
(2) Shri V. B. Gandhi . 
(3) . Shri S. M. Banerjee 
(4) Shri G. N. Dixit 

(Lok Sabha adjourned at 3-05 P.M. and re.aslernbled. ~t 3-36 •. MJ 
(5) Shri Narendrasingh Mahida 
(6) Shri M. P. Shinkre '." 

1'1.'\' 

Shri G. S. Pathak replied to the deba,te. 
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The motion for consideration was adopted and clauae-by-c1ause 
consideration was taken ·up. 

Clauses 2 to 4 were adopted. 

Clause 1 was adopted, as amended. 

The Enacting Fomtula and the Long Title were adopted. 

The motion that the Bill, as amended, be paued was moved by 
Shri G. S. Pathak. . 

The )Dotion was adopted and the Bill, as amended, was palled. 

7. GoV8l'IUIIeIlt .Bill-Uader Consideration 
The Employees' State Insura.nce (Amendment) Bill, 1965. 

The motion for consideration of the Bill was moved by Shri Shah 
Nawaz Khan. 

The following members took part.in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Kashi Nath Pandey 
(3) Shri Dinen Bhattacharya 
(4) Shri C. 'K. Bhattacharyya 

. 

(5) Shri Narendrasingh 'Mahida' (Speech un.1in.Uhec:l). 

The discussion was not concluded. 

(Lot: Sabha adjourned ti1lU A..M. on Tuesday, the 15th November, 
1966). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, November 15, 1966/Kartika 24, 1888 (Saka) 

No. 564 

1. Starred Questions 

Starred Questions Nos. 271, 272 and 274-277 were orally 
answered. Replies to remaining queStions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 1300-1321, 1323-1369 and 
1371-1402 were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Cost Accounting Records (Cement) Rules, 
1966, published in Notification No. G.S.R. 1402 in 
Gazette of India dated the 17th September, 1966, under 
sub-section (3) of section 642 of the Companies Act, 
1956. 

(2) A copy of the Aircraft (Fourth Amendment) Rules, 1966, 
published in Notification No. G.S.R. 1608 in Gazette of 
India dated the 22nd October, 1966, under section 14-A 
of the Aircraft Act, 1934, together with an explanatory 
note. 

(3) A copy of Notification No. 132/66/F. No. 68-291/M-86-Pub. 
published in Andaman and Nicobar Gazette dated the 
17th October, 1965, making certain amendment to the 
Andaman and Nicobar Islands Motor Vehicles Rules, 
1939, under sub-section (3) of section 133 of the Motor 
Vehicles Act, 1939. 
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(4) A copy of the Multi.Unit Cooperative Societies (Amend-
ment) Rules 1966, published in Notification No. G.B-R. 
1552 in Gazette of India d'ated the 8th October, 1966, 
under sub-section (2) of section 6 of the Multi-Unit 
Cooperative Societies Act, 1942. 

(5) A copy each of the following Notifications making certain 
amendments to the Kel"Bla State Agricultural Loan 
Rules, 1962, under sub-section (3) of section 9 of the 
Kerala Agriculturist's Loans Act, 1961, read with clause 
(c) (iv) of the Proclamation dated the 24th March, 1965, 
issued by the Vice-President, discharging the functions 
of the President, in relation to the State of Kerala:-

(i) S.RO. No. 37l/65 published in Kerala Gazette dated the 
5th October, 1965. 

(ii) s.ao. No. 387/65 published in Kerala Gazette dated the 
28th October, 19a5. 

(iii) Notification No. G.O. (P) 577/631 Agri. published in 
Kerala Gazette dated the 26th October, 1965. 

(Iv) S.R.O. No. 1/66 published in Kerala Gazette dated the 
4th January, 1966. 

(v) s.ao. No. 104/66 published in Karala Gazette dated the 
8th March, 1966. 

(vi) S.R.O. No. 105/66 published in Kerala Gazette dated. the 
8th March, 1966. 

(vii) s.R.0. 238/66 published in Kerala Gazette dated the 
21st June, 1966. 

(viii) S.R.a. No. 251/66 pubUahed in Kerala Gezette dated the 
12th July, 1916. 

(ix) S.R.O. No. 314/66 published in Kerala Gazette dated the 
16th August, 1966. 

(x) s.ao. No. 344/66 published in Kerala Gazette dated the 
13th September, 1966. 

(xi) S.RO. No. 347/66 published in Karela Guette dated the 
20th September, 1966. 

(6) A statement showing reasons for delay in laying the Noti-
fications mentioned at (i) to (ix) of item (5) above. 
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(7) A ropy each of the following Notifications making c,.'ertain 
amendments to the Kerala Land Assignment Rules, 
1964, under sub-section (3) of section 7 of the Kerala 
Government Land Assignment Act, 1960, read with 
clause (c) (iv) of the Proclamation dated the 
24th March, 1965, issued by the Vice-President dis-
charging the functions of the President, in relation to 
the State of Kerala:-

(1) .S.R.O. No. 380/66 published in Kerala Gazette dated the 
11 th October, 1966. 

(ii) S.R.O. No. 381/66 published in Kerala Gazette dated the 
11th October, 1966. 

(iii) S.R.O. No. 383/66 published in Kerala Gazette dated the 
11 th October, 1966. 

(8) A copy of Notification S.R.O. No. 354/66 published in 
Kerala Gazette dated the 20th September, 1966, making 
certain amendment to the Kerala Land Development 
Schemes Rules, 1964, under sub-section (2) of section 33 
of the Kerala Land Development Act, 1964, read with 
clause (c) (iv) of the Proclamation dated the 24th March, 
1965, issued by the Vice-President, discharging the 
functions of the President, in relation to the State of 
Kerala. 

4. Report of Public AccOlUlta Committee 

Shri R. R. Morarka presented the Sixtieth Report of the Public 
Accounts Committee on Para 57 of Audit Report (Civil), 1968-
Excess payment and avoidable expenditure relating to the MiniStry 
of Home Affairs. 

5. MotiOJl Under BuIe lot 

Shri Satya Narayan Sinha moved the following motion:-
"That the debate on the Constitution (Twenty-first Amend-

ment) Bill, 1966, and the Representation of the People 
(Amendment) Bill, 1966, be adjourned." 

The following members took part fn the debate:-
(1) Shri Madhu Limaye 
(2) Shri H. N. Mukerjee 
(3) Shri u. M. Trivedi 
(4) Shri Hari Vishnu. Kamath 
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(5) Shri S. M. Banerjee 
(6) Shri Kashi Ram Gupta 
(7) Shri Kishen Pattnayak 
(8) Shri Mani Ram Bagri 
(9) Shri Satya Narayan Sinha 

(10) Shri G. S. Pathak 

On the motion the House divided, Ayes 153j Noes 30. 

The motioR was accordingly adopted. 

6. Govermnent BnI-Passed 

The Employees' State Insurance (Amendment) Bill, 1965. 

Discussion on the motion for consideration of the Bill moved on 
the 14th November, 1966, continued. 

The following members took part in the debate:-

(1) Shri Narendrasingh Mahlda 

(2) Dr. G. S. Melkote 
(3) Shri Mohan Swarup . ~ 

Shri Shah Nawaz Khan replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2' to 40 were adopted. 

Clause 41 was adopted, as amended. 

Clauses 42 and 43 were adopted. 

Clause 1 and the Enacting Formula were adopted, as amended. 

The Long Title was adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri Shah Nawaz Khan. 

The following members took part in the debate:-

(1) Shri Dinen Bhattacharya 

(2) Shri S. M. Banerjee 

(3) Shri Jagjivan Ram 

The motion was adopted and the Bill, as amended, was passed. 
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7. MetioD 
Shri Bhakt Darshan moved the following motion:-

"That the debate on the motion, 'That the Bill further to amend 
the Banaras Hindu University Act, 1915, as pasf;ed by 
Rajya Sabha, be taken into consideration', which was ad-
journed on the 25th November, 1965, b~ resumed now." 

The motion was adopted. 

8. Governmeat BiB-Under Considemtioa 
The Bana.rCB Hindu Unit'errity (Amendment) Bill, 1965. as pOJlsed 

by Ra;ya Sabha. 

Discussion on the motion for consideraticlD o'f thp. B;U, as pAssed 
by Rajya Sabha, moved on the 24th November, 1965, was resumed. 

The following members took part in the debate:-
(1) Shri Sinhasan Singh 
(2) Shri Raghunath Singh 
(3) Shri Yashpal Singh 
(4) Shrl Bal Krishna Singh 
(5) Shri Sumat Prasad 
(6) Shri N. C. Chatterjee 
(7) Shri Bakar Ali Mirza 
(8) Shri P. Muthiah 
(9) Shri Narendrasingh Mahida 

Shri M. C. Chagla replied to the debate. 

The motion for consideration was adop·ed and clause-by-cllluse 
consideration was taken up. 

Clauses 2 and 5 were omitted. 

Clauses 4, 6 to 15, 18, 19 and 21 to 24 were adopte4l;. 

Clauses 3, 16, 17,20 and 25 were adopted, as amended. 

Consideration of the Schedule was taken up but not concluded. 

(Lok Sabha adjourned t;lll1 A.M. on Wednesday, the 16th Novem-
ber,I966). 

~ 
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LOK SABRA 

BULLETIN-PART I 

• [Brief ,Record ,of Proceedings] . 

Wednesday, Nove'rnDe1' 16, 1966/Kartika 25, 1888 (S4ka) 

No. 585 . 
1. Starred Questions 

Starred Questions Nos~ 30.3-30.7, 30.9 and' 310. were orally' 
answered. Replies to remaining questions were laid on the Table. 

2. tJnstarred Questions 

Replies to Unstarred Questions Nos. 1403-1506 were laid on the 
Tabl-:. 

3. CaJUn, Atten.ti~ to Matter of' Uqent Public Importance 

Shri Kishen Pattnayak called' the attention of the Minister of 
Home Affairs to the ban 'on proposed Students' National March in 
Delhi on the 18th November, 1966. • 

The Minister of Home Affairs made a statement in regard 
thereto . 
. /' 

-4. Suspension of Member 

Shri Jaganath Rao moved that Shri Mani Ram Bagri be sus-
pended from the service .. of the House for ten days. 

On the motion the House .dtVided, Ayes U8i Noes 34. . The motion 
.was accordingly adopted ... ' .' 

," (LokSabha adjourned at I-3D P.M. and re.:.assembled at 1-46 P.M.). . ' [p.T.O . 
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5. Papers laid on the Taltl. 

The following papers were laid. on the Table:-

(1) A copy of the Indian Telegraph (Fifth Amendment) Rules," 
1966, published in Notification No. G.S:R. 1646 in Gazette 
of India dated the 29th October, 1966, under sub-section 
(5) of section 7 of the Indian Telegraph Act, 1885. 

(2) A copy each of the following Notifications' under section 
7 A of the Coal Mines Provident Fund and Bonus 
Schemes Act, 1948:-

(i) The Coal Mines Bonus (Second Amendment) &,hem.e, 
1966, published in Notification No. G.S.R. 1539 in 
Gazette 0'1. India dated the 8th October, 1966. 

(ii) The Rajasthan Coal Mines Bon~ (Second Am~ndment) 
S~heme, 1966, published in Notification No. G.S.R. 
1541 in Gazette of India dated the 8th October,"I966. 

(iii) The' Assam Coal Mines Bonus (Second Amendment) 
Scheme, 1966, published in Notification No. G.S.R. 
1542 in Gazette of India dated the 8th October, 196{). 

(3) A copy each of the following Notifications under sub-
section. (2) of section 3 of the All India. Services Act, 
1951:- ' 

(i) G.S.R. 1500 puplishea in Gazette of India dated the 
1st October, 1966, making certain amendments to 
Schedule IIi to the Indian Police Service (Pay) Rules, 
1954. . 

(ii) The All India Services (Medical Attendance) Amend-
ment Rules, 1966, published in Notification No. G.S.R. . 
1632 in Gazette of India dated the 29th October, 1966. 

(iii) The All India Services (Leave) Amendment Rules, 1966, 
published irt Notification No. G.S.R. 1633 in Gazette of 
India dated the 29th October, 1966· 

(4) A cOpy of Notification G.O~ Ms. No. 341/66 published in 
Kerala Gazette dated the 6th September, 1966, making 
"certain amendment to rules issued under the payment 

. of Salariell and Allowances Act, 1951, under 8\lb-section . 
(2) of section 10 of the said Act, read with clause (c)(iv) 
of the Pnlclamation dati!d the 24th Marc-h, 1965, issued 
by the Vice-President," discharging the functions of the 
President, in relation to the State of Kerala. 
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(5) A ropy of Notification G.O .. (P) No. 391 pu~lished in 
Kerala Gazette dated the l1~h OCtober, 1966, making 
certain amenchpent,s to the Kerala Public Service Com-
mission (Consultation) Regulations, 1957, under clause 
(5) of article 320 of the Constitution read. with cla~ 
(c) (iv) of the Proclamation dated the 24th March, 1965, 
issued by the Vice-President, diSebarging the' functions 
of the President in relation to the State of 
Kerala, together with a' Memorlltldum explaining the 
reasons for the amendment of the Regulations. 

6. Intimation Be: Arrest of Member 

The Deputy Speaker informed the House that the Speaker had 
received a communication, dated the 16th November, 1966, from the 
Sub-Divisional Magistrate, New Delhi, intimating that Dr. Ram 
Manohar Lobia, Member, Lok Sabha, was taken into custody under 
section 107 Criminal Procedure Code and was remanded to judicial 
custody till the 28th November, 1966 baving failed to execute a bail 
bond in the sUm of Rs. 25,000 with two sureties in like amount. 

7. Messages from Rejy. Sabh.' 

Secretary reported the following messages from Rajya Sabha:-
(i) That at its sitting held on the 10th NovBmlMtr, 1966, Rajya 

Sabha agreed to the amendments made by Lok Sabha 
in the Beedi and Cigar Workers (Conditions of Employ-
ment) Bill, 1966, on the 1st November, 1966. 

(ii) That at its sitting held on the 14th November, ~966, Rajya 
Sabba conCurred in the recommendation of Lok Sabha 
thllt the Joint Committee of the Houses on the Insecti ... 

cides Bill, 1964, be instructed to report by the 
30th Novem~r, 1966. 

(tU) That at Its sitting held on the 14th November, lfHi6, Rajya 
Sabha passed the Poli~-Forces (Restriction of Rights) 
BUI, 1966. 

·8. Bill passed by Hajya Sa~LaI.d on the Table 

Secretary laid on the Table a copy of tqe Police-Forces (Restric-
tion of Rig¥s) Bill, 1966, as passed ~Y a.&jya Sabha. 

9. Beport o~ C()mmittee on Private Member.' Bills and Be!Iolutions 

Shrimati Sahodr~ Bai Rai presented the Ninety,;,eighth Report of 
the Committee on. Private Member's Bills and Resolutions. 

[P.T.O. 
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10. Statement by Minister 

7The Minister of &'tate for External Aftairs laid on the Table a V st~iement on the outcome of Prime Ministers talks with the Under-
ground Naga Delegation. 

~l' overnment BiUs-Pused 

(i) The Banaras Hindu University (Amendment) Bill, 1965, as 
ssed by Ra;ya Sabha. . 
Clause-by-Clause consideration of the Bill continued. 

The Schedule was adopted, as amended. 
Clause 1 and the Enacting Formula. were adopted, as· amended. . . 
The Long Title was adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri M. C. Chagla. Certain consequential' amendments to Clause 3 
and the Schedule were adopted. 

The following members took part in the debate:-
(1) Shri Raghunath &ingh 
(2) Shri Bal Krishna Singh 
(3) Shri Krlshnapal Singh 
(4)' ~ri Sham Lal Saraf 
(5) Shri Sarjoo Pandey 
(6) Shri M. ·C. Chagla 

The motion was adopted and the Bill, as amended, was passed. 

A) The Jawaharlal Nehru University Bill, 1~, as passed by Ja;ya' Sabha.. ' 

The motion for consideration of the Bill, as passed by Rajya 
Sabha, was moved by Sihri M,C. Chagla. 

I 

The following members took part in the debate:-
(1) Shri K. Hanumanthaiya , 
(2) Shri Krishnapal Singh. 

(3) Shri Raghunath ~gh 
(4) Shri Sidheshwar Prasad 
(5) Shri Sarjoo Pandey 
(6) 5bri P. Muthiah 
. (7) Shri Vishwa N ath Pandey 
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(8) Shri Priya Gupta 
(9) Shri Sheo Narain 

(10) Shri Prakash Vir Shastri 
(11) Shri S. Kandappan 
(12) Shri Yashpal Singh 

Shri M. C. Chagla replied to the debate. 

The motion for consideratiOn was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 to 26 and the First Schedule were adopted 

Clause 2:1 and the Second Schedule were adopted, as amended. 

Clause 1 and the Enacting Formula were adopted, as amendet~. 
The Long Title was adopted. 

The motion that the Bill, as amended,be passed was moved by 
Shri M. C. Chagla. 

The motion was adopted and the Bill, as amended, was paBIWd 

12. The Railway BwipIt 

The following items of business were taken up together:-
(I) Supplementary Demand for Grant in respect of the Bud-

get (RaUways) for 1966-67. 
(li) Demands for Excess Grants in respect of the Budget 

(Railways) for l~ 
Two cut motions in respect of the SUpplementary Demand for 

Grant (Railways) for 1966-67 were ruled out of order. 
The discussion was not concluded. 

13. Half-Aft-Hoar DilCUMion on Mattera arisInc oat of AnnreIw to 
Qu--

Shri S. N. Chaturvedi raised p half-an-hour discussion on point. 
arising out of the answer given on the 4th August, 1966 to Unstarred 
Question No. 1360 regarding Income-tax appeals in Agra. 

Shri Bali Ram Bhagat replied to the dflCUSSlon. 

(Lok Sabha adjourned. till 11 A.II. on Thursday, the 17th November, 
1966). 
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BULt.mN-PABT 1 
[Brief Reco7:d ~Qf ~] 

No •• 
1. StRl'l:ed Qqestions 

. . 

. .. ...... ... r ~ . 

Starred Questions Nos .. 331, 3~3, 334-337 and. 339. w~re .~a1JY 
1t1l8wered. ~plies t9 remaini~gq~ons ~re'1ald ~. the.~ ':NI:tle., . 
2. -JJ-wr- QIWtie ... 

8ep1ies;to ··l:TDStarNdQU88tions Nos. 'l1tl81lCJ88, 4_- ·U .• , 
.10'7-lM6, 1~5, 1167'1 and 1«9',wue 1aicl ,On~"'Jfa1lle.· . . . ~ . 

. :i.CAWna aitep,tipn toMatten pf..vU~t.P"1¥:_~ .. _ .' ~. 
Ji) Sbri YMlhpal ,Singh .~ ~he~i~·of ,~,~", .<Qf 

.R,allwaY6 .to the ::te~ned :pr.otes.t by,~ .~Qe ~_ fiII.:/IItI,t-
anl . ..,ne.apiDst mi.m..uaaem_t:Q(tbe.aiblr.ws~~t ...... : .. " -. 

The Minister of State for Railways made a statement.iiD.tr 0 . d 
tberetp. 

'-;-(ii) iJhri:N. :G ..... llMl;theat1lentilllD .. af,tbe 1Min"'r..Of IIIIiIie 
Afta4's Ito ihe NPOrW -pmmulgation .of ~8""""""'POWin~­
,the:Qe.lhi P.oUce rto shQQt.at ,,..,ht ·M), ,pN1_n' iIl'dal_ ~ ~ and 
!oPting .. 

The NinWer at Home A1faiJ:s eaae;a statelD8Dt·~ l rrci' ........ . . . 
4 .. P.-n lald QD the .TQle 

The following papers were laid on 1~ • ~e;-
(1) A copy of the Customs and Ce.n,~_Jxcjse PIlU •. ~ 

Drawback (General) Ninety-fourth Amendment Rules, 
1866, publis~ -~nNotfftcatton ~o: ~.S~.' ltis9-'·~~ ~tte 
of India dated the Mh November,11J88, wider 'seet1on ;,g 
of the Customs Act, .. 18tS2.o seetiR~-,." .. ~1 
Excises ~ Salt .Act, J~ .. 

".s t&kenup at 4-05 P .. M. 
fP,4r:O. 



(t) A copy of Notiflcation No. G.S.R. 1890 published in 
Gazette of 'India dated the 5th November, 1966, under 
HCtion 159 of the Customs Act, 1962. 

(3) A. copy of the Indian Aircraft (Public Health) Amend-
ment Rules, 1966, publ~shed' in Notification No. S.O. 
2741 in qazette of India dated the 17th September. 1966. 
under section 14A of the Aircraft Act, 1934. 

5. iDtimatiODS Be: arrest of Members 
(i) ~ ~peaker informed the House of a communication, dated 

the 16th Noveuiber, 1966, from the Superintendent, Central Jail, New 
Delhi, intimating that Dr. Ram Manohar Lohia, Member, Lok Sabha, 
was admitted to the Central Jail, New Delhi on the night of the 15th/ 
18th ,November, 1966, under sections 107/150, Criminal Procedure 
~, by the court of the Sub-Divisional Magistrate, New Delhi. 
. '(if) The Spe8ker also informed the House of a further communi-catton ·ci8ted the 17th November, 1966 received from the Sub-Divi-
Ilona! Magistrate, New Delhi, intimating that soon after his arrest 
Dr. .. Ram. Manohar Lobia was produced before him and on his fallure 
to furnish the security he was remanded to judicial custody and lodg-
ed in Tihar Jail, New Delhi. The arrest was effected under section 
114 of the Criminal Procedure Code. He was taken into custody 
under sections 107/150, Criminal Procedure Code, as there was appre-
heDsion of breach of pubUc peace on account of his open advocacy 
that students should defy orders under section 144, Criminal Pi'oce-
dureCode. 

The Sub-Divisional Magistrate regretted omission to give these 
details in his earlier communication and tendered unqualified apology 
for·tbe.inconvemence caused to the Speaker and the Members .. 

ffii) The Speaker informed the House of a telegram, dated the 
16th November, 1966 from the Deputy Superintendent of Police, Bara-
baDJd. intimating that Shri Ram. Sewak Yadav, Member, Lok Sabha. 
was arrested under sections 151/107/117, Crjminal Procedure Code on 
the 18th November, 1966 at 6-20 P.M. at Haid~rgarh Police Station. 
Lon!katra, District Berabanki. 

tCPrele:atation of PetitiOll 
...•. 'Shri If: L. Dwivedi presented a' petition signed by a petitioner, 

. !elattng to the Punjab Municipal (Delhi Amendment) Bill, 1966. 

·7. Peftro .... ExplaaatiOD und_ Bale 357 
Shri Kamalnayan Bajaj made a personal explanation regarding 

reference made by certain members in the &use about his presence 
at·:~ demonstration held in New Delhi on the 7th November, 1966: 
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eo' 'I'be BaUw.,. Badpt 

Combined dilCUSSion on the following itemi of bUsihess concluded. 

(1) Supplementary Demand for Grant in r~t of the Budget 
(Railways) for 1966-67. 

(Ii) Demands for Excess Grants in respect of the Budget (Rail-
ways) for 1963-64. . 

The follOWing Supplementary Delliarid for Grant (Railways) for 
1966-67, was voted in full::""'" 

Number 
of 

Demmd 

'4 Construction of New Lines 

Name of Demmd 
.Amoaftt of sup-
P=:P' 

RI. 

1,000 

The following Demands for Excess Grants (Railways) for 1963-84, 
were voted in full:-

Number 
of 

Demand 
NIm~ of Dcmmd 

3 Revenue-Payments to worked linea aad Othen 
5 Revenue-Woddll8 Bspeaaea-Repain and Maintenance 
7 Revenue-Workiq &pema Operatioa (Fuel) . 
8 Revenue-WO!ki1ll Bxpenaee-OpentioD other tbaD.d IIDd tueI ' •• 

la Paymenu to Genenl ReRnuea . 
14 Coutrucdoa of New I.JDea I, Open Line Worb-AdditiODd IDd ReplaCCDlCllti 

t6 Open Une Worb-Development Fund 
18 Revenue-AppropriatiOD to Development Fwid 

9. The Keral. Budpt 

AmoUDtof 

&::t 
RI. 
1~33 

30,00,285 
30,84.805 
'->,17,172 
91.90.]96 
71,86.1106 

7,26.361901 

19.5~,,65 

11148.$4.317 

The following items of business were taken up together:-
" 'J 

(i) Supplementary Demands for Grants in respect of the Bud-
get (Kerala) for 1966-67. (Presented on the 1st August, 
1966). ' 

(il) Supplementary Demands for Grants in respect of the Bud-
get (Kerala) for 1966-67. (Presented on the 7th Novem-
ber,I966). 



(iii) Demands for Excess Grants in rellllllOt of the' ,BUdget 
~(K.e.r~a) ~9r 1"2-63. 

(iv) Demands for Ex~ Gr,mts in r~"pect of the Budget 
(Kerala) for 1963-64. 

~0\11' cut..motians ,in.re~~ .of ~\\p'p~~m~ntal)" D~4s ~Qr Grants 
(Kerala) for 1966-67 (presented on the ~t .AlJgust, 1~)" were moved. 

Ten cut ~otions ..in respect of.8up'plementary .Denumds for ~ants 
(Kerala) for 1966-67 (presented on the 7th November, 1966), Wl!re 
ruled out of order. 

£Wb.t Nt motions in respect of Demands for Excess .QI'an.ts 
~.) for 1962-63, were mO¥ed. 

Six cut 'motiODS'in respect of 'Demands for ·Excess -Grants tKerala) 
for 1963-64, were moved. 

The discussion was not concluded. 

·W,sllet;ap 

Discussion on the following motion moved by Shri' ¥ aehpal 8ingh 
on .~e ~thNovember, 1965, continUed. 

('That this House takes note of the First Annual Report of ,ilbe 
Central Vigllance Commission, laid on the Table of the 
House on the 3~h Augus~, 1965." , 

~ following m~~,~ }Wt -in the,~te:­
,(I) Shri Sidheshw.Prasad, 
.(2) Shri N. ,C.,CbtItter.joe 

",(8) Shri Diwan Chand Sharma 
(4) Shri·Kashi Ram Gupta 
f5) Shri 'Mahavlr Tyagi (Speech unfinished). 

~ diicussion was not C()nclu4ed. 

(Lok Sabha adjournecl till 11 A.M. on Friday, the 18th November, 
1966). 

S. L .. SHAJQ>HER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, November 18, 1966/Kartika 27, 1888 (Saka) 

No. 567 

1. Starred Questions 

Starred Questions Nos. 362, 364, 365 and 368-373 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1681-1694, 1696-1703,1705-
1751 and 1753-1910 were laid on the Table. 

3. Calling Attention to Matter of Urgent Pu~lic Importance 

Shri Vishwa Nath Pandey called the attention of the Minister of 
Home Affairs to the reported recent raid and looting of Gharamura 
Bazar in eachar District, Assam by armed Mizo .rebels. 

The Minister of Home Affairs made a statement in regard thereto. 

4. Paper laid on the Table 

A copy of the Annual Report of the Trade Marks Registry for 
the year ending the 31st March, 1966, was laid on the Table under 
section 126 of the Trade and Merchandise Marks Act, 1958. 

5. latimation Be: Arrest of Member 

The Speaker informed the House of a communication, dated the 
17th November, 1966 from the Sub-Divisional Magistrate, Ne}y Delhi, 
intimating that Shri Mani Ram Bagri, Member, Lok Sabha, was 
arrested on the 17th November, 1966 at about 6 P.M. under sections 

[p.T.O. 
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107 /150, Code of Criminal Procedure, on the basis of the police report 
that he had exhorted students to take out procession to Parliament 
Street in contravention of section 144, Criminal Procedure Code. 
The Member was produced before him in New Delhi courts and on 
his failure to produce the security demanded, that is, two sureties of 
Rs. 25,000/- each with a bail bond in the like amount, he was re-
manded to judicial custody till the 28th November, 1966 and lodged 
in Tihar Jail, Delhi. 

6. Suspension of Mem_ 
// 

. Shri Satya Narayan Sinha moved that Shri Kishen Pattnayak be 
suspended from the service of the House for ten days. 

On the motion the Hous~ . ..divided, Ayes 138; Noes 29. The motion 
was accordingly adopted:-· / 

7. Papen Belating to Estimates Commtttee--Laid on the Table 

(i) The Minutes of sittings relating to Hundred and third Report 
of the Estimates Committee on the Ministry of Edueation-C.S.I.R.-
National Physical Laboratory, were laid on the Table. 

(ii) The Minutes of sittings relating to Hundred and fourth Report 
of the Estimates Committee on the Ministry of Education-C.S.I.R.-
Central Electronics Engineering Research Institute, were laid on the 
Table. . 

(iii) Statement showing the replies to the recommendations noted 
in Chapter V of "the Fifty-seventh Report of the Estimates Commit-
tee which were not furnished by Gov~rnment in time for inclusion 
in the Report, was laid on the table. 

8. Report of Public Accounts Committee 

Shri R. R. Morarka presented the Sixty-first Report of the Public 
Accounts Committee on Para 147(11) of Audit Report (Civil), 1966, 
relati."lg to the Ministry of Education ;regarding Misuse of Grants 
given to the Rajasthan Mahila Vidalaya, Udaipur for the construction 
of a Women's Hostel etc. . 

9. StateiD8Dt Be: Government BaameIs 
The Leader of the House made "a statement regarding Government 

business for the week commencing the 21st November, 1966. 



10. Govemmen:t BiUs-lntrodueecl 

(1) The Appropriation (Railways) No. 3 Bill, 1966. 

(2) The Appropriation (Railways) No. 4 Bill, 1966. 

11. The Iterala Budget 

Combined discussion on the foll«;lwing items of business concluded. 

(i) Supplementary Demands for Grants in respect of the Budget 
(KerBla) for 1966-67. (Presented on the 1st Auguat. 1966). 

(ii) Supplementary Demands for Grants in respect of the Budget 
(Kerala) for 1966-67. (Presented on the 7th November, 1966). 

(iii) Demands for Excess Grants in respect of the B\.!dget (Kerala) 
for 1962-63. 

(iv) Demands for Excess Grants in respect of the Budget (Kerala) 
for 1963-64. 

The cut motions in respect of Supplementary Demands for Grants 
(Kerala) for 1966-67 (presented on the 1st August, 1966) moved on 
the 17th November. 1966, were negatived. . 

The follOWing Supplementary Demands for Grants in respect of 
the Budget (Kerala) for 1966-67 (presented on the 1st August, 1966), 
were voted in full:-

Number 
of 

Demand 
Name of Demand 

--------. __ •• -'. __ • __ ·0 _._. ___ ••• _ • __ _ 

I. EXPENDITURE MET FROM REVENUE: 
XXX. Hariian Welfare 

XL. Misc:ellancous 

II. EXPENDITURE MET FROM' CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES: 

XLV. Capital Outlay on Industrial and Bconomic Develop-
ment 

L. Capital Outlay on Transport Schemes 

LV. Loans and Advances by the Goverr.ment 

Amount of 
Supplemeatary 

Demand 

Rs. 

9,00,oCO 

6,8~t400 

15,85,500 

4J,CO,CCO 
_._--_. -- . __ . __ ...•. -_._----_._ ... -.-- ----_. --- ---... ------- -.-. 

!P.T.O 



The following Supplementary Demands for Grants in respect of 
the Budget (Kerala) for 1966-67 (presented on the 7th November, 
1966), were voted in full:-
-------_ .. _-_._._---- ----_._-_ .... _. _. ---.-. 

Number 
of 

Demand 
Name of Demand 

Amount of sup-
~emcDtary 

Demand ----. -_.- --- --- - ----_ .. _ ... 
I. EXPBNDlTURE MET FROM REVENUE: 

XVI. UoivenitYBducation 
XVII. General Bducation 
XIX. Medical . 

XXV. Animal Husbandry 
XXVI. Co-op!ration' 

XXVII. Induttries 
XXXII. Irript'lon 

II. EXPENDITURB MET PROM CAPITAL AND 
DlSBURSBMBNT OF LOANS AND ADVANCBS: 

XLIII. Capital Outlay on Public Health . 
XLV. Capital Outlay on Industrial and Economic Develop-

ment . 
XLVI. Capital Outlay on Irription 

XLVII. Capital Outlay 00 Public Works . 
LV. Loan and Advanc:el by the Govemment 

RI. 

300 
30,000 

1,00,000 

100 

80,000 

10,000 

100 

100 

48,11,600 
30,00,000 

300 

9,77,000 

The cut motions in respect of Demands for Excess Grants 
(Kerala) for 1962-63, moved on the 17th November, 1966, were 
negatived. 

The following Demands for Exctlll Grants in respect of the Budget 
(Kerila) for 1962-63, were voted in full:--- --_._. __ ._--- ._---------- - ------ ---

Number 
of 

Demand 
Name of Demand 

Amount of 
ExcelS Demand 

-------.- .. - .. -.. ---- ---------- .... _-_._----------_.-
I. EXPENDITURE MET PROM REVBNUE : 

I. Agricultural Incomc Tax and Salcs Tax 
XII. Jail~ 

XXI. Public Health BqjDecring . 
XXx.n. Irription 

XXXIII. Public Works 
XXXV. Tl'IIUport Schemes 

XXXVII. Penaions 

n. EXPENDITURE MET' FROM CAPITAL : 

XLV. Capital Oudav on Irription 
Ll. Commuted Value of Pcnaiona 

2850 

RI. 

. 680421 

1,39.707 
3s,os.96o 

5,64.780 
8.530463 
1,27,768 
5.98,191 



LOK SABRA 

B~ETIN-PART I 
[Brief Record of Proceedings] 

Monday, November 21, 1966/Kartika 30, 1888 (Saka) 

No. 568 
1. Obituary Reference 

The Speaker and Shri Satya Narayan Sinha made references to 
the passing away of Shri Mohit Kumar Maitra, who was a member 
of the First Lok Sabha. 

Thereafter members stood in silence for a short while u a mark 
of respect. 
2. Starred Questions 

Starred Question NoS. 391, 393 and 394-397 were orally answ9red. 
Replies to remaining questions were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Question Nos. 1911-1995, 1997-2010 and 
2010-A-2010-E were laid on the Table. 

A statement by the Minister of Defence correcting the reply given 
on the 9th May, 1966 to Unstarred Question No. 5006 regarding explo-
sion in Ordnance Factory at Kirkee was also laid on the Table. 

4. Short Notice Question 
Short Notice Question No.2 addressed to the Minister of Railways 

regarding Attempt to Derail IOn. A. T. Mail was orally answered 
and supplementary question were also answered thereon. 
5. Intimations Rs: Arrest and Release of Member 

The Speaker informed the House that a formal detailed communi-
cation dated the 17th November, 1966, had been received from the 
Superintendent of Police, Barabanki, regarding the arrest o'f Shri 
Ram Sewak Yadav, Member, Lok Sabha and that a telegram had alsO' 
been received from the District Magistrate, Barabanki, intimating 
the release on bail of the said Member. 

\ rP.T.O. 
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6. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Conduct of Elections (Amendment) Rules, 
1966, published in Notffieation No. S.O. 3450 in Gazette of 
India dated the 10th November, 1966, under sub-sec-
tion (3) of section 169 of the Representation of the 
People, Act, 1951. • 

(2) A copy of the Statistical ·information reg&rdingtbe ""'ork-
ing of the Preventive De~ntion Act, 1950, during the 
period 30th September, 1965 to 30th September, 1966. 

7. Statements by Ministers 

(i) The Minister of External Mairs made a statement on the 
Prime Minister's visit to Nepal in October, 1966. 

(li) The Minister of Finance made a statement reger_the 
legislative measures proposed for providing income-tax relief . to 
industry. 

8. Govenunent BiUs-IDtrodueed 

(1) The Goa, Dam!p1 and Diu (Opinion Poll) Bill, ·1966. 

The motion for leave to· introduce the Bill moved by Shri Vidya 
Charan Shukla was opposed. The motion was adopted and the Bill 
was introduced. 

(2) The Kerala Appropriation (No.3) Bill, 1966. 
(3) The Kerala Appropriation (No.4) Bill, 1966. 

(4) The Kerala Appropriation (No.5) Bill, 1966. 

9. Government Bills-Passed 

(i) The Appropriation (Railway,) NO.3 Bill, 1966. 

The motion for consideration of the Bill was moved by.Shri S: K.. 
Patit 

Shri U. M. Trivedi took part in the debate. 

. Shri S. K. Patil replied to the. debate. 
The motion for con!;ideration was adopted and clause-by-olause 

consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
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Clause 1, the Enacting Formula and the Long Title were ,also 
adopted. 

The motion that the Bill be passed was moved by Shri S. K. Patil. 

The motion was adopted and the Bill was passed. 

(ii) The Appropriation (Railways) No.4 Bill, 1966. 

The motion for consideration of the Bill was moved by Shri S. K. 
Patil. 

The motion for consideration was adopted and cla""e-by-clause 
consideration was taken up. 

Clauses 2 and 3 and' the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri S. K. Patil. 

The motion was adopted and the Bill was passed. 

10. The General Budget 

Combined discussion on the follOwing items of business 
concluded. 

(i) Supplementary Demands for Grants in respect of the Budget 
(General) for 1966-67. 

(ii) Demands for Excess Grants in respect of the Budget (General) 
for 1963-64. 

The following Supplementary Demands for Grants in respect of 
the Budget (General) for 1966-67, were voted in full:-

No.:of 
Demand 

Name of Demand Amount of 
SuPPlementary 

Demand 
,------------_ .... ,----

Rs. 
I. EXPENDITURBMBT FROMRBVBNUB : 

MINISTRY OF COMMBRCE 

2 Foreign Trade • 

MINISTRY OF EXTERNAL AFFAIRS 

16 External Affairs 67,00,000 

[p.T.C. 



Amount Of 
No. of 
DemlDd 

Name of Demand SupplementarY 
DemIIDd 

R.I. 
MINISTRY OF HEALTH AND FAMILY PLANNING 

41 Ministry of Health and Family PIIIIIIlns S,6o,000 

MINISTRY OF HOME AFFAIRS 

52 Delhi 5,00,000 

52-A Chaadiprh 1,67,2S,000 

53 Andaman and Nicobll' Islands 24,2S,OOO 
MINISTRY OF LABOUR, EMPLOYMENT AND 
RBHABILITATION 

72 Labour and Employment . 1,000 

MINISTRY OF SUPPLY, TBCHNICAL DBVELOP·· 
MENT AND MATERIALS PLANNING 

84 Suppliel and DispGlallj 43,1,,000 

DBPARTMENT OF ATOMIC ENBRGY 

99 Atomic Bnergy Relell'ch 43,00,000 

LOKSABHA 

110 Other Revenue Bxpenditure of l.olt Sabha 25,000 

II. EXPBNDITURB MET FROM CAPITAL AND 
DISBURSBMENT OF LOANS AND ADVANCES: 

MINISTRY OF FINANCE 

117 Capital Outlay on Currency and Coinqe 2,54,6S,000 

119 Capital Outlay on KoI Gold Mines . 28,47,000 

123 l..oanI and AdvlDCel by 1Ihe Central Gov=unent I P7,00,00,000 
MINISTRY OF FOOD,AGRICULTURB, COMMU. 
NITY DBVELOPMENT AND COOPBRATION 

12S Purchue of FoodarBinl 2,09,56,00,000 

126 Other Capital Outla~f the Ministry of Food, Alriculture, 
eommunftyDeve pmcnt and Co-operation . . 1,00,69,88,000 

MINISTRY OF HOMB AFFAIRS 
128 Capital Outlay of the Ministry of Home Main 1,26,88,000 

MINISTRY OF INDUSTRY 
129 Capital Outlay of the MinistrY of ~Ultry 1,000 

MINISTRY OF IRRIGATION AND POWER 
133 Other Capital Outlay of the Ministry of Irription and 

Power. . • • • . . . . 4>43>41,000 

DEPARTMENT OF ATOMIC ENERGY 
144 Capital Outlay of the Department of Atomic Bnergy ,,00,00,000 
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The following Demands . for JCsceD ,Gl'IDts 1D. ,.iwIpecrt of the 
Budget (General) for 1963-64, ,were votecl bafull:-

Number 
of 

D..:mand 
Name of DeiDand 

I. BXPBNDITURE MET FROM aBVENUE: 

4 Commercial IntellIaence and Statistics 

6 Ministry of Community Development iIad Co-ojl~iOft 

1 Community Development ProJectJ, Nltioaat ' 'EldIim1icll 
Service and Co-operation . 

9 Defence Scrvic:cs-E&ctive 

:z 1 DadEa and Nagar Have1i Area 

26 Union Excise Dutiea 

28 Stamps 

31 Plannina Commiuion 

42 Apiculture 

12 Chief Inspector of Mines 

80 OtheI Revenue I!xpcnditureof. MiDiltryof ~and 
Fuel . . ....... ';'. 

B:z Arc_lolY 

512 CcntraIRoadFund 

93 CoQUDUDicltiQQa.(lnc:lu~iDl,N~""") 

SI6 Aviation • 

97 OVCl'llC88 CommunbtiOlll Scinice 
102 PublicWorb 

n. EXPJ!Nt)ITURBMBTIIItO.M.'C6I'#AL: 
124 Other Capital Outlay of the Ministry of PiDaDcc 

139 Clpital Oay on Roads 

'45 Delhi Capital Outlay 

11. Government BUI-Under CODIideratJoa 

The Preventive Detention (Continuance) Bill. Ultle. 

_. A_ount 01 
· "I!sce.. ;DeZNnCI 

c. • 
RI. 

1,22,8,0 

·~,24,363 

402" 
13,00.578 

,,fS.807 
:a8.I2,f 

,-; 10.",12' 

1.985 

1;0a,26.244 

.' ",a11 
';;a.ISIMP 

q.iat479 

·4I.sa;OOf 
3i.451 

. ".66.188 

9.344 
10.11.18, 

12,14.701 

The motion for consideration of the Bill was moved by Shri Y. B. 
Chavan. 

, 
I (It.'1'.O. 
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~ ... ' A'h. Atffeft'tiinetlCfoi'" cirC11lation of ,the 'Bill for the purpose of 
eliciting opinHltt'thereon by the '30th November, 1966, was moved 
b.y Sbrl S l4 BaAerjae~-.-.---

:: . ~An"'8mendment for circulation of the Bill for the purpose of 
elicitmg opinion thereon by the 2nd December, 1966, was moved 

--by Shli Vishwa Nath··Pandey.' 
-, 

'l~he following .. m~~~rs: ~ part in the de~te:-
~. ",. (1) Shri M. R. Masani, 

(2) Shri Indrajit Gupta, 
(3) ShlOi R. J{. Khadilkar 
(4) Shri R. S. Pandey 

, :, :(5) Shri U. M. Trivedi 
(6) Shri J. B. Kripalani 

.' (7) Shri Bakar Ali Mirza 
(8) Shri Ram Sewak Yadav 
(9) Shri Sham Lal Saraf 

. :.1 (10) Shri G. N. Dixit 
_.' (11) Shri N. C. Chatterjee 

The discussion was' not concluded. . ' -
~'12;· Half-AD-Hour D.i8eUl8ion' OD Matters ariainc oat of A.Dswen ta 

;.' ': Question 

.Shri P. K. VlQ8udeV'llnNair raiSed a half-an-hour discussion on 
poi.~s arisiIlg out of, the, answer given on the 4th November, 1966 
to Unstarred Question No. 537 regarding import of copra. . . .. ' . 

' .. ,~ri P. Govinda ~enon replied to the discussion. 

(Lok Sabha adjourned: till 11 A.lIL on Tuesday, the 22nd Novem-:, 
ber, 1966). 

S. L. SHAKDHER, 
, Secretary. 

OMGIPND-L. S.I-a996 D LS-ai~ 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tue,d4y, November 22, 1966/Agra.hayana I, 1888 (Saka). 

No. 589 

1. Starred QuestiODs 

Starred Question No~. 421-426 were orally answered. Replies to 
remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 2011-2028, 2030, 2032-2078 
and 2080-2087 were laid on the Table. 

3. Question of Privilege 

'The Speaker informed the House of a l~ter of regret dated the 
10th November, 1966, received from the Editor of the Hindustan Times 
regarding the question of privilege raised by Shri K. D. MaIaviya on 
the 10th November, 1966 against the said newspaper for having pub-
lished. certain expunged portions of the proceedings of tbe House. 

The House agreed that the Editor of the Hindustan Times should 
, be asked to publish the regret on the front page of the newspaper 
stating specifically that the impunged remarks were in respect of Shri 
K. D. Malaviya. 

4. Papers laid on the Table 

The follOwing papers were laid on the Table:-

(1) A copy of the India Tourism Corporation ~malgamation 
Or~er, 1966, publis~ed in Not~fication No. S.O. 2852 in 
Gazette of India dated the 1st October, 1966, under sub-
section (5) of section 386 of the Companies Act, 1956. 

, ' [p.T.a. 



(2) A statement regarding the conclusions reached at the 
Chief Ministers' Conferen~, held in New Delhi on the 
16th November, 1966. 

(3) A copy each of the following Notifications under sub-
section (6) of section 3 of the Essential Commodities 
Act, 1955:-

(i) The Madhya Pradesh Rice Procurement (Levy) Second 
Amendment Order, 1966, published in Notification No. 
G.S.R 1726 il! Gazette of India dated the 8th Novem-
ber, 1966. 

(ii) The ltoller Mills Wheat Prod~cts (Price Control) 
Amendment Ortler, 1916, published in Notiftcation No. 
G.S.R. 1757 in Gazette of India dated the 10th Novem-
ber, 1966. 

(iii) The Delhi Roller Mills Wheat Products (Ex-mill and 
Retail) Price Control Amenqment Order, 1966, pub-
lished in Notification No. G.S.B. 1758 in Goette 01 
India dated the 10th November, 1966. 

(4) A copy of Notification No. G.S.R. 1M3 publ1ahed: in 
Gazette of India dated the ~th October, 1968, under 
sub-section (3) of section 820A of the Companies Act, 
195ft 

(5) A copy of the Annual Report of the Indian Council of 
A,ricultural Research, New Delhi for the year 1984-65. 

(6) A eppy eaeh of the following papers under sub-section 
(2) of aection 16 of the Tarift' Commiaaion Act, 1"1:-

(il) (1) Report (1968) of the Tarift Commission on the eentl-
DUllftCe of protection. to the Sericulture Industry. 

(ii) Government Resolution No. 11 (l}-Tar/86, dated the 
19th November, 1986. 

(b) (i) Report (1966) of the Tarit! Commission on the review of 
protection to the AntimOJly Industry. 

(ii) Goveramant Resolution No. 2 (l)-Tar/66. dated the 
19th November, 1966. 

(iii) Sta&ement showing . the reUODB why the documents 
mentioneci at 0) and (ii) above could not be laid on 
the. table within the period Jfttc:r1bed in the sa1d 
section. :-



(c) (i) Report (1966) of the Tariff Commission OD the conti .. 
nuance of protection to the A C. S. R.-(Aluminium 
Conductor Steel ~-inforced) and A A. C. (All 
Aluminium Con~uctor) Industry. 

(ii) Government Resolution No. 13 (1)-Tar/66, ~ted the 
19th November, 1966. 

(iii} Statement showing the reasons why the documents 
mentioned at (i) and (ii) above could not be laid on 
the Table within the period prescn'bed in the said 
section. 

(d) (i) Report (1966) of the Tariff Commission on the conti-
nuance of protection to the Cotton Textile Machinery 
(Spinning Ring Frames, Spindles, Spinning Ring&. 
Fluted Rollers and Automatic Looms) Industry. 

(ii) Government Resolution No. 7(2)-Tar/66, ~ated the 
19th November, 1966. 

(e) (i) Report (1966) of the Tariff Commission on the con.ti-
nuuance of protection to the Piston Assembly Industry. 

(ii) Letter No. TCIIDIEI88 (5) 166, dated the 23rd July, 1966 
from the Secretary, Tariff Commission, Bombay to 
the Secretary to the Government of India, Ministry 
of Commerce, New Delhi. 

(iii) Government Resolution No. 15(1)-Tar /66, dated the 
19th November, 1966. 

(Iv) Statement showing the reasons why the documents 
mentioned at (i) to (iii) above could not be laid on the 
Table within the period prescribed in the said section~ 

("1) A copy of Notification S.R.O. No. 403/66 published in 
Kerata Gazette dated' the 18th October, 1966, making 
certain amendment to the Kerala Land Assignment 
Rules, 1964, under sub-section (3) of section 7 of the 
Kerala Government Land Assignment Act, 1960. read 
with clause (c) (iv) of the Proclamation dated the 
24th· March, 1965, issued by the Vice-President, discharg-
ing the functions of the President, in relation to ~ 
State of Kerala. . < 

[p.T.OJ 



5. Statemem hy MiDiater 
The Minister of Home Affairs made a statement regarding 

detention of Jagatguru. Shankaracharya Swami Niranjan Dev Tiratb. 
of Puri at Delhi. 
6. Opiaions on Bill 

Sardar Amar Singh Saigal laid on the Table Paper No. IV to 
the Bill to provide for the better administration of Sikh Gurdwaras 
situated in different States of Indian Union and for inquiries into 
matters connected therewith which was circulated for the purpose 
of eliciting opinion thereon by the direction of the House on the 
3rd September, 1965. 

7. Goverameat BiI ...... Paaed 

(i) The Kerala Appropriation (No.3) Bill. 1966. 

The motion for consideration of the Bill was moved by Shri LaUt 
Narayan Mishra. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted .. 

Clause I, the Enacting Fonnula and the Long Title were al80 
adopted; 

The motion that the Bill be passed was moved by Shri LaUt 
Narayan Mishra. 

The motion was adopted and the Bill was passed. 

(ii) The Kera.la Appropriation (1'!0. 4) Bill. 1966. 

The motion for consideration of the Bill was moved by Shri Lalit 
Narayan Mishra. 

The motion for consideration was adopted and clause-by-clause 
copsideration was taken up. 

Clauses 2 and 3 and the Schedule were ~opted. 

Clause I, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed wit moved I by Shri LalIt 
N~ay~ Mishra. 

.The motion was adopted and the Bill was passed. 



(iii) The '.f{erala Appropriation (No.5) Bill, 1966. 
The motion for consideration of the Bill was moved by Shri Lalit 

Narayan Mishra. ' 

The motion 'fOl' consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were a180 
adopted. 

The motion that the Bill be passed was moved by Shri Lalit 
Narayan Mishra. 

The motion was adopted and the Bill was passed. 

8. MotiOD ~I .... ...:.1 
Shri G. S. Pathak moved the following motion:-

"That the debate on'the motions 'That the Bill further to amend 
the Constitution of India, be taken into consideration' 
and 'That the Bill further to amend the' Representation 
of the People Act, 1950, and the Representation of the 
People Act, 1951, as reported by the Joint Committee, be 
taken into consideration' which was adjourned oil the 
15th November, 1966, be resumed now." 

The motion was adopted. 

9. Goftmmellit Bills 
(i) The Constitution (Twenty-firtrt Amendment) Bill, 1966-

PASSED. 

(ii) The Representation of the PeopZe (Amendment) BiU, 1966, 
as reported by the Joint Committee-UNDER CONSIDE-
RATION. 

Shri G. S. Pathak replied to the Cbmbined debate on the motions 
for consideration of the Bills moved on the 8th November, 1966 and 
the aIn.endment for recommitting the Representation of the People 
(Amendment) Bill, 1966 to the Joint Committee, moved on the 9th 
November, 1966. 

(a) On the motion for consideration of the Constitution (Twenty-
first Amendment) Bill, 1966, the House divided, Ayes 266; Noes 5. The 
motion was adopted by a majority of the total membership of the 

{p.T.O. 
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House and by a majority ot not lell than. twa-thirds of the mem.bers 
present and voting. 

Clause-by-clause consideration of the Constitution (Tw'enty-ftnt 
Amendment) Bill, 1966, was then taken up. . 

On the motion for adoption of Clause 2, the House divided, Ayes 
269; Noes 2. 

Clause 2 was adopted by a majority of the total membership of 
the House and by a majority of not leas than tw.thirds of the mem-
bers present and voting. 

An amendment to Clause 1 was adopted. 

Clause 1, as amended, was adopted. 

The Enacting Formula and the Long 'ntle were adopted. 

The motion that the BilL as amended, be passed was mG\Ied by 
Shri G. S. Pathak. 

On the motion the House divided, AyeS 272: N08I Nil. 

The motion was adopted by a majority elf. the total membership 
of the House and by a majority of not less than two-thirds of the 
members present and voting and the Bill, 88 amended. wu passed. 

(b) The amendment for recommittiDg the Repreaeatation of the 
People (Amendment) Bill, 1886 to the Joint Committee moved by 
Shri M. Muhammad Ismail was negatived. 

The motion for consideration o'f the Representation of the People 
(Amendment) am, 1966, as reported by the JoiDt Committee, wu 
adopted and clause-by-clause considenation was taken up. 

Clause 2 was adopted. 

On an amendment to Clause 3 moved by Shri Hart Vishnu Xamath 
the House divided, Ayes t; Noes 82. TIle ... nc:lmeDt was accordingly 
negatived. 

Clauses 3 110 19 were '8dopted. 

Consideration of Clause 20 was taken up but not eoDCluded. . 
(Lot Sabha adjourned till 11 A.M. OIl Wedneaday, the 23nt Xovember, 

1968). 

23M 
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. Wedneldllt/, November 23, 1966/Agrahayana 2, 1888 (Saka) 

No. 570 

Starred. Question Nos. 451,452 and 454--457 were orally answered. 
Replies to· remaining quesUons were laid on the Table. . 

2.· UDltMred qaesa.u 

Replies to Unstarred Question Nos. 2088-2103 and 2105-2245 
were laid on the Table. 

3. 'SIlort NOtice QuestioD 

Short Notice Question No. 3 addressed to the Minister of 
Petrole.uIn and Chemicals regarding Foreign Private Capital for 
Fertilizer Industry was orally answered and supplementaries ques-
tions were also answered thereon. 

4. Papers laid _ the Table 

The following papers were laid on the Table:-

(1) A coPy of the Report of the Committee on the Indian 
'. F~reign Semce. 

(~ A eopy of Notification No. S.O. 3460 published in Gazette 
-of India dated the 11th November. 1966; making certain 
amendment to the Second Schedule to the 'Indian Tariff 
Act, 1934, under sub-sectian (2) of section 4A of the 
~id Act. 

[P.T.O. 



(3) A statement indicating the action taken or proposed to be 
, ./"'""taken by the Government of India on the Conventions 
l/" and Recommendations adopted at the 49th Bession of 

the International Labour Conference' held at Geneva 
in June, 1965. 

(4) A copy of the Personal IJ.ljuries (Compensation Insur-
ance) Fifth Amendment Scheme, 1966, published in 
Notification No. S.O. 3342 in Gazette of India dated the 
5th November, 1966, under section 24 of the Personal 
Injuries (Compensation Insurance) Act, 1965. 

(5) A copy of the Andhra Pradesh Coal Mines Bonus (Second 
Amendment) Scheme, 1966, published in Notification 
No. G.S.R. 1540 in Gazette of India dated the 
8th October, 1966, as corrected by Notification Na. 
G.S.R. 1703 published 'in Gazette of India dated the 
17th October, 1966, under section 7A of the Coal Mines 
Provident Fund and Bonus Schemes Act, 1948. 

(6) A copy of the Metalliferous Mines (Second Amendment) 
Regulations, 1966, published in Notification No. G.S.R. 
1701 in Gazette of India dated the 5th November, 1966, 
under sub-section (7) of section 59 of the Mines Act, 
1952. 

• (7) A copy each of the following Notifications under sub-!ec-
tion (3) of section 191 of the Delhi Land Reforms Act, 
1954:-

(i) The Delhi Land Reforms (Amendment) Rules, 1966 
published in Notification No. F(4) !L.R.O./IM6 in 
Delhi Gazette dated the 30th June, 1966. 

(ii) The Delhi Land Reforms (Amendment) Rules, 1966 
published in Notification No. F. (3) /L.R.O./M in 
Delhi Gazett~ dated the 8th July, 1966. 

(8) A copy of Notification S.R.O. No. 416/66 published in 
Kerala Gazette dated the 1st November, 1966, under 
sub-section (3) of section 62 of the KeraIa Prohibition 
Act, 1950, read with clause (c) (iv) of the Proclamation 
dated the 24th March, 1965, issued by the Vice-President, 
discharging the functions of the President, in relation 
to the State of Kerala. ' 

·The notifications were previously laid on the Table on the 24th Aquat, 
1986 and were re-laid under Rule 234(2) of the Rules of procedure. 



(9) A copy each of the following N o~cations under sub-sec-
tion (2) of section 3 of the All India Services Act, 1951:-

(i) The Indian Forest Service (Fixation of Cadre Strength) 
. Regulations, ]966, published in Notification No. G.S.R. 

1672 in Gazette of India dated the 31st October, 1966. 

(11) The Indian Forest Service (Fixation of Cadre Strength) 
Amendment Regulations, 1966, published in Notifica-
tion No. G.S.R. 1673 in Gazette of India dated the 
31st October; 1966. 

5. IDtimatioD Be: Release of Members 

The Speaker informed the House of a communication, dated the 
22nd Novem'ber, 1966 from the Sub-Divisional Mag'lstrate, New 
Delhi, intimating that Dr. Rani Manohar Lohia and Shri Mani Ram 
Bagri, Members, Lok Sabha, arrested on the night of the 15/16th 
November, 1966 and 17th November, 1966, respectively, were dis-
charged and consequently released in the evening of the 22nd 
November, 1966, as it was found that at present there was no appre-
hension of breach of peace at their hands. 

6. Report of the Buies Committee 

Shri S. V. Krishnamoorthy Rao laid on the Table under sub-rule 
(1) of rule 331 of the Rules of Procedure and Conduct of Business 
in Lok Sabha, the Fourth Report of the Rules Committee. 

7. Report of Committee on Private Members' Bills and Resolutions 

Shri S. V. Krishnamoorthy Rao presented. the Ninety-ninth 
Report of the Committee on Private Members' Bills and Resolutions. 

8. Govemment Bills-Introduced 

(1) The Appropriation (No.4) Bill, 1966. 

(2) The Appropriation (No.5) Bill, 1966. 

9. Governmeat Bill-Under Consideration 

The Representation of the People (Amendment) Bin, 1966, ·as 
reported by the Joint Committee. 

Clause-by-clause consideration of the Bill continued.. 
Clauses 21 to 37, 39 to 42, 45 to 49, 51 to 53 and 55 to 63 were 

adopted. 

Clauses 38, 43, 44, 50 and 54 were adopted, as amended. 
(p.T.O. 



Clause 1 was adopted. 
Consideration of Clause 20 was taken up but not concluded. 

J.9. lie .. 
Shri Harish Chandra Mathur moved the following motion:-

"That the student unrest and trouble in rec~t months be 
taken into c.onsideration." 

Two substitute motions were moved.' by Sarvuhri Prakash Vir 
Shastri and Vishwa Nath Pandey. 

The following members took part in the debate:-
(1) Sbri N. G. Ranga 
(2) Shrimati &nu Chakravartty 
(3) Shri P. R. Chakraverti 
(4) Shri Diwan Chand Sharma 
(5) Shri Yashpal Singh 
(6) Shri Prakash Vir Shastri . 
(7) Shr.i R. K. Khadilkar (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 24th Novem-
ber, 1966). 

,.' .... 
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BULLETIN-PART I 

[Brief Record of Proceedings] 

Thuradlzll, November 24, 1966/AgrGM1/GnCI 3, 1888 (S.) 

No.S'll 

1. Starred QUeitlaDi 

Starred Question Nos. 481--483, 485, 487 and 506 were oraD,. 
8DSWered. Replies to remaining questions were laid on the Table. 

2. Unltarred Questions 

Replies to Unstarred Question Nos. 2246-2334, 2338--2339 and 
2341-2343 were laid on the Table. 

A statement by the Deputy Minister in the Ministry of Finance 
correcting the reply given o~ the 9th December, 1965 to Unstarred 
Question No. 2171 regarding Scheduled Castes and Scheduled Tribes 
employees in the Office of Accountant General, Orissa at Bhubanesh-
war was also laid on the Table. 

3. Gallin, Attention to Matter of Ur,eDt Public Importance 

Shri Indrajit Gupta called the attention of the Minister of Finance 
to the proposed token strike by the employees of the Life Insurance 
Corporation on the 25th November, 1968. ' 

The Minister of Finance made a statement in regard thereto. 

4. Papen laid on the Table 

The following papers were laid on the Table:-
(1). A statement on the suggestions for economy made by 

Shri Harish Chandra Mathur in pursuance of an under-
taking given by the Minister of Finance on the 10th 
November, 1966 in reply to a Supplementary on Starred 
Question No. 211. 

[p.T.O. 



(2) A copy each of the following Notifications making certain 
amendments to the Jenmikaram Payment (Abolition) 
Rules, 1961, under sub-section (5) of section 24 of the 
Jenmikaram Payment (Abolition) Act, 1960, read with 
clause (c) (iv) of the Pro~lamation dated the 24th March, 
1965, issued by the Viee-President, discharging the 
functions of the President, in relation to the State of 
Kerala:-

(i) S.R.O. No. 87/66 published in Kerala Gazette dated the 
1st March, 1966. 

(Ii) S.IlO. No. 226/86 published in Kerala Gazette dated the 
7th June, 1966. 

(3) A copy each of the following Notifications making certain 
amendments to the Kerala Land Reforms (Tenancy) 
Rules, 1964, under section 130 of the Kerala Land Be-
fanna Act, 1963, read ,with clause (e) (Iv) of the 
Proclamation dated the 24th March, 1~, issued by the 
Vice-President, discharging the functions of the Presi-
dent, in relation to the State of Kerala:-

0) S.R.O. No. 293/66 published in Kerala Gazette dated the 
9th August, 1966. 

Ui) S.R.O. No. 325/66 published in Kerala' Gazette dated the 
8th September, 1966. 

") A statement showing the reasons for delay in laying the 
Notifications mentioned at items (2) and (3) above. 

(5) A copy of Noiift.eation No., G.S.R. 1756 published in Gazette 
of India dated the 11th November, 1966, under section 
189 of the Customs Act; :1962. 

(6) A copy each of the foll6wil'lg Notifi~tions making oerta1n 
amendments to the Kerala General Sales Tax Rules, 
1983, under sub-section (3) of section 57 of the Kerala 
General Sales Tax Act, 1963, read with clause (c:)(tv) 
of the P!o~lamation dated the 24th March, 1965, i~sued 
by the Vice-President, discharging thefurictions of the 
President, in-relation to the State of KeniJa:~ . 

,-(i) S.ao. No. -34/66 pubUshed in Keral~ Gazette dated the 
8th Februaty, 1966-

(it) S.R.O. No. 78/66 publisbed in Kerala Gazette dated the 
25th February, 1966. 
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~7,~ A. statement showing the reasons for delay in layinf the 
Notifications mentioned at item (6) above. . . 

f8) A. cow each of the following Notifications Wldersub-sec-
tion (2) of section 9 of the Kerala Stamp Ad, 1959, read 
with. clause (c)(iv) of the Proclamation dated the 
Uth March, 1965, issued by the Vice-President, discharg-

. fng the functions of the PreSident, in relation to the 
State of Kerala:-

(1) S.R.O. No. 217/65 published in Kerala Gazette dated the 
25th May, 1965. 

OJ} 8.&0. No. 248/65 published in Kerala Gazette dated the 
15th June, 1965. 

·.(Ui) SAO. No. 253/65 published in Kerala Gazette dated. the 
. 15th June, 1965. 

(Iv) S.R.O. No. 255/65 published in Kerala Gazette dated the 
15th June, 1965. 

(v) S.R.D. No. 311/65 published in Kerala Gazette .dated the 
10th August, 1965. 

(vi) S.R.D. No. 312/65 published in Kerala Gazette dated the 
lOth August, 1965. 

(vii) S.R.D. No. 31./65 published in Kerala Gazette dated the 
.6th September, 1965. 

(9) A copy each of the following NotiAcations 'under su~' 
section (3) of section 69 of the Kerala Stamp Act. 1959, 
read with clause (c) (iv) of the Proclamation dated. the 
24th March, 1965. issued by the Vice-President, diS-
charging the functions of the President, in relation' to 
the State 9f Kerala:-

(1) S.R.D. No. 282/65 published in Kerala Gazette dateclthe 
.13th July, 1965, making certain amendment to the 
Kerala Manufacture and Sale of Stamp Rules, 1960. 

(if) S.R.O. No. 309/65 published in .Kerala Gazette dated the 
10th August, 1965, making certain amendment to the 
Kerala MaDufaeture and Sale of Stamp Rules. 1960. 

(iU) S.B.O. No. 297/65 published in KeralaGazette dated the 
27th July, 1965, making certain amendment to the 
Keraia Stamp Rules, 1960. 
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(10) A statement showing reasons for delay in laying the 
Notifications mentioned at items (8) and (9) above. 

(11) A copy of Notification No. G.O. MS. 770/66/HLD pub-
lished in Kerala Gazette dated the 1st November, 1966, 
under sub-section (2) of section 6 of the Guruvayoor 
Township Act, 1961, read with clause (c) (iv) of the 
Proclamation dated the 24th March, 1965, issued by the 
Vice-President, discharging the functions of the Presi-
dent, in relation to the State of Kerala. 

'5. Resolution Be: Removal of the Speaker from Oftlce 

Shri Madhu Limaye moved a motion for leave to move a resolu-
tion for the remOV'al of the Speaker from oftlce. 

The Deputy Speaker asked those members who were in favour 
of leave being granted to rise in their places. As less than ftfty 
members rose, the Deputy Speaker informed that the member did 
not have the leave of the House. 

6. Government BiU-lntroduced 

The Indian Tariff (Second Amendment) Bill, 1968. 

7. Government Bills-Passed 

(i) The Appropriation (No.4) Bill, 1966. 

The motion· for consideration of the Bill was moved by Shrl 
Sachindra Cbaudhwi. 

The motion for consideration was adopted and clau.se-by-elause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Sachindra 
Chaudhurl. 

The motion was adopted and the Bill was passed. 

(Ii) The Appropriation (No.5) Bill, 1966. 

The motion for consideration of the Bill was moved, by Shri 
Sachindra Chaudhuri. 

The motion for consideration was adopted and clause-by..clause 
consideration was taken up. 



Clauses 2 and 3 and the 8chedule were adopted. 

Clause 1, the Enacting Formllla and the lADe' ntle were- also 
adopted. 

The motion that the Bill be passed was moved by Sbri Sachindra 
Chaudhuri. 

The motion was adopted awl the BiU waa. pused.. 
8. Motion 

8hri Prabhu Dayal Himatsingka moved the following motion:-
"TJaU House resolves that in pursuance of aub-lection (4) of 

section 324 of the Companies Act, 1956, the following 
modification be made in the draft NotifteattOl'l' pPOpCISed 
to be issued under sub-section (1) of section 324 of the 
said Act, laid on the Table on the 1st November, 1986, 
namely:-

for "the 1st January, 1967" substitute .. the 2nd April, 1187" 
This House recommends to Rajya 8abha that Kajya Sabha do 

concur in this resolution.' 
The following members took part in the debate:-

(1) Shri Indrajit Gupta 
(2) 8hri Kamalnayan Bajaj 
(3) 8hri D. D. Puri 
(4) 8hri 8urendranath Dwivedy 
(5) 8hri G. N. Dixit 
(6) 8hri Ramchandra Vithal Bade 
(7) 8hri C. K. Bhattacharyya 
(8) 8hri' Madhu Limaye 
(9) 8hrimati Renu Chakravartty 

(10) Panc1it Jwala Prasad Jyotishi 
IOn. • motion moved by Shri Had Vishnu Kamath, that the 

debate on the Motion be adjourned, the House dtvlded, 
Ayes 19; Noes 58. The motion moved by Shri Hari 
Vishnu Kamath was accordingly negatived]. 

(11) Shri G. 8. Pathak. 
Shri Prabhu Dayal Himatsingka replied to the debate. 

On the motion the House divided, Ayes 60; Noes 17. The motion 
was accordingly adopted. 
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9. Motion under Bule 388 

Shp G. S. Pathak moved the following motion:-
"That rule 338 of the Rules of Procedure and Conduct of 

Business in Lok Sabha in its application to amendment 
No. 63 to the Representation of the People (Amend-
ment) Bill, 1966, adopted by the House on the 
23rd November, 1966, be suspended." 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Kunwar Krishna Verma (Speech unfinished). 

The discussion was not concluded. 

10. Motion 

Discussion on the following motion and the substitute motions 
. thereto moved on the 23rd November, 1966, continued:-

"That the student unrest and trouble in recent months be 
taken into consideration." 

The following members took part in the debate:-
(1) Shri R. K. Khadilkar 
(2) H. H. Maharaja Dr. Karni. Singhji of Bikaner 
(3) Shri Bakar Ali Mirza 
(4) Shri J. B. Kripalani 
(5) Shrimati Renuka Ray 
(6) Shrimati Sharda Mukerjee 
(7) Dr. Ram Manohar Lohia 
(8) Shri Arun Chandra GOOa 
(9) Shri R. Umanath (Speech unfinished). 

The discussion was not concluded . 

. (Lok Sabha adjourned till 11 A.M. on Friday, the 25th November, 
.1966). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, November 25, 1986/ AgrahCl'flGncI 4, 1888 (Saka) 

No. 572 

1. Starred QuestiODl 

Starred Question Nos. 511-518 were orally answered. Repliesto 
remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question N.os. 2544-2709 were laid em -the 
Table. 

S. Calling Attention to Matter of Urgent Public Importance-

Shri Madhu Limaye called the attention of the Minister of Com-
merce to the threatE:ned closure of textile mills d1:le to non-availability 
of cotton. 

The Minister of Commerce made a statement in regard thereto. 

4.- Papen laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report of the Cement Corpora-

tion of India Limited, New Delhi for the year 1965-
66, along with the Audited ACcounts and'the com-
ments of the Comptroller and Auditor General 
tbereon, under sub-section (1) of sectfon 819A of 
the Companies Act, 1956. 

,(ii) Review lay the Government on the working of the 
above- Company. 
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(2) A copy of the Export of Coir Yarn (Inspection) Amend-
ment Rules, 1966, published in Notification No. S.O. 339i 
in Gazette of India dated the 4th November, 1966, under 
sub-section (3) of section 17 of the Export (Quality 
Control and Inspection) Act, 1963. 

(3) A copy of Notification No. S.O. 3340 published in Gazette 
of India dated the 5th November, 1966, under sub-
section (1) of section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957, rescinding 
Notification No. S.O. 329 published in Gazette of India 
dated the 30th January, 1965. 

(4) A copy of the Central Silk Board (Research and Service 
Stations) Consolidated Recruitment Rules, ·1966, pub-
lished in Notification No: G.S.R. 1311 in Gazette of India 
dated the 27th August, 1966, under' sub-section (3) of 
section 13 of the Central Silk Board Act, 1948. 

5. Minutes of Estunates Committee-Laid on th" Table 

(i) The Minutes of the sitting of the Estimates Committee relat-
ing to their Eighty-second, Eighty-third, Hundredth, Hundred-first 
and Hundred-second Reports on the Ministry of Education (Uni-
versity Grants Commission and Central University), were laid on 
the Table. 

(ii) The Minutes of the sittings of the Estimates Committee 
relating to their Ninety-first Report on the Ministry of Railways 
(South Eastern Railway), were laid on the Table. 

(iii) The Minutes of the sittings of the Estimates Committee 
relating to their Ninety-eighth and Ninety-ninth Reports on the 
Ministry of Food, Agriculture, Community Development and Co-ope-
ration (Department of Community Development), were laid on the 
Table. 

6. Messages from Rajy. Sabha 

Secretary reported the following messages from Rajya Sabha:-

(0 That at its sitting held on the 22nd November, 1966, Rajya 
Sabha agreed without any amendment to the Companies 
(Amendment) Bill, .1966, passed by Lok Sabha on the 
8th November, 1966. 
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(li) That at its sitting held on the 22nd November, 1966, Rajya 
Sabha agreed without any amendment to the Metal 
Corporation of India (Acquisition of Undertaking) Bill, 
1966, passed by Lok Sabha on the 14th November, 1966. 

(iii) That at its sitting held on the 23rd November, 1966, Rajya 
Sabha agreed without any amendment to the Companies 
(Second Amendment) Bill, 1966, passed by Lok Sabha 
on the 14th November, 1966. 

(iv) That at its sitting held on the 23rd November, 1966, Rajya 
Sabha agreed without any amendment to the Delhi 
.Municipal Corporation (Validation of Electricity Tax) 
Bill, 1966, passed by Lok Sabha on the 8th November, 
1966. 

7. Reports of Estimates Committee 

Shri Arun Chandra Guha presented the following Reports of the 
Estimates Committee:-

(i) Eighty-fourth Report on action taken by Government on 
the recommendations contained in the Forty-fourth 
Report of the Estimates Committee on the Ministry of 
Railways-Chittaranjan Locomotive Works; and 

(U) Eighty-fifth Report on action taken by Government on the 
recommendations contained in the Forty-fifth Report of 
the Estimates Committee on the Ministry of Railways-
Integral Coach Factory. 

8. Report of Public Accounts Committee 
Shri R. R. Morarka presented the Sixty-second Report of the 

Public Accounts Committee on Appropriation Accounts (Civil), 
1964-65, Audit Report (Civil), 1966 and Audit Report (Commercial), 
1966 relating to the Ministries of Health and Family Planning, Home 
Mairs, Information and Broa~sting, Irrigation and Power, Labour, 
Employment and Rehabilitation and Mines and Metals. 

9. Report of Committee on Absence of Members 

8hri R. K. Khadilkar presented the Nineteenth Report of the 
Committee on Absence of Members from the Sittings ot the House. 
10. Statement re: Government Business 

The Leader of the House made a statement regarding Govern-
ment business for the week commencing the 29th November, 1966. 

[p.T.C. 
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11. Goftnllllellt Bill-lBtrottaeed 

The Constitu.ti~ (Twenty-third Amendmem) Bill, 1966. 
The motion. for leave to introduce the Bill moved by Shri Y. B. 

Chavan was opposed. On the motion the House divided, Ayes 101; 
Noes 21. The motion was accordingly adopted and the Bill was 
introduced. 

12. flovemment BUI-Passed 

V The RepreBentation of the People (Ammdment) BiU, 1966, as 
reported by the J oin.t Committee. 

DillCussion on the following motion moved by Sh.rt G. S. Pathak 
on the 24th November, 1966, contlnued:-

"That rule 338 of the Rules of" Procedure- and Conduct of :Busi-
ness in· Lok Sabha in its application to amendment No. 
63 to the Representation of the People (Amendment) 
Bill, 1966, adopted by the House on the 23rd November, 
1966, be suspended." 

The following members took part in, the deDate:-
(1) Shri Kunwar Krishna Verma 
(2) Shri Madhu Limaye 
(3) Shri Hari Vishnu Kamath 
(4) Dr. L. M. Singbvi 
(5) Shri Diwan Chand Shanria 
(6) Shri C. R. Pattabhi Rama~ 

On the motion the House divided, Ayf!S 74; Noes 9. The motion 
was accordingly adopted. 

Shri C. R. Pattabhi Raman then moved the following metion.:-

"That the decision of the House adopting amendment No. 83 to 
the Representation of the People (Amendment) :Bill, 
1966, be rescinded." 

The motion was adopted. 

Clause-by-clause consideration of the BtU eoatlnued. 

On file amendment No. '72 to Clause 20 moved' by Shri' Harl Vishnu 
Kamath, the House divided, A'1fJ8 7~ Noes sa. The- amendment was 
accordingly negatived. ' 



Three amendments to Cla~ 20 w:ere. adopted .. 
Clause 20 was adopted, as amended. 

The Enacting Formula and the Long Title were -adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri C. R. Pattabhi Raman. 

The motion was adopt~d and the Blll, as amended, was' passed. 

13. Government Bill-Under eo'Dll.eI'atloa 

The Preventive Detention (Continuance) Bill, 198ft 

Discussion on the motion for consideration of the 8UI and the 
amendments thereto moved on the iIst ·~ovember. 1966, CC).Qtinued. 

The follOWing memberS took part in .the debate:-
(1) Shri.(L H .. Mohammad Koya 

(2) Shri Sheo Nuain 
.. '11Ie cU.,cuuion w.,. not concluded. 

f., . 

til ;1IMi_,1Ie: liiaeiy-aiDth &aport of Coau.'~tee .. i'rivate Mem-
';" "tRiaT.BiIIs IIDd- :aellObdiaDt 

Shri A Shanker Aiva moved the following motion:-

"That this House agrees with the Ninety-ninth Report of the 
. . <:!eimnlttee oft Private Members' Bills and Resolutions 

presented to the House on the 23rd November, 1886." 

'l1le IDCltien was adopted. 
''!,. ",'I. l' 

15. PrIvate Member's ~solution-WithdraWJl 
Shri Sinhasan Singh concluded his speech on the following Res0-

lution moved by him on the 10th November, 1966:-

. 'Orhis House is of opinion that the recommendations made by 
the Administrative Reforms Commission in its interim 
report, which was laid on the Table of the House on the 
1st November, 1966, be adopted by the Government in itl 
entirety and necessary steps taken to enact a law accord .. 
ingly to implement the said recommendations expedi. 
tiously." .. 

An amendment was moved by Shrl Bibhuti Mishra. 
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The following members took part in the debate:-
(1) Dr. L. M. Singhvi 
(2) Shri Amar Nath Vidyalankar 
(3) 8hri Peter Alvares 
(4) Shri Bibhuti MiJhra 
(5) Shri Yashpal Singh 
(6) Shri Harish Chandra Heda 

. (7) 8hri 8. N. Chaturvedi 
(8) Shri R. S. Pandey 
(9) Shri Ramchandra Vithal Bade 

(10) Shri Y. B. Chavan 

Shri Sinhasan Singh replied to the debate. 

The amendment was negatived. 

The Resolution was withdrawn by leave of the House. 

16. Private Member's Resolution-UDder cOnsideration 

Shri Peter Alvares moved the following Resoh.t1on:-

"This House is of opinion thattbe foreign aid component" of 
the Fourth Plan Resources is of such dimensions and 
character as to jeopardise its success and recommends to 
Government to take steps to reduce to a minimum depen-
dancy of the Fourth Plan on foreign aid." . 

His speech was not concluded. .' (Lot Sabha adjourned till 11 A.Moon Tuesday, the 29th Novem-
ber; 1968). 

S. L. SHAKDHER, 
Secretary. 
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WK··SABRA 

BULLETIN-PART I 
[Brief Record of Proceed.inp] 

Tuesday. November 29, 1966IAgrahayana 8, 1888 (Saka) 

No: 573 
1. .Star.red Questions 

Starred Question Nos. 541-549 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. -UMtured Questions 
Replies to Unstarred Question Nos. 2710-2806 and 2806-A to 

2806-D'·were laid on the Table. 

3. Calling Attention to Matters of Urgent Public Importance 
(i) Shrimati Tarkeshwari Sinha called the attention of the Minister 

of Food, Agriculture, Community Development and Co-operation to 
the reported likelihood of suspension of U.S. grain shipments. 

The Minister of Food, Agriculture, Community Development and 
Co-operation made a statement in regard thereto. 

*(ii). Shri Mani Ram Bagri called the attention of the Minister 
of Food, Agriculture, Community Development and Co-operation to 
the 'Bihar Chief Minister's statement that the Central Government 
was responsible for wide-spread starvatiQn conditions in Bihar. 

The Minister of Food, Agriculture, Community Development and 
Co-operation . made a statement in regard thereto. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(l) A copy each of the following Notifications uDder sub-
section (6) of section 3 of the Essenti~l Commodities 
Act, 1955:-

(i) G.S.R. 1761 published in Gazette of India dated the 
18th November, 1966. 

o 

·Was taken up at 6-10 P.M. 
'[p.T.D. 
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(ii) The West Bengal Husking Machines (Control of Opera-
tion) Order, 1966, published in Notification No. G.S.R. 
1762 in Gazette of India dated the 18th November, 1966. 

(iii) The Maize Zone (Movement Control) Order, 1966, pub-
lished in Notification No. G.S.R. 1763 in Gazette of 
India dated the 19th November, 1966. 

(iv) The Imported Foodgrains (Prohibition of Unauthorised 
Sale) Amendment Order, 1966, published in Notifica-
tion No. G.S.R. 1806 in Gazette of India dated the 
26th November, 1966. 

(2) A copy each of the following Notifications making certain 
amendments to the Kerala Motor Vehicles Rules, 1961, 
under sub-section (3) of section 133 of the Motor Vehicles 
Act, 1939, read with clause (c) (iv) of the Proclamation 
dated the 24th March, 1965, issued by the Vice-President, 
discharging the functions of the President, in relation to 
the State of Ke'rala:-

(i) S.RO. No. 413/66 published in Kerala Gazette dated the 
1st November, 1966. 

(li) S.R.O. No. 414/66 published in Kerala Gazette dated the 
1st November, 1966. 

Vt3) A copy of Report o~ the Committee on Broadcasting and 
Information Media on Documentary Films and News 

. ./' Reels. 
l./""" (4) A copy of Report of the Committee on Broadcasting and 

Information Media on Advertising and Visual Publicity. 
; 

(5) A copy of Annual Report (Part II) of the Registrar of 
Newspapers for India for the year 1966. 

(6) A statement showing further decisions taken on the recom-
mendations of the Committee on Broadcasting and 
Information Media relating to Radio and Television upto 
1st November, 1966. 

(7) A copy of the Annual Report of the Indian Central Spices 
and Cashewnut Committee for the year 1964-65 (Hindi 
version). ' 

5. MInutes of Committee on Government Assurances-Laid on the 
TaWe 

The Minutes of the Twenty-eighth and Twenty-ninth Sittings of 
the Committee on Government Assurances held on the 24th and 
25th November, 1966, respectively, were laid on the, Table. 
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6. Messages hom Rajy. s.bh. 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 24th November, 1966, Rajya 
Sabha agreed to the amendments made by Lok Sabha in 
the Jawaharlal Nehru University Bill, 1966, on the 
16th November, 1966. 

Oi) That at its sitting held on the 24th November, 1966, Rajya 
Sabha agreed without any amendment ~o the Employees' 
State Insurance (Amendment) Bill, 1966, passed by Lok 
Sabha on the 15th November, 1966. 

(iii) That at its sitting held on the 22nd November, 1966, Rajya 
Sabha passed the Post-Graduate Institute of Medical 
Education and Research, Chandigarh, Bill, 1966. 

7. Bill passed by Rajya Sabha-Laid on the T.ble 

Secretary laid on the Table a copy of the Post-Graduate Institute 
of Medical Education and Research, Chandigarh, Bill, 1966, as passed 
by Rajya Sabha. 

8. Report of Estimates Committee 

Shri C. M. Kedaria presented the Hundred and Ninth Report of 
the Estimates Committee on action t8ken by Government on the 
recommendations contained in the Sixty-sixth Report of the Esti-
mates Committee on the erstwhile Ministry of Labour and 
Employment-Dock Labour Boards of Calcutta, Madras and Bombay. 

9. Report of Public Accounts Committee 

Shri R. R. Morarka presented the Sixty-third Report of the Public 
Accounts Committee on Appropriation Accounts (Civil), 1964-65, 
Audit Report (Civil), 1966 and Audit Report (Commercial), 1966 
relating to the Ministries of Transport and Aviation (Department of 
Transport and Shipping) and Works, Housing and Urban 
Development. 

10. Statement by Minister 
The Deputy Minister of Food, Agriculture, Community Develop-

ment and Co-operation made a statement correcting the answer given 
on the 15th November, 1966 to Starred Question No. 298 py Shri M. L. 
Dwivedi and others regarding Super Bazars in Delhi and other places. 

[p.T.O. 



11. Government Bills-Passed 

(i) ThA? Preventive Detention (C07J.tinuance) Bill, 1966. 
Discussion on the motion for consideration of the Bill and the 

amendments thereto moved on the 21st November,1986, continued. 

Thee following members took .part in the deRte:-
(1) Shri R. Umanath 
(2) Shri Vishwa Nath Pandey 
(3) Shri S. M. Banerjee 
(4) Shri C. R. Basappa 
(5) Pandit Jwala Prasad Jyotishi 
(6) Shri C. K. Bhattacharyya 
(7) Shri Tulshidas Jadhav 
(8) Dr. L. M. Singhvi 

Shri Y. B. Chavan replied to the debate. 

On the amendment for clreulation of the. Bill for. the purpose of 
·-eliciting opinion thereon by the 2nd December, 1966, moved by 
Shri Vishwa Nath Pandey, the House divided, Ayes 25; Noes 81. The 
amendment was accordingly negatived. . 

The amendment for circulation of the 'Bill for' the purpose of 
eliciting opinion thereon b,v the 30th .November, 1966,movecl by 
Shri S. M. Banerjee, wasb8rred. 

On the motion for consideration the House divided, Ayes 77; Noes 
28. The motion for consideration was accordingly adopted and 
clause-by-clause consideration was taken up. 

Clause 2 was adopted. 

Clause 1, the Enacting -Formula and·the long Title were ·also 
adopted. 

The motion that the Bill be passed was moved by· 8hli Y. B . 
. Cba.van. 

The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri Sarjoo Pandey 
(3) Shri Madhu Limaye 
(.) ·8hri N. C. Chatterjee 
(5) Shri M. P. Shinkre 
(6) Sbri Y. B. Chavan 



On the motion that the Bill be passed, the House divided, Ayes 90; 
Noes 31. The motion was accordingly adopted and the Bill was 
passed. 

(ii) The Produce Cess (Amendment) Bill, 1966. 
The motion for consideration of the Bill was moved by 

Shri Shyam Dhar Misra. 

An amendment for circulation of the Bill for the purpose of elicit~ 
ing opinion thereon by the 1st December, 1966, was moved by 
Shri Vishwa Nath Pandey. 

The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri Vishwa Nath Pandey 
(3) Shri N. Sreekantan Nair 
(4) Shri Narendrasingh Mahida 

\ (5) Shri C. H. Mohammad Koya 
(6) Shri Sinhasan Singh 
(7) Shri Sarjoo Pandey 
(8) Dr. L. M. Singhvi 
(9) Shri V. B. Gandhi. 

Shri Shyam Dhar Misra replied to the debate. 

The amendment moved by Shri Vishwa Nath Pandey was 
negatived. 

The motion for consideration was adopted and claus~by-clause 
consideration was taken up. 

Clauses 2 to 6 were adopted. 

Clause 1, the Enacting Formula and the Long Title were allo 
adopted. 

The motion that the Bill be passed was moved by Shri Shyam 
Dhar Misra. 

The following members took part in thedebate:-
(1) Shri Ananda Nambiar 
(2) Shri N. Sreekantan Nair 
(3) Shri Shyam Dhar Misra \ 

The motion was adopted and the Bill was passed. 
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12. Gov.arament Bi~U""'.r cQn ..... Uon 
The Police Forces (Restriction of Rights) Bm, 1966, as paaeecI by 

Rajya Sabha 
The motion fOf (lonsideration of the Bill, as pa~ by lQjya 

Sabha, was moved by Shri Y. B. Chavan. 

Sari. M. P. Shinkre toqk part in the debate. IUs speech wa, not 
c:~clud.ed. 

The discussion was not concluded. 

13. Motion 

Discussion on the following motion and the substitute motions 
thereto moved on the 23rd November, 1966, continued:-

''That the student unrest and trouble in feCent months, be 
taken into consideration." 

The following members took part in the debate:-
(1) Shri R. Umanath 
(2) Shri Ramchandra Vithal Bade 
(3) Shri R. S. Pandey 
(4) Shri Hem Barua 
(5) Shri Raj Bahadur 

Shri Harish Chandra Mathur replied to the debate. 

'n1~ s'Q1;»sti~ut~ mo,tions moved by Sarvashri Prakash Vir Shastri 
and Vishwa Na~h Pandey were negatived. 

14. Half-An-Hour Discussion on MlttteQ. ......... ~t .0(, A~~WCII:JI to 
Question 

Shrimati Tarkeshwari Sinha raised a half-an-hour diseUf.l:i9n m:1 
poin~ arising out of the answer given on the 18th November, 1986 to 
Unstarred Question No. 1859 regal'ding Allotmeat of Seoot8ll; 

I 

Shri Bibudhendra Misra replied to the dis~ussion. 

(Lot Sabha adjourned till 11 .\oM. OG Wed.ll,s~ ~ 30th 
November, 1968}. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Reeord of ~] 

Wedne,day, November 3D, 1966/ AgrClhayana 9, 1888 (Selka) 

N~ $7. 
1. Starred Questioas 

Starred Questions Nos. 571--573, and 575--678 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. UDStarred Questions 
Replies to Unstarred Questions Nos. 2807-2820, 282~2923, 2925-

2953, 2955-2971 and 2971-A to 2971-C were laid on the Table. 

3. Questions Under Bale CO 
Questions Nos. 1 and 2 addressed to the Chairman, Public 

Accounts Committee were orally answered. 

4. CaUin, Attention to Matter of Urgea.t Public Importuaee 
H;. H. Maharaja Dr. Karni Singhji of Bikaner called the attention 

of the Minister of Education to the reported decision of the All 
India Council of Sports and Indian Olympic Association to withdraw 
participation of the Indian contingent in the forthcom~g Asian 
Games., 

The Deputy Minister of Education made a statement in regard 
thereto . 

. 5. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of Note given by the Ministry of External Affairs, 
New Delhi, to the Embassy of China in India on the 
25th November, 1966. 

(2) A copy of Note given by the Ministry of Foreign Affairs, 
Peking to the Embassy of India in China, on the 
15th September, 1966. 

(3) A copy of the Audited Accounts of the Employees' State 
. Insurance Corporation for. the year 1964-65, Under sec-

tion 36 of the Employees' State Insurance Act, 1948. 
(4) A copy of the Main Conclusions of the First Session of 

the Industrial Committee on Engineering Industry held 
at Bombay on the 27th August, 1966. 

[p.T.O. 
2387 



(5) A copy of the Annual :R:eport on the activities of the Coal 
Mines Labout 'Welfare drga1l1slttion for the year 
1964-65. 

~ Jl ~i of th~ 1\fetaiUletous Mines (k~l'e'n6m~!\t)' Regula-
tions, 1966, publis1l4Rt in Notification No. G.S.R. 1739 in 
Gazette of India cIa'"'feet the 19th November, 1966, under 
sub-section (7) of section 59 of the MiMI A:ct;, J:QU. 

(7) A cltpJ of *he Empluyees' Provident Fwlds (Sevent-eenth 
AmeBdment) Scheme, 196,6, plielished m NetiBcRea 
No. G.S.R. 1714 in Gazette of India dated the 
12th November, 1966, under sub-S8~f6ft (b 6{ l16'C~i'On' 7 
of Ute ~s' Provident FumlI Act, 1152. 

(8) Ii. eapy til. tb~ ilidiail F~t 8ernee (AppOTii"ftilent by 
Promotion) Regulations, 1966, piWished in NotifioniOll 
No. G.S.R. 1774 in Gazette ,of India dated the 
28fli November, 1~6. under sub-section (2) of'section 3 
of the All India ServiCes Act, 1951. 

6. Leav~ of AtRince 

The iollowin, members were granted leave of Absence from the 
littinlB of the House for the peJ;iocis mentioneci against- eaeh:--

(1.) H... Baja VMw'*ltrilO a. 28th luly to 1th SePt6iiWr, 1_ 
Mukne (Fifteenth Session). I 

,(.a~ Shri A. l.,...nan . . 1ft. to ~hh May, INS . (rour.teenth 
Session) and 2bt.h July to 2nd 
September, 1966 (~th 
Sealen). 

(3) Raja P.· C. Dec ahanj 

(4) Shri P. G. Karuthiruman 

• • 25~ July to 7.th September, 1968 
(I'itteelith Seiaciil~ 1M' tst to 
1-. Jil'otlmliler, 1918 (Sixteenth 
SeaIion~. 

•• 18t Nov_1Der te Ind December, 
1966 (~th Session)., 

,(5r MiliVU'U Ga:ritri befl til 25th .TNy to Ttl! ~er, 1988 
, (nfieerlth ~onj. lai~r 

(6) Shri M. K. Shivananjappa 

,'1. -..ipati ... , of MeabeN 

. . i~ to ~j\ 'ff6t~, 1986 (SiX-
teenth Sesaion), 

lit NOV'elnber to ltt December, 1968 
(Sixteenth SeuiDa). 

the' Speaker infdtmed the House that SaHMthrl Lvi Narayan 
Redd~, G. Yallamailtla Reddy and v: !:swal'a tieddy arid Shrimati V. 
'Vimf., Devi had resigned their sea,ts in Lok Sabha with effect from 
the afternoon of the 29th Nove:Mhrj 1966. 
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8. Report of Committee of PrivUeles 
Shri S. V. Krishnamporthy Rao fJl'esented the EleveDth, Report 

of the Committee of Privileges. 

9. Report of Public Accounts Committee 
Shri R. R. Morarka presented the Sixty-fourth RepOrt Of the 

Public Accounts Committee on Para tie of Aucftt :kegort (Civil), 
1966 relating to the Deparlitient of StJP~1'f arid Teehmtal De\1e1op-
ment regarding purchue of defeetive ty,M1t. 

10. Presentation of Petition 
Shri Madhu Limaye presented a petition from Shri R. p~ Wadke 

anli othe'rs regatding allotment of quotas 6f eopper arid zftte to 
manufacturers of lridu.9'tr'l-a:1 setnIe. ' 

11. Statements by Ministers 
(i) The Mfniste~ of External A1!~its laid: Oti the Tltble a itate-

ment on the recent talks held between the President of Czec!iiosl:o-
vakia and the Prime Min-ister Gf Inclie. 

(ii) The Minister of Railways made a statement on actior\: takel1 
on the points' made by Members durmg tille' diS1uesiori dii Renway 
Budget for 1966-67. 

(iii) The Deputy Minister ctf Henne .AfIai.p. l'Ilade' a .atement 
correcting the answer given on the 2nd November, 1966 to Stmed 
Qliestion No. 36 by Shri Prakash Vir Shastri and others :regarding 
Reorganisation of Punjab. 

12. Statement under Direction 115 

Shri Madhu Limaye made a' ttatem.ht M t~eet Of ttie aft'SWer 
gi,ven on the 7th November, 1966 by the Minister 9f Defence PrlHiue-
~i6Ii' to UIista:rred QUestion No. 635 regarding Representation :from 
th~ Assistant Journalists of Sainik Samachar. 

The MinIster of Defence Production ,laid ,on the Tflhle a statement 
ill' ~'Ply thereto. 
13. GoverJI,IDent Bill-PaSSed 
The Police FOTces (Restriction of RigM.) Bill, 10986, ... 'pcwed &II 

-.. Rajya SabhfJ 
Discussion on the motion for consideration of the Bill, as PaBlWd 

by Rajya Sabha, moved on the 29th November, 1966, continued. 
The following members took part in the debate:-

(1) Shri M. P. Shinkre 
(2) Shri Indrajit Gupta 
(3) Shri Joachini Alva 
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(4) Shri Ananda Nambiar 
(5) Shri Hukam Chand Kachwai 
(6) Shri Sham'Lal Saraf 
(7) Shri Hari Vishnu Kamath 
(8) Shri Diwan Chand Sharma 
(9) Dr. Ram Manohar Lohia 

(10) Dr. L. M, Singhvi 
(11) Shri N. C. Chatterjee 
(12) Shri Jagdev Singh Siddhanti 

Shri Y. :e. Chavan ~eplied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration was taken up. 
Clauses 2 and 3 were adopted. 
On the motion for adoption of Clause 4, the House divided, Ayes 

79; Not!!! 20. Clause 4 was accordingly adopted. 
Claules 5 and 6 and the Schedule were adopted, 
Clause 1, the Enacting Formula and the Lon'g Title were also 

adopted. 
The motion that the Bill be passed. was moved by Shri Y. B. 

phavan. 
The motion was adopted and the Bill was passed. 

14. Government Bill-under Consi(i.eratioD, 
The Goa, Daman and Diu (Opinion. PoU) Bill, 1966. 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. . 

Shri Peter Alvares took part in the debate. His speech was not 
concluded. 
~ The discussion was not concluded. 

15. BaU-An-Hour DiSCU8Si~ on 'Matter, ariling out of Answ81'5 to 
Question ' 

Shri Madhu Limaye raised a half-an-hour discussion an pouits 
arising out of the answer given on the 27th July, 1966 to Starred 
Question No. 84 regarding Primary Education in Calcutta. 

Befol'e Shri Madhu Limaye's s~ was finished, the Hc;»use was 
adjourned for want of quorum,· . ' , 

(Lok Sabha adjourned till1f'A.M. on Thursday" the 1st ,December, 
1'986). ' 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record. of ProceedUJ.gs.] 

Thursday, December 1; 1966/ Agmhayau, 10, 1888 (8.) 
't 

No. 575 
1. Stirred QuestiODS 

StHred: Questions Nos. 601, 602$ 602.;A, 603, and, 604) were orall,. 
answered. Replies to remaining questioDl were ,laid" on· the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 2972-2980, 2982-3021, 
3023-3076 and 3076-A were laid on, the Table. 

3. Short: Notice QueltiOb 

Short NoUce Question No.4 addressed to the Minister of External 
Affairs r&garding Statement by the President' of Pakistan in London 
was orally answered and supplementary questions were also 
ans-wered. thereon. 

4. Callin, Attentiell to Matt8I'8 of Urpat Public laportanee 
(i) Shri Nath PQI.,callec1'the'attJentlon of 'the Mildetar of Home 

Mairs to the reported. raid by a large number of armed MJkir 
tribals at Diphuin Assam. 

'!tie Minister 'of Home Affatrs,made'astiltement in regard thereto. 

·(il) Shri A. V~ Raghavan called the attention of the Minister 
of game AftMrs" to the proposed' strike· of all engineers in GOvem-
ment service in Kerala on the 5th December, 1988. 

The Deputy Minister of Home'Mairs: made a statement in regard 
thereto. 

. r . 

-Wutakeft up at' 6 P.M. 
[p.T.O. 
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5. ResipatiOllS of Members 

The Speaker informed the lIouae that Slarvashri Kolla Venkaiah 
and Madala Narayana Swamy had resigned their seats in Lok Sabha 
with effect from the afternoon of the 1st December, 1966. 

6. Papen laid on the Table 

The following papers were laid on 'the Table:-

(1) A copy of the Audit Report on the accounts of the Kerala 
Financial Corporation for the year ended the 31st March, 
1965, under sub-section (7) of section 37 of the State 
Financial Corporations Act, 1951, read with clause 
(c) (iv) of the Proclamation dated the 24th March, 1965, 
issued by the Vice-President, discharging the functions 
of the President, in relation to the State of Kerala. 

(2) A copy of the Kerala Prevention of Eviction Act, 1966 
(President's Act No. 12 of 1966) published in Gazette of 
India dated the 11th November, 1966, under sub-section 
(3) of section 3 of the Kerala State Legislature (Delega-
tion of Powers) Act, 1965. 

(3) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and "section 38 of the 
Central Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Ninety-ninth Amendment Rules, 1966, 
published. in Notification No. G.S.R. 1785 in Gazette of 
India dated the 26th November, 1966. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Hundredth Amendment Rules, 1966, 
published in Notification No. G.S.R. 1786 in Gazette of 
India dated the 26th November, 1966. 

(iii) The Customs and Central Excise Duties Export Draw-
back (General) one hundred and first Amendment 
Rules, 1966, published in Notifica!ion No. G.S.R. 1787 
in Gazette of India dated the 26th November, 1966. 

(iv) The Customs and Central Excise Duties Export Draw-
back (General) One hundred and second Amendment 
Rules, 1966, published in Notification No. G.S.R. 1788 
in Gazette of India dated the 26th November, 1966. 

(v) The Customs and Central Excise Duties Export Draw-
back (General) One hundred and third Amendment 
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Rules, 1966, published in Notification No. G.S.R. 1789 
in Gazette of India dated the 26th November, 1966. 

(vi) The Customs and Central Excise Duties Export Draw-
back (General) One hundred and fourth Amendment 
Rules, 1966, published in Notification No. G.S.R. 1784 
in Gazette of India dated the 26th November, 1966. 

(vii) The Customs and Central Excise Duties Export Draw-
back (General) One hundred and fifth Amendment 
Rules, 1966, published in Notificatiun No. G.S.R. 1790 
in Gazette of India dated the 26th November, 1966. 

(viii) The Customs and Central Excise Duties Export Draw-
ba~k (General) One hundred and sixth Amendment 
Rules, 1966, published in Notification No. G.S.R. 1791 
in Gazette of India dated the 26th November, 1966. 

(4) A copy each of the following Notifications under section 
159 of the Customs Act, 1962::0-

(i) G.S.R. 1792 published in Gazette of India dated the 
26th November, 1966. 

(it) G.S.R. 1793 published in Gazette of India dated the 
26th November, 1966. 

(iii) G.S.R. 1794 published in Gazette of India dated the 
26th November, 1966. 

(5) A copy of the Annual Report of the Kerala Warehousing 
Corporation, Ernakulam for the year 1965-66 along with 
the Audited Accounts; under sub-section (11) of section 
31 of the Warehousing Corporations Act, 1962, read with 
clause (c) (iv) of the Proclamation dated the 24th March, 
1965, issued by the Vice-President, discharging the 
functions of the President, in relation to the State of 
Kerala. 

(6) A copy of the Drugs and Cosmetics (Second Amendment) 
Rules, 1966, published in Notification No. S.O. 3408 in: 
Gazette of India dated the 12th November, 1966, under 
sub-section (3) of section 33 of the Drugs and Cosmetics 
Act, 1940. 

(7) A copy of Notification S.R.O. No. 319/66 published in 
Kerala Gazette dated the 23rd August, 1966, making 
certain amendments to the Taxation and Finance Rules, 

[p.T.O. 
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under sub-section (2) of section 345 of the Kerala 
Municipalities Aet, 1960, read with clause (c)(iv) of the 
Proclamation dated the 24th March, 1965, issued by the 
Vice-President, discharging the functions of, tlte Presi. 
dent, in relation to.the Sta$e of .Kerala. 

(8) A copy of Notification ·No. G.S.R. 1810 published in 
Gazette of India dated the 23rd November, 1966, under 
.aecti~ 15.9 of the Customs Act, 1962. 

(t) (i) A copy of Annual R~port of the Indian.Centl·al Spices 
and Cashewnut Committee for the year 1964-65. 

(ii) A statement showing reasons for delay .in laying the 
above Report. 

(10) A copy of Report of the Indian CeDtral Spices and 
.Cashewnut Committee for the period 1st April, 1965 to 
30th September, 1965. 

(11) A copy of AnnUlRl Report of the Indian ·Central Tobacco 
Committee for the year 1964-65 (Hindi version). 

(12) A copy of Report of the Indian Central Arecanut Com-
mittee for the period 1st April, 1965 to 30th September, 
11MII • . 

7. Minutes of Co~.ittee on Absence of Members-Laid..on the Table 

The Minutes of the Nineteenth sitting 1)f the Committee aD 
Absence of Members from the Sittings of the House held during 
the CWTeDt session,' were laid on the Table. 

8. Mtuap &oIIl.Ba;Yil &altha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on ·the 30th 'November, 1966, Rajya Sabha adqpted a motion 
extending the time for presentation of the Report of the Jllint Com-
mittee of the Hoases on the Insecticides Bill, 1964, upto the 7th 
December, 1966. 

9. RQoris .ef CoamJitt.ee 01 Privilepl 
Shri S.V. JerishDemoarthy Raa presented the Twelfth and 

Thirteenth Reports of the Committee of Privileges. 

10. Report of C'..omm1ttee .on bWate Memhen' BUIs aDd Res_tioDl 

·ShriS.·V. 'Krishnamoorthy Rao presented the Hund!'edth Report 
of·the Committee on Private Members' BUls and Resolutions. 
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11. Report of Batimates Committee 

Shri 'Imm. Chandra CUha presented the Hundred and tenth 
Report of tb.e Estimat~ Committee on action taken by GtwerDJDent 
on the recommendations contained.in the JiliIbtY'"!iDlt Beport ,of tile 
Estimates Committee on the Ministry of Food, Agriculture, Commu-
nity Development altai Cooperation-National. Dairy lteeeaTch msti-
tute and Indian Veterinary Research Institu~. 

12. Report of Committee on Publie .UDdertakbap 

Shri Kashi Nath Pandey presented the Thirty-fourth ~port 01 
the Committee on Public Undertakings on action taken by Govern-
ment on the recommendations contained in' the' Hundred -and twenty-
fourth Report of the Estimates Committee (SecOnd. L* 98lDha)-
Hindustan Aircraft Limited, Bangalore Irezwned u'HiDdustan 
Aeronautics Limited', after amalgamation with the Aer.onRutlei 
(India) Limited]. 

13. Presentation of Petition 
Dr. Ranen Sen presented a petition from ,8hri G. s-.daram and 

others regarding nationalisation of Foreign Oil CoIDtPanies ill India 
and job security for their employees. 

14. Statement by Minister 

The Minister of State for Railways laid on the Table a statement 
on blanking oft of alann chains in non-SUbui'baD 1ftliDs. 

15. Extension of Session 

The Leader of the House made a statement regarding .the extell .. 
sion of the current Session of 'Lok Sabha. 

On the motion that the 'Sittings ()f the HOUR he bed a1Io on the 
3rd and 5th December, 1966, the House divided, Ayes 15'1; Noes 23. 
The motion was accordingly adopted. 

16. M.Uer'1IDtIer We m 
SIhri Madhu Limaye raised a mattel' arising out f)f the 'Statement 

laid on the Table by the Minister ofDefenc:e Productiaa. 011 'the 
30th November, 1966, regarding Representation from the Assistant 
Journalists in Sainik Samaohar. 

The Minister of Defence Production made a statement on the 
subject 
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17. Government BiU-Paued 

The Goa, Daman. and Diu (Opin.ion. Poll) Bill, 1966. 

Discussion on the motion for consideration of the Bill moved on 
the 30th November, 1966, continued. 

-
The following members took part in the debate:-

(1) 8hri Peter Alvares 
(2) 8hri K. Hanumanthaiya 
(3) Shri N. Dandeker 

• 
(4) Shri Harish Chandra Mathur 
(5) Shri Madhu Limaye 
(6) 8hri M. P. Shinkre 
(7) Shri Tulsidas Jadhav ---

.. 
... 

(8) Shri H. N. Mukerjee 
(9) 8hri c. R. Basappa 

(10) Shri N. C. Chatterjee 
(11) Shri Raghunath Singh 
(12) Shri Ramchandra Vithal Bade 
(13) Shri J. B. Kripalani 
(14) Shri R. G. Dubey 
(15) Sbri Humayun Kabir 
(16) Shri Joachim Alva 
(17) Shri Sivamurthi Swami ...... -'-~ .. 
(18) Shrimati Sahodra Bai Rai 

8hri Vidya Charan Shukla replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 to 4 were adopted. 
An amendment for iJ)sertion of New Clause 4A was adopted. 

New Clause 4A was also adopted. 

··Clauses 5 to 34 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adoJ»ted. 

"C1ause-by-clause consideration of the Bill which was not con-
cluded a~ 6 P.M. was resumed at 7-20 P.M . ••• 



The motion that the Bill, as amended, be passed was moved by 
Shri Vidya Charan Shukla. 

The following members took part in the debate:-

(1) Shri Ramchandra Vithal Bade 
(2) Shri S. M. Banerjee: 
(3) Shri M. P. Shinkre . 
(4) Shri Hukam Chand Kachwai-
(5) Pandit Jwala Prasad Jyotishi 
(6) Shri Vidya Charan Shukla 

The motion was adopted and the Bill, as amended, was pUled. 

18. Statement by Minister 

The Minister of Home Affairs made a statement regarding the 
death of Rishi Raj Brahmachari. 

19. Half-An-Hour Discussion on Matters ArisiDa Out of Anawen to 
Question ..... : .......... -.. .. 

Dr. Ram Manohar Lohia raised a half-an-hour discussion on 
points arising out of the answer given on the 8th November, 1966 
to Unstarred Question No. 821 regarding supply of less rice carried 
by a Company of Messrs' Aminchand Pyarelal from Burma. 

Shri P. Govinda Menon replied to the discussion. 

(Lok Babha adjourned till 11 A.M. on Friday, the 2nd Decem-
ber, 1868). 
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LOK SABRA 

BULLBTm-PART I 
[Brief Reeord of ProceediD:p] 

Frida1/, December 2, 1966/AQrczhcly4ftCI 11,1888 (Saka) 

No. 57. 

1. Starred Que~ons 

Starred QuestioDi NOI. 631-636 :were orally auwered. Replies 
to remaining questions were laid on the Table. 

2. U_tarred QUestiODI 

Replies to Unstarred Questions Nos. 3077--1129, 3131-8160, 3152-
32117, 315~197, 3199 and 3201--1218 were laid on ,the Table. 

A statement by the Minister of Iron and S~l correcting the 
reply given on the 4th November, 1968 to Unstarred Question No. 
484 regarding Expansion of Durgapur Alloy Steel Plant was also 
laid on the Table. 

3. Short Notl~ Question 

Short Notice Question No.5 addressed to the Minister of Home 
Mairs regarding Fast.,y, Leader of Gramsevaks in Kerala was 
oralll answered and supplementary questions were also answered 
~reon. 

4:. Calli,., Attention to Matter of Ur,.t Publle Importanee 

Sbri S. M. Banerjee called the attention of the' Minister of Home 
Affairs to the eviction of Government employees at Port Blair and 
arreltof ,leaden. 

The Minister of Home Mairs made a .tatement in regard thereto. 

[p.T.O. 
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5. Papers laid OIl the Table 
The following papers were laid on the Table:-

(1) A copy of Order published in Notification No. S.O. 2001 
in Gazette of India da.ted· the 30th June, 1966, under 
sub-section (2)' of section 18A of the Industries (Deve-
lopment and Regulation)' Act, 1951. 

(2) (i) A copy of the Annual Report of the Minerals and 
Metals Trading Corporation of India Limited, New 
Delhi, for the year ~965-66 along with the Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon, under sub-section (1) 
of section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Co~pany. 

(3) A copy of Notification No. S.O. 3522 published in. Gazette 
of India dated the 21st November, 1966, issued under 
section 5 of the Essential Commodities Act, 1955. 

(4) A copy of the Annual Report of the Indian Airlines 
Corporation for the year 1965-66, under sub-section (2) 
of section 37 of the Air Corporations Act, 1953. 

(5)' A copy of the Certified Accounts of the Indian Airlines 
Corporation for the year 1965-66 together with the Audit 
Report thereon, under sub-section (4) of section 15 of 
the Air Corporations Act, 1953. 

(6) A copy of the Certified Accounts of the Air India for the 
year 1965-66 together with the Audit Report thereon, 
under sub-section (4) of section 15 of the Air Corpora-
tions Act, 1953. 

(7) ,A copy of Notification S.llO. No. 411/66 published in 
KeraIa Gazette dated the 1st November. 1966, making 
certain amendment to the KeraIa State Agricultural 
Loan Rules, 1962, under sub-section (3) of section 9 of 
the KeraIa Agriculturists Loans Act, 1961, read with 
clause (c)(iv) of the Proclamation da~d the 24th March, 
1965, issued by the Vice-President, discharging the 
functions of the President, in relation to the State of 

. Kerala. 
(8) A copy of the Newsprint Control (First Amendment) 

Order, 1966,publitheci in Notification No. S.O. 2708 in 
Gazette of India dated the 6th September, 1966, under 
sub-section (6) of section 3 of the Essential Commo-
dities Act, 1955. 
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6. Minutes of ParUameDtary Committees-Laid OD the Table. 

(1) The Minutes of the Ninety-sixth to Hundredth sittings of the 
Committee on Private Members' Bills and Resolutions held during 
the current Session, were laid on the Table. . 

,(U) The Minutes of the Twenty-fifth and Twenty-sixth sittings 
of the Committee on Petitions held during the current Session, were 
laid on the Table. . 

7. Opinions on Bill 

Dr. L. M. Singhvi laid on the Table Paper No. I to the Bill further 
to amend the Constitution of India which was circulated for the 
purpose of eliciting opinion thereon by the direction of the House 
on the 12th August, 1966. 

8. Message from Hajys Sabhs 

Secretary reported a message1from Rajya Sabha that at its sitting 
held on the 30th November, 1966, RajyaSabha agreed to the amend-
ments made by Lok 8abha in. the Banaras Hindu University (Amend .. 
ment) Bill, 1966, on the 16th November, 1966 .. 

9. Report of Committee of Privileges 

,. ,Shri S .. V. Krishnamoorthy Rao presented the Fourteenth Report 
of the Committee of Privileges. 

10. Reports of Estimates Committee 

8hri C. M. Kedaria presented the following Reports of the Esti-
mates" Committee:-

. (i) One hundred and eleventh Report of the Estimates COJIl-
mittee on action taken by Government on the 
recommendations contained in the Seventy-ninth Report 
of the Estimates Committee on the Ministry of Food, 
Agriculture, Community Development and C_~peration 
(Department of Agricu1ture)-Central Potato Research 
Institute. 

(ti) One hundred and twelfth Report of the Estimat~s Com-
mittee on action taken by Government" on the 
recommendations contained in the One hundred and 
forty-eighth Report· of the Estimates Committee (Second 
Lok Sabha) on the erstwhile Ministry of Commerce and 
Industry-Rubber- Board. 

[p.T.O. 
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11. Reports of PubUe Aeeomats Committee 

Shri R.R. Morarka presented the following Reports of the Public 
Accounts Commitiee:-

(i) Sixty-fifth Report of the Public Accounts on para 76 of 
Audit Report (Civil), 1966, relating to ·the 'Ministry of 
Works, Housing and Urban Development regarding 
undue benefit to a firm of hoteliers. 

(ii) Sixty-sixth Report of the Public AccoUDts Committee on 
Appropriation Accounts (Posts and Telegraphs) 1964-65, 
Audit Report (Posts and Tel~graphs), 1968 and Audit 
Report (Commercial), 1966. 

12. Report of Committee on PetitiollS 

Shrimati Jyotsna Chanda presented the Fifth Report of the 
Committee on Petitions. 

13 .. Report Of .rolnt ~. OIl OIBeet fff Proftt 

Shri G. N. Dixit presented the Fifth Report of the Joint Com-
mittee on Oftlces of Profit. 
14. Presentation of Petition 

Shri Sivamurthi Swami presented a petition from Shri Rama Rao 
and others regarding merger of Talavadi Firka, Gobtchettipalayarn 
Taluk, Coimbatore District, with Mysore State. 

16. Personal Explanatioas under Rule 35'l 

Shri S. K. Patil and Sardar Swaran Singh made personal explana-
tions regarding certain a1legat~ons made against them by Dr. Ram 
Manohar Lohia during the half-an-hour discussion on the 1st Decem-
ber, 1966. 

16. State ... ent by MlaiIt8r 

The Minister of State for External Aftairs laid on the Table a 
statement on the recent legislation in Nepal affecting rights of 
Indians. 

17. Motions 

(1) Sardar Kapur Singh moved the following'motlon:-
"That the E1ev~th Report of the Committee of Privileges 

presented to the House on the 30th November, 1966, be 
taken into consideration." 

TIle motion w,as adopted. 



The following motion moved by Shri Madhu Ltma;e wu 
neeatAveci. 

"That the Elt!Venth RepOrt of the Corrintittee of Privileges 
be recommitted to the Committee' wUh the direction 
that It recOnsiders its decision about not including 
Sardar Klipur Singh's minute of dilsen~" 

Shri S, V. ltrishnamootthy Rao moved the folloWing motion:-

"That this House agrees with the Eleventh Report of the 
COIIm1it1ee of Privileg. pr8I8Dteci to· the HOUSe -on the 
30th November, 116fl." 

The motion \Vb adopted. 

-(ii) Shri Hukam ~hand Kachwai moved the following motion:-

"That this House takes note of the statement made by the 
Minister of State for .Home Affairs oil the 9tb November, 
1966, regarding certain incidents in New Delhi on the 
7th November, 1966." 

An amendment was moved by Dr. L. ¥. Singhvi. 

- (iii) Shri Prakash Vir Shastri moved the followtng motion~­

"That this House takel n6te of tfttttImentmade by the Minister 
of Home Affairs on ilie 4th November, 1966, regarding 
banning cow slaughter." 

An amendment was moved by Dr. L. M. Singhvi. 
Shri R. S. Pandey took part in the combined debate OIl the two 

motions. 
The discussion was not concluded. 

18. Motion Be: Hundredth Report of CoDimittee OD Private Mem-
bers' Bllia .... Resolutions 

Shri A. Shanker Alva moved the following motion:-

"That this House agrees with the Hundredth Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 1st December, 1966. 

The motion was adopted. 

-Dilciuued totether. 
[p~T.O. 



19. Private Mem.berl' Bil ....... lntroduced. 

(1) 'nle Constitution (Amendment) Bill, 1966 (Amendment 
of Article 324) by Shri Shree Narayan D.u. 

(2) The Constitution (Amendment) BUl, 1966 (Amendment 
of article 370) by ~hri Hari V.ishnu Kamath. 

(3) The Constitution (Amendment) Bill, 1966 (Amendment 
of artiee 130) by Shri Hari Vishnu Kamath. 

20. Private Member's Bil1-Motion for OireuIatloa-Nea-Uved 

" ;: The Prohibition of mtmufacture and import of hydrogenated 
vegetalble oils Bill, 1966 by Shri Yashpal Singh. 

Discussion on the motion for circulation of the Bill for· the pur-
pose of eliciting opinion thereon by the 1st Feqruary, 1967, contin~ 

. The following members took part in the debate:-

(1) Shri Radhelal Vyas 
'(2) Shri Annasahib Shinde 

Shri Yashpal Slingh replied to the debate. 

On the motion for circulation, the House divided, Ayes 10; 
Noes 33. The motion was accordingly negatived. 

Zl. **Private Member's· BllI-Wldulrawa . 
The Hindu Succession (Amendment) Bill, 1985 (Amendmen.t 01 

.ection 14) by Pandit D. N. TitDa.'lI. 

The motion for consideration of the Bill was moved by Pandit 
D. N. Tiwary. 

..... 

.' 

The following members took part in the debate:-
(1) Shri Diwan Chand Sharma 
(2) Shri Kunwar Krishna Verma 
(3) Shri Ramchandra Vithal Bade 
(4) &hri Shree Narayan Das 
(5) Shri Sheo Narain 
(6) Shri K. L. B~lmiki 
(7) Shri C. R. Pattabhai Raman 

Pandit D. N. Tiwary replied to the debate. 

The Bill was withdrawn by leave of the House. 

·.·PiacUIsion on the Bill which was not concluded at 8 P.M. was resumed 
at 8-io •. M. ~ I,. - J 



22. BaIf-AD-BoUl' Dise .... on on matlen arisin, out of Anawen .t4t 
QuestiOD 

Shri Hem Barua raised a half-an-hour discussion on points aris-
ing out of the answer 'given on the 24th November, 1966 to UDStarred 
Question No. 2343 regarding M.P. Flats. 

Shri Mehr Chand Khanna replied to the discussion. 

23. Private Member'. BiU-Under Conaideration 

The Representation of the People (Amendment) BUl, 1964 (IMer-
tion of new section 6A) by Shri Pra.kash Vi,. Shastri. 

The motion for consideration of the Bill was moved by Shri 
Prakash Vir Shastri. His speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 3rd December, 
1966). :1 :1 
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LOK SABHA 

"~~TlN~~~'l':':J ,,' i 

[Brief Record of .~l .• ,: 
i.'Jll;' J. .,. ~ i.:,,',' l,! .. 

Saturclav, Decembet' 3, 1968yA~pfta 12;i'l888'(S41ca) , I 

.' ; I • 

No. I'll ", 
1. Short NoUae QaeIUIm,." ! " I , ',';" , 

Reply to Short'NoUce Qu6ltl~ri J'1c:)t(ad~eqt~),,~e Minister 
of Labour, Employment and 'Rehilb'Wtatloli\reg8rd'irie :N~tionM Com-
mission on Labour was laid on the Ta~le; ,th{;q~"H~~r. 'being 
absent. - ' . I i 

oj I • , • ' 

·Short Notice Question No; 7 addresledto ibb.e 'Minilter of Com-
, meree regarding Export Subtidy WM ~arally asw:Qed' J8hd supple-
mentary questiona were also answered thereon.' i,.: ":! 

2. eaum. AttatiOllto·Matt. .• f UipG( ~"q~ 1JP,.po~~~ ,;: I 
,.. \ I' "",' .•• 

Shri N. G. Ranga called the attention al) the ,Miilista' of Food. 
Agriculture, Community Dev.~~,a~!~~p~xat:ipn,to tt., belt 
area restrictions for the, mOvement p'f, f~j ~or; ,:9wsonal and 
family consumption and d~a~ ~f quan~ ;~, r~~. in Andhra 
Pradesh., ",,'1,:1 

The Minister of State tor FOOd, AgrJculture, Commii'nity Deve-
lopment and Cooperation made a .tatem.ent hi· t.fCi 'thereto. 

. ; I,. • , ' ., .,,' 11." '.:') I '. ,r ~ 'I f t 

'., 3. Questiou of Pr1vUep 

\" 8hri G. N. Dbtit asked for-leave of th~. H~wie toqrii. ,~que ... 
"tion of privilege against Shri .Madhu L~yel': r... '."!:" 

'. . "( "< ') (': ~ 1" " ".: I 
'On objection taken to leave, bei~i grantec;i, . tp.e ~Pft"ker ,asked 

those members who wen;! in, favour, ,.o~ l~av~ ,~~ni gi:~ed to rise 
in their places. As not less'than tWentY-ftv:e' meinb~rs ,ro~, the 
Speaker informed the HouSe th4t' the leave waSgrabt~d.' ' : " 

.: ',,'" .. 'i" , .. • '.:~ ". I • J. :'. ::. .) 

·Was taken up $Iter, item NiQ.,2. ,t,' . " 
~ :; : 

[p.T.O. 



Shri S. M. Banerjee moved a motion that the question 01 privl-
lege raised by Shri G. N. Dixit be discussed in the House. On the 
motion, the House divided. AyeS 20; Noes 179. The motion was 
accordingly negatived. 

Shri G. N. Dixit moved a motion that the matter be referr~ to 
the Committee of Privileges. On the motion. the House 4Wided, 
Ayes 179; Noes 20. The motion was accordingly adopted.'" 

4. Papers laid on the Table 

The fpUowi~. pap'rs were 1~9' oIJ. the Table:-:-
(1) A copy of Notification No. G.S.R. 1795 published in 

Gazette of India dated the 26th November. 1966, under 
lection 159 of the Customs Act, 1962. 

(2) A ~opy of Notification S.R.O. No. 431/86; published in 
~erala Gazette. @ted, the 22.nd, Nov.~ber. 1"6~, lllIlk.ing 

• cer.tJin amendments to the Kerala General Sales Tax 
Rules, 1963. ,under' sub~tion (3) of section 57 of the 

• Kerala General Sales Tax Act. 1~. read with clause 
(c) (iv) of the Proclamation dated the 24th March, 
lBR, sued by the Vice-President, discharging the 
:fu.nctionII f/Jf the ~dent, in relation to the State of 
Kerala. 

(3) A copy of. the ADnual Report of the Air I.ndia for the 
year 1965-66, under sub-section (2) of section 37 of' the 
Air Corporations Act, 1953. 

(;f) A copy of Notification S.R.O. No. 427/66, published in 
Kerala Gazette dated. the 15th November, 1966, making 
certain amendments to the Kerala Motor Vehicles 
Rules, 1961. under sub-section (3) of section 133 of the' 

. :r.t:Ptpf. Vel\icl",'; Act, 1939. read, with clause (c) (iv) of 
the ~ati_; daf.ldthe ~tb March, 1965, issued by 
the Vice-President, discharging the functions of the 
President, in relation to the State of Kerala. 

(,5~ ... ~ of. the KAtrala Univeraity (Amendment) Amend-
ment Act, 1966, (P.reaiclent~ Act No. 11 of 1966) pub-
lislud in Ga~ette of India dated the 5th November, 
1988; under sub-section (3) of section 3 of the Kerala 
Stat~ LegislatV.~ (~leg8tion of Powers) Act, 1965. 

(8) (i) 4 cow of. tne Ann\ll.l R,eport of tbe Indian Lac Cess 
COJUmittee for the year 1963.64. (Hindi version). 

(Ii) A statement showing the reasons for delay in laying 
the above Report. 
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(7) A copy of the Annual Report of the Indian Lac Cess 
Committee for the year 1964-65 (Hindi version). 

(8) A copy of the Animal, 'Report ot the Intliiln Central Jute 
'Committee for the year '1~. 

(9) (i) A copy of the Annual Report of the Indian Central 
Spices 'anCiCUhewnut Committee 'for the 'year 
1963-64. 

(ii) A statement showing the reasoas for delay in .l.alciug 
the above Report. 

5. Minutes of Committee on Su~r8iote Lei'l~Ii'flon-1.aicl 011 the 
Table 

The Minutes of the Seventeenth ed 'Eilrhteenth siftings of 'the 
Committee on Subordinate Legislation, were laid on the !'able. 

6. Mesuresfrom RajYa Sablaa 
Secretary reported the followin, messages from Rajya Sahha:-

.(i) That at its 'sitting held 01'1 the 30th November, UJ86, 
Rajya Sabba passed without any amendment the 
Constitution '(Nineteenthllmenlfftielrt) Bfll, 1986, 
passed by Lok Sabba on the 22nd NovemDer, 1966. 

(ii) That Rajya Sabba had no reoommendations to mMe to 
Lok Sa bba in regard to tbe Kerala Ap,ropriation 
(No: 3) 'BUl. 1966, passed by Lok Sabha on the 22nd 
November, 1986. 

(iii) That Rajva Sabba bad no ftcMnme'i1dlifions to ma'kp. to 
Lok Sabbs in regard to the 1tfI'Bla A'1!»~riation 
(No.4) Bill. 1966,pauec1 by Lok SHba OIl t,lle 22nd 
November, 1966. 

(iv) That R'Biya Sabha had no recommendations to make to 
Lok Sabha in regard to the !terala Appropriation 
(No.5) Bill. 1966, passed 'by LOk.SatJha on the 22nd 
November, 1966. 

(v) That RaiVfI Sabba had 'no recommeruiationsto 'make to 
T..ok Sl\bba in regard to the A"cnmrb,Uon (Railways) 
No. 3 Bm. 1966. pas!':ed by Lok Sabha' on the 21st Nov-
ember. 1966. 

(vi) That RIl;va SaNla had no recommendation!; to maKe to 
Lok Sabha in re~d to 'the Appropriation (Railways) 
No. 4 Bill. 1966, passed by Lok SabJaa oa the 21st Nov-
ember; 1966. 

(p.T.O. 



;~;;,'i.) ~~~b.',i~f' ji.b8t,' .... ,;'i 
,lIt' :l;-l" " ',!,i'!" " \':i' J 0' • 

'llil t. rh.~:: .~pe;~~~ ~nf,~~.ed ~ Pl~" ;Ho~, tha~, ~i Laxmi Dass . had 
resigned his seat in ~,$Ilbha ~th et!ect from 4 P.K. on the 2nd 
December, 1966. . 

Shri S .. y'. Krishnamoorthy Rao presented ~e. Sixth Report of 
''thi{ :C'otniriitt'ee I<b'n Suborditiate 'Le~slat~on:. . , 

"r~1 ~~~~" f.~ ,~~tes; Co~~ ,.' 
Shri Arun Chapdra Guhs presented the Hundred and eightht 

,).RepOrt·Df· the Esttmi1les';Cdlmmtttee on aet10ntaken by Goven1ment 
onl'the reeOmllIH!n«hitions' con'talnedin the Eightieth Report of the 
Estimates Committee on the MinislI.'Nr9f Foo4, Agricultq.re, .~om­
mU!l!t:y Dev~~opme!lt end CoopeI:'abc;)U . (Qepartment of Agrlcul-
tin'e):"":":Ynaiari' Grassland arid trodder Research Institute, and' Soil 

reohservirtton Research, ·I)em\)lnstrattonand Training Cent •. 
r:"'.'rft . rt 1('I!~r' !>r','-·· -or. :" • .~ 

.~: GOTQ'Dmeatr·BiU ..... 

ii."" ,0 I -The IMltm 'tmit( (Seteon.d Am.endment) BiU,l_ 
e,' .' 111e' motion f~r ~onsld~rattoh, :O!i th~ luil. w"" "111ov;;d by Shri 
'ManuhH"ai Shah: '" ,1 .' " , " , ' . " . • 

rl.-'(~"'" ,'~ f"-! • .<~.;:.: i -d • 

The following members took part tD'lt~e, ·debate: .... 
(' L ,-~, r{l) I Shri ,Sham t.a1 Saraf. 
(1,' ,- ,(2) Sbri 1(' G:lWlga 
r (. '" (~)Shrl' niwan btln~ SIiann. 

(4) ~hrl .Siyamurthi Swaml 
~:"~ :~.:j5)_~ri' H,,'·C.j.f~g. ,~~. 
".' (8) Shri. Han Charan &y, 

(7) Shri V. B. Gandhi 
-(8)' Shrt . N'lirendrastngh Mahida 

'(D)Shrl ,. .. H. sOnaVane ' .. 
. ' • 0' 0' 

(10)Shd C. R. Basappa 

$ui, Manubhal' Shah .replled to ,the debate. 

',' 

~ ... 

·~e". !notion' 'fOr' eonsfderiUon Wuactop~ Iri~ elause-by-clallle 
eormideratton was taken up. ' 

Cla'UH 2 wu adopted. (,' 'r 'f 

. . ..... 



". " 'Oiailile 1; ,th~ ~lctfi:1i Forintiia a~d the LOng 'Title were also .', :a4dpt~..'1 '..: ." . 

The motion th.8:~ ,the:Bill be passed w~ mo~ed by Shri Manubhai 
~. . '. , 

The following members took part in the debate:-
I 

(1) Shri Sham La! Saraf . . 
(2) Shri Manubhai Shah , 

The motion was adopted. and the BUI was palled. 

11. Statutory Resolutioa-Adopted 
Shri Manubhai Shah moved the following Resolution:-

"In pursuance of sub-section (2) of sectJon 4A of the Indian 
Tariff Act, 1934 (32 of 1934), this House approves of 
the Notification of the Government of, India in the 
Ministry of Commerce No. S.O. 3460 dated the 11th 
November. 1966, increasing the exrport duty leviable 
on tea." 

The following members took part in the debate:-
(1) Shri Narendrasingh Mahida 
(2) Shrimati Savitn Nigam 
(3) Shri T. H. Sonavane 
(4) Shri Tulshidas Jadhav 
(~) Shri D. D. Purl 

Shri Manu,bhai Shah replied to the debate. 

The Resolution was adopted. 

12. Government Bill-Passed 
The Constitution (Twenty-third Amendment) Bill, 1988 

The, motion for consideration of the Bill was moved by Shri 
G. S. Pathak. ' . ' 

A motion for summoning the Attomey~neral to Lok Sabha to 
sdve his opinion on the Constitution (Twenty-third Amendment) 
Bill, 1968, was moved by Shri S. ·M. Banerjee. 

A motion 'that ,the ConstituUon. (Twen.ty-lthird Amendment) 
Bill, 1968 be referred to the President for obtaining the opinion' of 
the Supreme Court under, article 143 of the Constitution, WU moved 
by Mlrl S. M. Banerjee. 

[p.T.O. 
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An ~endment for circulation at the Bill for the pw::poae of 
eliciting opinion thereon by the 31st March, ·1967, was moved by 
Shri Yashpal Singh. 

The following,members took part in the debate:- • 
. (1) Shri Nath Pai 

(2) Shri Joachim Alva 
(3) Shri SaTjoo Pandey 
(4) Dr. L. M. Singhvi 
(5) SlJri 'G. N.Dixit I 
(6) Shr~ N. C. ,Chatterjee 

'(7) Shri Narendrasingh Mahida 
(8) 8lui. Ananda Nambiar 

,(9) Shri -Amar Naill Vidyalank&r 
.('1&) Sm; Rilmchandra Vithal ,Bade! 
1(11 )Pandlt itt. C. :Sharma 
(12) Shri 'Madhu Limaye 

'(13) Shri Sheo Narai~ 
(14) &hri ·S. M. Banerjee 

" 
! 

Shri G. S. Pathak replied to the debate. 

The two motions moved by Shri S. M. Banerjee were negatived. 

The amendment moved by Shri Yuhpll· 8inCh was also nega-
tived. ~ ! , , 

On the motion for consideration of the Bill, the House divided, 
Ayes 281; Noes 2. The motion was adoptJed by a_majority of the 
total membership of 'the House and by 1l nmjonty of not leu than 
two-thirds of the ~mbers present. and votina. . 

• Claule-by-da\ile cOJlllideration. was thet'l taken up. 

On the motion for lldoJltion of Clause 2, as lIDlended, the HOUle 
divided, Ayes '279, Noes 10. ' ' 

-Clause 2 w. adopted, as amended, by a majority -of the total 
mem'berahip of the HOlDe and by a majority of not less tban two-

. thirds of the members present al'ldlVGlzing. ! 
Clause ·1, as 'lIIleftd.ed" W88 adopted . 

. !he Enacting Formula and the L'ongTitle were adOpted. 
The motion that the Bill, as amended, ,be .paued 1'1_ 1DOIire4:by 

,SItU:.i G. S. Pathak. ( 

000 



'rhe fori~ng members took part in the debate:-
(1) Shri Nath Pai 
(2) Shri A.nanda Nambi'ar 
(3). Shr~: Razn. Se.wa~ Yadav 
(4) Spri, Ramchandra Vithal Badel 
(5) Shri G. 51. Pathak. I 

~ t11~ lJlQtion the Hou~ divided, Ay~ 274; No,s 26. 
The motion was adopted by a majority of the total m.em.~ 

of the House and by a majority of not less than two-thirds of the 
members pn!fJI!nt arid votini and the Bill, as amended, was paued. 

13. Stat .. enia by Ministers 

.. (i) The Minister of Commerce laid on the Table a atatement 
on the raw cotton supply situation. I , 

(ii) The Deputy Minister of Home' Affairs made a statement 
regarding resignations by the Council of Ministers in the Union 
territory of Goa,. Daman and Diu and also I'aid on the Table a copy 
of Order issued by the President under section 51 of the Govem,.. 
ment of Union Territories Act, 1963. 
1(, Govenunent Bill-Under Couid~ 

The Pon-Graduate Institute of Medical Education and Rellarch, 
Chandigarh, Bill, 1966, as passed by Rajya Sabha.. 

The motion for consideration of the Bill, as passed by Rajy. 
Sabha, was moved by Shri B. S. Murthy. 

The following members took J?8Tt in the debate:-
(1) Sihri Diwan Chand Shanna 
(2) Shri Ramchandra Vithal Bade I 

(3) Dr. C" B. Singh 
(4) Shri Amar Nath Vidyalankar 
(5) Shri V. B. Gandh~ 
(6) Shri D .. D. Puri ' 
(7) Dr. G. S. Melko~ 
(8) 8hri K.' L. Balmiki (Speech unillniBh~). 

The dilCU8sion was not coucluded. 

"Laid at 2.30 P.M. 

1111: 



'.. 15. iIaIf ..... hour ~ .. qD MaUen AIWuf,'" oi .~ :~ 
Question 

i. 

Shri Prakash Vir ShaStri raised a half-an-hour c:liscuuion on , .' I 

points arising out of the answer given on the ~th Nov~inber, 1968 
to Starred Question No. 191 regarding Pit Scales· of Teachers. 

Before Shri Prakash Vir ShUtri's speech waaftniahed, the Houe 
was adjourned for want of quorum. \. 

(~k Sabha adjourned tlii 11 A.M. on Monday, the &tb Decem-
bel;! , lj66) 4 . I 

.. ) ~' ~; 

,., 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record df ProceedIngs] 

Monday. DecembeT 5, 1966/Agrahayana 14, 1888 (Saka) 

No. 578 
1. PIlPflrS laid on the Table 

\ 

.The following papers were laid on the Table:-

(1) (1)'A copy of the Annual Report of the Hindustan lnaecti-· 
cides Limited, New Delhi for the year 1985-66 along 
with the Audited Accounts, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company::· 

(2) A copy each of the folloWing. Orden under sub-sec:tion 
(3) of section 10 of the De1imitation Commission Act, 
1962 as applied by sub-section (4) of section 25 of the 
Punjab Reorganisation Act, 1966:-

(i) Order No. 19 of the Delimitation Commi~ion in respect 
of delimitation of Parliamentary and Assembly consti-
tuencies in the Union territory of Himachal Pradesh 
pUblished in Notification No. S.O. 3524 in Gazette of 
India dated the 21st November, 1966. 

(ii) Order No. 13 of the Delimitation CormnilSion in respect 
of delimitation of Parliamentary and Assem.ly consti-
tuencies in the State of Punjab published in 
Notification No. S.O. 3599 in Gaz~tte of India dated 
the 25th November, 1966. 

(iii) Order of the D~l~it~ti~n Col'lUllissfon in respect of the 
delimitation of the Parliamentary and ·Aaaembly 
constituencies' in the State of Harya,na pUblished in 
Notification No. S.O. 3600 in Gazette of Ind~a dated the 
the 25th November, .1966. 

[p.T.O. 
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(3) A copy of the International Copyright (Sixth Amendtnent) 
Order, 1966, published in Notification No. S.O. 3604 in 
Gazette of India dated the 26th November, 1966, under 
section 43 of the Copyright Act, 1957. 

(4) A statement correcting the answer given on the 
11th August, 1966 toUnstarred Question No. 2057 by 
Shri Era Sez~!Y!1Il reglU'ding .Life. Ins.urance Corporation. 

(5) A copy of the . Report on the study of the Organisation of 
Research.in Medicinal'Plants at the All-Union Research 
Institute Of Medicinal and Aromatic Plants, Vilar 
(Moscow) and their' cultivation and utilisation for thera-
peutic purposes in Soviet Union, carried out by Dr. C. 
Dwarakanath, Adviser in Indigenous System. of Medicine, 
Ministry of Health and Family Planning (Departme~t of 
Health); Government of India, New Delhi from 14th to 
29th September, 1966, under the Indo-U.s.S.R. Cultural 
'Exchange Programme for 1966, in pursuance of an under-
taking given by the Deputy Minister of Health and 
·Family Planning on ·the 1st December, 1966 in reply to 
Unstarred Question No. 2983. 

(6) A copy of Notification No. G.S.R. .1807 published in Gazette 
of India dated the 22nd November; 1966, under' sub-sec- . 
tion (6) of section 3 of the Essential Commodities Act, 
1955. 

2. Messages from Rajya Sabha. 

. Secretary reported the following messages from. Rajya Sabha:-
(I) That Rajya Sabha had no recommendations to make to Lok 

. SRbha in regard to the Appropriation (No.4) Bill, 1966, 
passed by't.ok Sabha-tm the 24th'Ntwember, 1966. 

(ii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to -the Appropriation (No.5) Bill, 
1966, passed 'by Lok Sabha on the,24t.h November, 1966. 

(Ui) That at its sitting heM on the 3rd Del!ember, 1966, Rajya 
. '·Sabha concutted' in the motion adopted by Lok Sabha for 

modification of dr'lltt NotIftC!ation under section 324(1) 
of the Companies Act, 1~. 

3: ~.eat'& A .... t to Bill 

Secretary -laid on the Table the Polic~F9rcf$ (Restriction of 
Rights) Bill, 1966 passed bytbe. Hoqses of Parliament during the 
~u.rrent Session and assented to by the President since a report was 
last made to the House on the 2nd November, 1966. 
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4 .. ~ of .Joint Committee V' 
Shri Narendrasingh Mahida laid on the Table a copy oUhe Report 

of the Joint Committee of the Houses on the Bill to r~late 'the 
import, manufacture, sale, transport, distribution and use of insecti-
cides with a view to prevent risk to human beings or vertebrate 
animals, and for matters connected ~erewtth. 

5. Evidence before Joint Committe&-Laid on the Table' 

'Shri N arendras1ngh Mahida laid on the Table a, copy ot . tQe Evi-
dence given before the Joint Committee of the Houses on the"Bill to 
regulate :the import, manufacture,sale,' trmapoFt, '. distribution. ' and 
use'of insecticides with a view to ptevent risk to hum:an eetap, ... 
vertebrate animals, and for matters connected therewith. ' . 

6. Statements by 'Mtnbters 

(i) The Minister of Law made a statement on the election prog-
ramme for the General Elections, 1967. 

(Ii) The Minister of Food, Agriculture, Community Oevelopment 
and Cooperation made a statement ~ardtng offer of food aid by 
Government of Canada. ' 

7. Questions on Statemeat by MinJs~ 

Members asked questions on the.. statement laid .Qn the Table on 
the 3rd December, 1966 by the Minister of Commerce re~g the 
raw cotton supply situation. ' 

The Minister of Commerce repli~. 

8. Government Bilis-Paued 

(i) The Post-Graduate Institute of Med'ical:l'dtteCltionaftd' ftaeorch, 
Chandigarh, Bill, 1966, (U pand' by RlI;ycz'SCIbk 

Discussion on the motion for consideration of the 'Bm, .. ]J8188d 
by Rajya Sa'bha, moved -on the 3rd December, '1968, 'coatiDued. 

-, • Shri 'K' L; Balmiki toek part in the debate. 

'Dr. SuBhila Nayar rep~edto the debate. 
The motion for consideration was adopted and clall,lle-by-claU18 

consideration was taken up. 
Clauses 2 to 32 ,were adopted . 

. ~~use I, the Enacting Form,~a and the Long .Title were 8110 
adopted. 

[p.T.O. 
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The motion that the Bill be passed was moved by Dr. Sushlla 
Nayu. 

The following members took part in the debate:-

.. 0) Sardar Amar Singh Sai,al 
(2) Dr. Sushil'a Nayar 

The motion was aPopted and the Bill was passed. 

(Ii) The Seeds BiU. 1964, as palled by Ra;ya Sabha and til Teported 
-. ,by the Select Committee. . ' v ' 

The motion for consideration of the Bill, as pasaed ,by Rajy. Sebba 
, ·and· as reported by the Select Committee, was moved by SIui ShY" 

Dhar M1ara,' 

The following members took part in the debate:-
(1), Shri N. G. &nga 
(2) Shri Bibhuti Mishra 
(3) Shrimati Vimla Deshmukh 

.. (4). Shri Slarjoo Pandey 
(5) Shri P. Muthiah 
(6) Shri Mohan Swarup 
(7) Shri Vishwa Nath Pandey 
(8) Shri Hukam Chand Kachwai 
(9) , Shri . Gajraj Singh Rao 

(10) Shri Shree Narayan Das 
(11) Shri H. C. Linga Reddy 
(12) Shri P. G. Sen 

.(13)· Shri K. 1.. Balmiki 
(14) Shri Diwan ChaDd Sharma 

.' , ,(15) Shrimati Zohraben Akbarbhai Chavda 

Shri ShyamDhar Misra ~plit!d to the debate. 

On the motion for consideration the House divided, Ayes 150; 
Noes 14. The motion for consideration' was accordingly, adopted 

• ~ clau~by-claU8e co~iderat.ion was talc~ up . 
.... .. I",·,. ••• I-

Clauses 2 and 3 were adopted, as amended. 

Clauses 4 to 7 were adopted. 
, ' ' .. on' the motion for adoption of, Clause 8, the House C;livtded, 
Ayes 123; Noes 14. Clause 8 was accordingly adopted . 
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Clauses 9 to 25 were also adopted. 

Clause 1, the Enacting Formula and the Long Title were· also 
adopted. , 

The motion that the Bill, as amended, be passed was'moved by 
Shri Shyam Dhar Misra. 

The Speaker informed the House of the amendments made by 
the Sel~ Committee 'and the House ,in the Bill as passed by Rajya 
~~a ' . 
/.':?'fl; 

The following members took part in the debate:-
. (1) ,Shri Bibhuti ,Mishra 

(2) 8hri Shjam Dhar Misra 
The motion was adopted and the Bill, as amended, was .paued. 

9. Statement by Minister 

The Minister of Home Affairs made a statement regarding the 
review of arrests of students and political leaders and workers under 
the Preventive Detention Act. 

ent BilJ.......Deltate Adjoumed 

The p,a.tent, Bill, 1965, a, r~ lnI the Jolnt Committee 
The motion for consideration of. the Bill, as ~rted.by the JoJDt 

Committee, was moved by 8hri lUbudhendra Misra 
:'A motion moved by Dr. L. M. Shighvi that th~ debate on the 

motion' fo+ consid~ration of the Bill' be adjounied was adopted. . " ) . 

11. *c::aUing Attention to Matter, of VrpDt ;Pub1ie .Im)lOl1aDce 
:. Shri K. K. Warior called the attention of the Minister of Irriga-

tion and Power' to the proposed strike of executive employees of the 
Iferala State Electricity Board from the 7th December, 1ge6. 

The Minister of Irrigation and Power made a statement In regard 
,thereto. . f 
12. **BaU-AD-Bour DileuasioD _ Matters ArisiDg out of ADsweI'l to 

~d_ " ' 

Shri Madhu Limaye raised a ~-~-ho1ir discussion on point. 
arising out of the answer given on the 27th July, 1966 to Starred 
Qu~iori 'No .. 84 regarding Primary Education in Calcutta . 
.. ' 'Shri Bhakt Darshan teplied 'to the discussion. 

. . 
*Was taken up at 6-05 P.K. 

• **Was taken up at 6-15 P.~. 
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~ 13. Motions 

Discussion on the following motions moved by Shri Hukam 
Chand Kachwai and Shri Prakash Vir Shastri respectively, nam.ely:-

@(i) ·"That this House takes note of the statement made by 
the Minister of State for Home Affairs . on the 
9th November, 1966, regarding certain incidents in New 
Delhi on the 7th November, 1986". 

@(ii) "That this House takes note of the statement made by 
the Minister of Home Aftairs on the 4th November, 
1966, regarding banning cow slaugbter"o 

and the amep.dments thereto moved on the 2nd December, 1966, 
continued . 

.. An amendment to Shri Prakash !ir Shastri's motion was moved 
by Shri Harish Chandra Mathur.-. 

The following members took part in the combined debate:- , 
(1) Dr. L. M. Singhvi 
(2) Dr. Govind Das 
(3) Shri Krishnapal Singh 
(4) Shri N. C. Chatterj .. 
(5) Shri.Harish Chandra Mathur 
(6) Shri Y. B. Chavan 
(7) Shri Panna Lal Buupal 
(8) Shri Ananda Namblar 
(9) Shri Bakar Ali' Mirza 

(10) Shri Joachim. Alva 
(11) Shrl P. K. Vasudevan Nair 
(12) Shrimatt Sahodra Bal Rat 
(13) Shri Manl Ram Bagrl 
(14) Shri Mahavir Tyagi 
(15) Shri A. P. Shanna 
(16) Shri Kashi Ram Gupta 
(17) _ Shri Raghunath Singh 

I I ,. 
"";1.- , , 

.. 
.. ., 

(18) Shri Narendrasingh Mah!Jda (Speech unllni.hed). 
! . 

0' The discussion was ~t concluded and the House was adjourned 
for want ofquorwn. I 

-(Lok Sabha adjourned line die at 8-40 P.M. 

(a?Discussed to_ther. 

8. L. SHAKDHER, 
Secretary. 




